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LOK SABHA

Tuesday Auqust 2 I%S/Sraband ll
1888 (sam

The Lok Sabha met at Eleven of the
Clock.
{Mr. SPEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS
<

*180. SAri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Mmlster of Food., Agn-
culture, Community Develompent
and Cooperation be pleased to state:

witﬁ

(a) whether a ‘éolidarity
India’ campaign was started in
Belgium in May, 1966 issuing 10

million forms through shops asking
Belgians to give at least 50 francs
each for India; and

(B whether this campaign to paint
Indxa in such mlserable conditioh
Wwas done with the previous consul-

tation of Government?

The Minister of Siate in the Minis-
try of i-‘ood A;ricultur Qommum‘y
bevalo]ﬁnent and Cooperatlon (Shri

Govinﬁa Meriop): (a) The Belgian
Government through the Belgian
Committee for Campaign against

Hunger observed a “day of solidarity
with India” on the lst June 1966, for
raising funds mainly to ﬁnance pro-
jects reant. to increlise the odtgut of
Indian agriculture. This committee
opened 4 Postal Aeécount of “Sdli-

1760

all over Belgmm through the coope-
ratlon _of shop,s, departmental stores,
large ﬁrms, adverhsmg agencles etc.
On each form was printed a request
to deposit a sum of 50 Belgian francs
to the Postal Account in favour of
India.

(b) No, Sir. The
organised entirely at the initiative
of the Government of Bélgium.
Avecording to the reports received by
the Government, the Belgian Govern-
ment made eﬁorts at _each stage to
avoid painting a sensational picture
of conditions in India . and to focis
the attention of the Belgjan public
on the long-term needs of the Indian
economy, particularly in the agri-
cultural sector.

Shri Bhagwat Jha Azad: Does the
Government regard that to distribute
a form to every Belgian asking ¥or
depositing a mere pittance of 50
franes is anything other than paint-

campaign was

-ing India in a miserable condition in

that country? Why has not the
Governmept protested against it by

saymg thdt this is not so?

Shri Indrijit Gupta: They
proud of it.

'l'he Mlmstq; of Food Agriculture,
Communi!y _Development_ and. Co-
operatlon (Shrl C. Snbra.manhm)
The questlon of protest does not arise
particularly when it is done by a
friendly country with 4 friendly
motive, We have pointed dut to our
Embassies to contact the féreign
Governments and to emsure, that
such litid pictures of the conditions
in India should not be depicted for
tHe purpose of collettions.

Shri Bhagwat Jha Azad: Will the
Govertimeht of Itidid refeet this

are
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offer of a mere pittance by saying
that we will not accept such charity,

what is called, the shameless thing,
from them?

Shri C. Subramaniam: I do not
know whether it will be proper to
reject this. We will certainly take
into consideration what the hon.
Member has mentioned when an
offer is made. So far no offer has
been made with regard to this
amount.

E ﬂoIﬂ'lo i Tow wRew,
# ST =vgan § w0 wre aw
F A st ¥ dafm wER ¥ @
TH AT FY @Y R I s Y wew
2 stra fip ag T 7 a1 g ¥ AT
i F T3 T gA 7w, Y
g T F Ay, N g F @y
& fau o= g% ¥, afz &, &
| AR § o Aforaw FIET # ;v qGfq-
e il

weae Wiy : fafre ame &
v fem g e gy Y A 2

=t R fag: Jafmw & &
R Fgr g7
Shri S. C.

Samanta: The hon.
. Minister just now said that under
the Campaign against Hunger, the

Belgian Government asked Belgians
to give money for India. May 1
know whether, under this pro-
gramme, any money was collected
by them for any other country?

Shri C. Subramaniam: I am sorry
I have no information. I can say
that not only this year but even in
the past there used to be collections
under such programmes for the de-
velopment of under-developed coun-
tries in which India was also included.

Shri Subodh Hansda: TUnder this
Campaign against Hunger, why is it
that all the propaganda was only
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towards India? Has it not pulled
down the status of the Indian people?

Shri C. Subramaniam: Perhaps,
they took into account the conditions
that prevailed during the current
year in which there was large-scale
drought. But my impression is that
these drives are made in regard to
the other countries also.

oY I A AR wReE T@
A Y T FG 5 7T RE T TAF
¥ gweeT frar gam waTS o duT A
IR &, A W A feew w1 @ sy
Fafsmw ar fadt o) e & Wi
TEL H1 e g, A g § 4@

& fgme gws T Iaw 7 faargn
Shri C. Supramaniam: I do not
think that this should be taken as

begging for anything. In the world
community, wherever distress arises,
there is now a spontaneous response
to help those areas. For example,
we in our own country try to help
another part of the country when it
is in distress. We have collected for
other countries also whenever dis-
tress occurred there. Therefore,
when help is offered in conditions of
distress and scarcity, it does not
mean that it is begging. I should
think that this is a recognition of the
fact that a world community cons-
cience is developing that no part of
the human community should be
allowed to suffer.

Shri Indrajit Gupta: A little while
ago, the hon. Minister said in con-
tradiction to what he is saying now—
he implied—that certain lurid pic-
tures had been painted abroad about
India’s condition.

Shri C. Subramaniam: No, no; it
was the other way.

Shri Indrajit Gupta: He said that
he was trying to correct the lurid
picture or something like that. The
other hon. members also heard him.
I would like to know whether he
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has got any information as to whom
he considers responsible for circulat-
ing this lurid picture as a result of
which not only in Belgium but in
many other countries—Latin America
and Europe—schoo] children and
other people have been giving volun-

tarily small donations from their
pocket money in order to help
Indians who are supposed to be

dying in millions out of starvation.
Is the Government not responsible
in any way for that?

Shri C. Subramaniam: I might say
with all respect and humility that
discussions in this House also contri-
bute to the spread of the idea that
there are starvation deaths and all
those things associated with famine
and acute scarcity. We cannot prevent
that. Therefore, from that point of
view, when a friendly government
makes a drive like this, we cannot
say that they are doing something
wrong. But, on the other hand, we
have impressed upon the Govern-
ments and we have sent specific
communications that they shculd not
paint lurid pictures. Generally they
have accepted our suggestion.

Shri Hem Barua: Is it not a fact
that this image about India being a
starving, famine-stricken country has
been created by the statements made
from time to time by our Ministers
depicting such a picture?

Shri C. Subramaniam: On the
other hand I think I mentioned in
this House that in an assembly of
all the ambassadors I pointed out
that the exaggerated pictures of
starvation deaths etc. that are depict-
ed in the foreign press in their res-
pective countries should be stopped
and they all agreed and to my know-
ledge most of them have sent com-
munications to their governments in
this regard.

FAwfa F1 a@wT =TI
+
*181. ot fagaT w3 :
ot geR T wgET:
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=t weare fag:
Y TATATAT

1 amw, #fN, awnfas faww
U1 AFETFEAT Tg F@A T T B
fF:

(%) 71 9% = 15 W, 19-
66 ¥ “grelt’”’ wHTAK 9 ¥ wTfOq
AR #1 AR feomar @ @ 5 &2
T g geeafa faoelt ¥ fadet 2wy
NN BIXITOITRE ;

(@) afz &, at 7 z@ AT Y
T R TE g AR
(1) 3= =g A w9 aF feaA
safer frerme fea m &7
The Deputy Minister in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri
Shinde): (a) Yes, Sir.

(b) The report in the “Shakshi”
about smuggling outside the country
was of an indefinite nature which
could not form the basis for initiat-
ing an enquiry,

(¢) Does not arise.

=t fadwaT s ofiwe, | a3
FI AT T a1 1 a7 § f arely §
e swrfoa g 4, SuF 19 3B .
aqq ¥ & ag s g g fw oA
X F 37 aq@l & IR § g =
X ; afz gf, @ ag 9w fFg 3 v 97
o aF 7 fased faaer ; afe @),
A TIF T AA X foFg wmER 97

qg< v ag o o & 7
st gtz T fgad . emfesr #1
qrefy A e wr )

Shri Shinde: This pertains to .the
period, April-May. In April-May,
there was no restriction on the move-
ment of vanaspati- from Delhi to
outside areas. So the term ‘smug-
gling’ used by Shakshi has no rele-
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vance in this regard.  Moreover,
Delhi has no border with any foreign
country. This, 1 say, is* only with
reference to Delhi administered
areas as such. ’

st fadsa wawe: ww, 7 -
FX F 3T T T AEFrQ & fower
A Al § aweafa F1 913 FHE S0
9@ TT & AR AR FOH DA
& & ¥, afz g, @ sw feafg w
e F forg aew & v fear § 7

Shri Shinde: As_ far as Delhi s
concernéd, the supply of vanaspati
to the tune of 2200 tonnes is heing
made regularly. There was some
pressure in the months of April «nd
May and some shortages were
reported Now the marriage season
is ‘over “and morédver, the Delhi
Admmlstratlon Tlas taken steps to put
restrictiéns on ~ the ~ movement of
vanaspati from Delhi to outside
areas, We have alsp agreed. to those
measures. l\{ow the supply position
is quxte easy and most. of. the, vanas-
pati whlch is rpcelved from the
producers is dlstributed to fair price
shops and consumer  co-operative
stores at informally fixed ~prices.

s BWR T FTA : HAATG HAT
aﬁ%amr%ﬁﬁz‘ga'awfawﬂ amex

T TEy Sfqae T g, w6y
1 9 fag &t @ v ag™r Fwafa o
qIEI T 47, IEF AR AN qfqaen
AT | &Y # s A § fE
aat % i ) F q@r ¥ g
AT ATZL AT &, FAT qIHT § IaHT
& &1 % St & ar g o
HR ag s ¢ #g 99 fee @ @
T AT R D T
/Shrl Shinde: Regular exports from
the cbuntry have beén stopped from
last year. ‘I was referring to the
Delhi. ~~ administered. area only,

because the reporf in the Shakshi
referred only to Délhi. At that ‘time,
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that is, in the months, of April and
May, the prices. in the adjaining
States namely Pupjab and UP were
slightly higher, So, naturally, there
was, heavier movement from Delhi
to outside areas but not to any aut-
side. countries. )

Shri S. N, Chaturvedi: May I
know whether any enquiry’ was made
from the editor or thé manager of
the, Shaksht itself 'regarding’ the
basis on which they had published
this information or ‘news item in
their paper?

Shri Shinde: 'ﬁhe Delhi Adminis-
tratlon was expec 9& to go into tnese
mafters and rhake ~ ‘enguiries. = We
got ‘the mformat;on from the Delhi
Administration, “and the Delhi Ad-
mmlstratlon oﬂimals have given
thexr report to us They went ‘into
this’ matter and " found’ that there
was. not enough matenal to initiate
an 1nqu1ry

Shri S. N. Chatgryedi: My, question
has not been answered. I wanted to
krow. whether the Shakshi peaple
were contacted or_ not.

The Minister of Food, Agriculture,
Community Developpment, "and Co-
operation. (Shri. C. Subramaniam):
Precise information is not avaijlable. I
shall, get. it. from the Delhi Adminis-
tration and. pass it. on to the hon
Member.

Shri Kapnr Slngh May I know
what steps’ Government have taken
to ensure fhat excessive quantities
of mobil oil are "not mixed with
vanaspah lntended for the home
market" : ) ) '

Mr. Sneaker: He wants anly exces-
sive, quantities tp be, stppped?-

l}r. Kapur Smgh We cannot. stop
ordlnary "qliantities’

Shri Shinde: I mentioned last
week also that we had not received
any report except one from Punjab
about adulteration. But as I had
submitted last week, bhere is a
regulation as far as the quality of
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the material is cencerned at the
production. stage .. . .

Shri D. C. Sharma: Adulteratian is
not confined to the Punjab only, but
is going on throughaut the country:

Shri Shinde: I' do not think that
mobil oil is adulterated with vanas-
pati.

M. Speaker: The discovery lhas
been made in the Punjah, and,
therefore, naturally, it would come
tor the notice: 0f the pulilic that in
the Punjab thers: was: something: like
that:.

Shzi Smpendranath: Dwiwedy: That
was within; the lmowledge of Shri
Kapur: Singh.

Shrimati Savitri Nigam: It has
been proved by: the varibus: events
during the last- two months which
were connected with the shortage
of vanaspati that there was< black-
marketing and hoarding and- there
were all the: eeonomic evils: associated
with it. I would like to know from
the hon. Minister what action He is
going-to take to- see tHat such condi-
tions are not repeated again- and' that
this type of smuggling etc. do not.take
place again.

Shri: G. Subramaniam: As: amatter
of faot, the manufacturers. have
agreed to hand over the quotas for
the various States to the State: Gav-
epnments; and: it: is- for- the State
Governments to make arrangements
for the sale of vanaspati through
fair price. shops; consumer co.opera-
tives efc. As a- result’ of these mea-
sures, there is considerable improve-
memt* now, and’ the- complaints: are
also fewer in. numbest

=y anera fag: &7 g @
fin: fawr mfest ot ovform ¥ aitc 7%

.
T4 I i anforer ¥ T safgoadl
W gw § forgth: fo ag 3w
areE rw fvay:
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Shri Shinde: I have already stated
that the reports about smuggling
have not been verified, amd, there-
fore, there was no: basis for any
further inquiry.

=Y RN T AIF A T W
are F e ¢ i free 3 i &
IoTE ¥ FEqTA W #Y FAHT $00. T
fer aw g€ wik Sw: faerae Aifew

oA & 1 E W ], e & e

qE WY QW qE QT AR W

1 9 #Y & fF @i T S WA

TN 7R Jg *ra o fEr @7 o9

s agi ?

Shri C. Subramaniam: There is
the Prewention: of' Food Adulteration
Act for this. purpese, and. I am sure
that the concerned authorities are
taking steps under that Act, and
particularly. in. the. Pumnjab. The
Punjab Government are responsible

for administering® tHis Act in their
State.

ot e o W T FT AT TG
sar fF 100 &9% foq o= e w2
7, R IE RE W W T AR
AT AT ?

may WE) @ g 9 AT ¥4
g gar 41, 3@ Iy & @wwm g
T |

Y qCW qTeey : WA oY ¥

2 for qeeafa & 00 & X § g w0
TE AT I, 1. qGY. F@ WL 7% O F
. e s fe: fow % oifcr o=
FOAY ! FATIE AT R G HEY
& fRaY wiw wal € a8 a9 & geae
NG A

Shrt. Shinde:- The: hwm: Mnister
bas: already: memtioned: that if awy
further- information: can be: Had, we
shall try~ to: get. the same from: the
Delhi’ Adéninistration: amd® suppdy: it.
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= TRATE 199 TEAA AL,
A JY 7R 7w f 5w et
¥ fdt gEe aw g Al frery
wafae a5 ¥ @& & 7 g do
BT Y TG I3AT AR fRT g 9w
& Sax ¥ Tamn fr faeelt ¥ g9 @Y
FIH qTEAT { A FAeafer ST TS
# 9T §, A G Y @ gE qm Y
@B eI wIgIdw y =g
oY 9g7 WO WA €, T @AY LHE
e

Shri Shinde: We have not receiv-
ed any. complaint to that effect.

Foe sXm fou i & et @
g el mews-aes w1 sw

+

*182. st gww W wENT:
&t TR
=t vaaTe fag :

¥ fafa @t ag T@ ] FaT
wafe:

(%) w1 ag @9 § 5 saT 2w
faaw oftsg & @ AT § @
wEA-a (FREd) &1 osaw e
T ar; w3

(@) afz gi, @ g% 99 FA
i N F faeg @ FEAG A
w®e?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) Some allegations were
received by the Election Commis-
sion about the use of Government
machinery in  connection with the
last biennial elections to ‘the Uttar
Pradesh Legislative Council. Some
of them were too vague for any
action and some were reported base-
less, Some cases have been refer-
red to the Chiet Electoral Officer and
Chief Secretary of the State to find
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out whether these allegations have
any basis in facts. Their reports
are awaited by the Election Com-
mission.

(b) Does not arise.

=t gov AT ST : § ag S
arar § f5 aeeta A=Y Sy & qaman
& go fowrad g faelt &, a2 @€Y
A 9 F & forgrad § 9 adry
& afamfal sy et § 7
Shri C, R. Pattabhi Raman: I have

got a long list here. There is
reference to use of government
vehicles and all that. The entire

list is here. But as I said, this is
being inquired into and we are
awaiting the Election Commission’s
report.

=t g8 9T wgEgA:  Hvm, §
ST =TgaT § R aar ag 9w @ @
femqam & s=xst g Fw
+1 441 gFfaa far mn vu 43 1 39
fafaeeT @it gr=T SaE foaT o
Shri C. R. Pattabhi Raman: To the
best of my knowledge, that is not
the charge.

o SFTER et & g areen
argan § 5 it farsprard fafer om0y
I W famT oftwg & e &
T T & AN F gFaey § e
gt € Far afasiw fosmd @6 ¥ a7
i fafmr g w @y
IR g@Ta misdl &1 7 g
gt w1 gewaw fFar ?oafg g, @
I gag A faoqe wiw w0 & fog
FqET a7 WTE I w1 5 @ F
FreafaTar 1 94T o qF ?

farfes wiafy (»dt wivaret wrew q16w) <
TR FT FT E FAATF § AN
wore & for aral Yy g fr 9aa
S T § IUH ETAHE F T WAT §
AR 6 R mfeR § 9@ W
Wt § | o Iy P e F 9
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TN a9 FHOA K ATGH I fF
fasmad 1 0% Eag A Ear Y |

st swmmaR et fafeeT &
faeme frraa §. ..

= M FET qBF ¢ W AT
Ig 9TRY 3 % 7 v fuwadg € av
It wgfeea & Aaw e

werw wiwn: 7 v AT
I gxFwE! A 7g ara gE o fafee
IEEE A a o fafex swEar
¥ 1 ITR qEHEE WY WL Eie
&Y w7 & A A AN W AD Oy
T |

= N9 @Y TWIH . IGHT
TEHIETT 37 fFAQTY CoFee FHIE
F ¢ | o FHE A fe weEe
A& A AR R, afew e sfeas
Y AT 7§ A IAH O F R R
fox T Fww w afeqar e
fe ag A% AR = wfeE F@T
ARATFIA . . (TRIA) . ..
Shri Dinen Bhattacharya: He is
also an officer of the UP Government.

S AEHTHAT TR : AT A OAT
fafa w=it & gor fv w=m Fo fwmaa
fofaeei & famms & afeT. . . .

oo wEed : FEIA stare faan
Ffeqde qata Qe FOT § 1 SR
TFERe  wrfeex ¥ oY e Ay @
IE WY 7 TEHHTT FU G E |

=t TETIEIT AESY ¢ AT AW A
qr 5 fafaeed ¥ gvavw & fawmed
faelt § T 4

st M ey qew ¢ A A 4g
ST faar f o fasms § 3w fafe-
& & amy o § AT & ard faswraat
#Y hgfoea wTod a2 gFATE |
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Shri D. C. Sharma: Is it not a fact
that some of the members of the
Legislative Assembly in UP, mostly
the Opposition Members, have sold
their votes at black market rates....

Mr, Speaker: Order, order. I would
not allow that question.

Shri D. C. Sharma: May I know
what has been done in that connection?

Shri Surendranath Dwivedy: He
means to say that the Congress Mem-
bers are selling at the market rate;
at the blackmarket rate the opposition
only is selling,

Mr, Speaker: We ought to behave
with greater responsibility. If all of
us are thieves, there is no use of pub-
licising it,

Shri Bhagwat Jha Azad: It is just
a retort to the hon, Members to behave
responsibly. I think this should be
directed to them.

Mr. Speaker: This is directed to
every Member, whoever he might be,
and wherever he might be.

Shri Surendranath Dwivedy: It is
not only in U.P. Is it not a fact that
often the Government machinery is
used for the purpose of elections and
may I know whether Government is
thinking of suitably amending the
election law in order to prevent this
happening all over the country?

Shri G. S. Pathak: The question re-
lated only to U.P. I have not made any
enquiry from the Commission with re-
gard to the happenings in other States.
So far ag the question whether the law
will be amended or not, to be more
correct whether Government is think-
ing of amending the law or not, is
concerned, I would invite the hon.
Member’s attention to section 171(c) of
the Penal Code which lays down that
anyone who interferes with the free-
dom of the electoral process will be
committing an offence which is pun-
ishable under the Penal Code.

= vwdaE ara : § A A
§ ST AT £ T IO SRW ®
AT AT W IHE AT, S HWT &
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TAE WS &, AT T AW 39-Fayagy
T W AGTH-IAE § AT G2
q, 37 fgaTs ITCRY $RE 3, weqe
o sreATed fauEt ¥ W g
G F IR FT WO AT [
qar Iaa § frady & o ot wrde
Iy ?

=¥ T Trea-gre - fom wrT
AR T HI S TAFAA FHIGA. S TG,
TG § IR TETts qN W
frar § f wgfwa M, &% o9 &9
ifey & feg feg o o Qe 9
HE

oY TmATE ;AT ¢ wRivw F@i
& 7, feT qary F7@ @Gyl

wEaR WERA : WL IAF I
wogaTl wefem 7 &, a1 & 91 <
qF1§ | 98 FEE A 39 9 5 37
faes € an a ) 1.

Shri, Bhagwat Jha Azad: Since, I
appreciate the eagerness, of the hon,
Minister to have an impartial enquiry,
may, I know whether, it falls, under the

pugview. of. the Government or. the.
Election, Commission exclusively, to en-.
If it is: under:

quire in{q, the matter?
the purview of the Election Commijs-
sion. ‘does he want to see that the en-
quiry is made not by the electoral offi-
cer because in every State he is a
nominee of the
rather than somebody else? That is
the point which hon, Members would
like to know.

Sbri G; S. Bathak:. So

erament servants in the. electeral pre-

cess. 1 know. of-the. Central: rule, I
believe that:there.is a.similar-rule for-

the States also. The Gevernment can
certainly take action under that rule
if Goverament. is. convinceg that seme-

body has brakep that:rule..
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Shri Bhagwat Jha Azad: Is that a

reply to my question?

Shri G, S. Pathak: I am answering
the question, I have not- completed it
yet.

=y PEA wI FRAW AT 0]
I AgES W ¥ 9T 3
TG

Shri G. S. Pathak: My hon, friend
Shri Azad, could have objection. if I
had sat down, and that might have
shown that I had completed the
answer, (Interruptions).

Shri Bhagwat Jhg Azad: You are
not answering the question. That is
why I am objecting.

Shri_ G. §. Pathak: I know you
are objecting to everything, I know
that:

Shri Bhagwat Jha Azad; I objoct
to a lawyer coming in Parliament
and behaving in this, menner. He
ought to. behave in a. preper way.

If you are a Minister it does not
matter, you must know how you
should behave in Parliament, This
is- not- the- Supreme- Court: This

Minister must know- how- to- belave,
How can he cast an aspersion that
I am objecting to everything. Why
should he. do it in that. manner?

Mr. Speaker: Would he sit down?

Shri Bhagwat Jha Azad: Yes, I
am sitting down, but the Minister
shoulg behave better. This is not-a
law court for.earning- money,

| Tl aE ¥ e fawr
Afed  (swwar)

sreaE AR : wr faft R Y
T E’Eﬁ'; . e W‘-Fﬂﬂlﬁt \ fafa
Y Y - & fr o ada- R
THG | R aw %!mn“hmi fom:
fafer wwlY-t Frorves-sme
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Shri Bhagwat Jha, Azad: He must
behave properly.

Shri G. S. Pathak: May, I com-
plete the answer, Sir?

Shri Bhagwat Jha Azad: Why
should he cast aspersmns like this,
Mr, Speaker, I want to know. The
Minister must know parliamentary
manners.

Mr. Speaker: He has said enough,
he must sit down now ... (Inter-
ruptions).

Shri Bhagwat Jha Azad: He has
come to Parliament only a few
months back; I am here for the last
12 years and 1 know things much
better than the hon. Minister.

Mr. Speaker: If I had been allow-
ed, I would have said something. but
when Members take recourse to theu'
own agltated mmds and they gwe
them out and- have their own way,
what can I-do

Shri. Bhagwat Jha, Agad; 1
SQITY.

Mr. Speaker: So many Members
have said enough; there is nothmg
further. that I have tp. say, If- the
Members want. me. to, take agtion at
any moment, t.hey should leave it to
me . .. (Interruptiqns), There ought
tg he some end,

oY e : A TEEA, TAL AT,
TFY AT ATE AT A AT qIF F A
TEY 7 T & 1 A T e g
FTHAIR A g8 @ FE FR
Y a1 AL § | AV AFTAY T Ly
&, TT-Telt ara Y €, W13 ag el
HY T A, I e o g
¥ 91fed. | T 99 FR-F e W
Ff amET R AT AR T W
qalar. w1 @A Y W) d
w1y o

seTsR Agbeq . AR AT T G
W .| AT T R A F @ AT

am
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T I ST FE R, AW w7
Wgu{e’?maﬁq@ﬁaﬁ
% T W) R TR O 3, & 95
T T T W A WS
TE |

st Ay @ fay @ F e

5% 7k fom, sfaR T g, ™ @
IR AT B -G

WIS RERA ;- FBE T AT
T QIE, TR AT a8

Shri G. S. Pathak: I further want-
ed to say that the Election. Com-
mission is an independent. body. The
allegations made against the indivi-
duals concerned are before the Elec-
tion Commission. Government can-
not- interefere with their working as
under article 324 of the Constitution,
that is an independent body. So far
as Government is concerned, I have
placed the position before the House.

Shri. Surendranath Pwivedy: The
quiestion has not been answered. The
simple question was. whether the
oﬂiger to hald the enquiry was. a
nomineg, of thg State Government,
whether the enquiry was. condyetad
by the same oﬁcer or not

Shri G. S. Pathak: I shall place
the entire information which I have

received from the Election, Com-
mission.
Mr. Speaker: The. simple question

is whether. this- enquiry has been
held by the electoral officer who is
a. servanpt. of the State. Government.

Shri G. S. Pathak: I am not in a
pasitian. to say- whether. the electoral
offieer, who is. to. make the enquiry
under the. ardets of the. Election
Cemmigsion, is a. government servant
o. not, I can, enquire. (Interruptions)-

Mr. Speaker: The hon. Members
are. very well aware that though the
Election Commission ig an. indepen-
dent body. the machmery that it
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uses is always from the State Gov-
ernments; these electoral officers are
sepvants of the State Governments.
There is no doubt about it. Why
should there be a question about it?
Though there might be some that
might be from outside, most of the
electoral officers are taken from the
State Governments. They are State
servants; there is no doubt about it.
But then too, our Constitution has
provided that it is an independent
machinery because it is  presided
over by the Chief Election Commis-
sioner who is certainly under the
Constitution ap independent man.

Y JWEN : qeqE WS, IF qEA
F i 7 Y fafg il FT A W
I 9T IY FTE s AT 9947 & |
Agricultural Credit Corporations

+
*183 Shri Vishwa Nath Pandey:
Shri Warior:
Shri Eswara Reddy:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Dighe:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to
the reply given to Starredq Question
No. 1595 on the 10th May, 1966 and

state: 7.

(a) whether the question of sett-
ing up Agricultural Credit Corpora-
tions in the States has since been
considered by Government; and

(b) if so, the decision taken there-
on?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
The matter is still under considera-
tion.

= fasgma arim ;- & S
argan § 5w wwa or wafe v W@
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T T & fF 7 0% W@ R @R
froter & AR 4

=t saraae fey ; gETR AT 3@
avaey § T TE qaAT qKAT | AT G
BRI e faaameg A&
wrEag fafael o T N, g @
F | A/

&t faaTq Qe : FT G IE
¥ graeg § AW AR § F1E {OATS
FGIT |

st sy fas : aRfas gt
¥ qBqTe FT AT I § 39w § |
TF FohH g% oY fored 1w fafaeeg @
7Y ¥ R fafret me gfaweat Ak
FIHTRYA W1 F | I T IBATS §

TR

Shrimati Ramdulari Sinha: May
I know whether Government has re-
seived any protest against setting up
of such Agricultural Credit Corpora-
tion and, if so, from which States, and
may I know whether it is a fact that
such Credit Corporation is going to
affect the co-operative structure?

Shri Shyam Dhar Misra: No, Sir,
As a matter of fact, this attempt will
be to strengthen ultimately the co-
operative structure, and we have got
a unanimous recommendation from
all the State Governments for accept-
ance of thig scheme.

=t WiwR qw q@: K Jar
=T § fo farael st & IR 3R
e et s, g7 <| g Ffat
9 NI AT 99 g FAET 9T e

=it sawex frw ¢ ag fraw s
F FIC LY TATAT IR | g AT §
ag fmr amrar o wr € oA s,
fagmre, e, ST o) TSvEE &
™ § 7R ag Fmmafes ' F
Sif = W | g J@AT oI i wl
T FIRfET FHL Tga A &, 9
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Tfr ¥ g HIERAT 7T AW
AYT =y T

shﬁuzﬁtﬁm’:ﬂ‘m Tgar
§ i are ot Yfrweat  wredrtm
T @ A W @ F} wfed
e § 39 A $T FW FO0
AT I T A A AR G qH I

ot s faw @ orgi BTt
Framet Ta § fF Ao A o Fwdl §
agt ag ST AE T T | A
Famfer IS F AT 5F
FRORWA F gra w1 fem Smnm,
Ffipa fra Rza A Fwmafer SeEd
F & agr TrEFEET T FRT
Ft fear s o= 9% fF ag Fom-
fea drarafei aoga 7 T ITE )

oY a9 T8 ;WA AT R
¥ qa=man fx aiw woat & fmr e
frar st | e Framafea @Ema-
A F7 qoat ag § fF I what
woar w9 fawar & | & seAr 9mEar §
foF g 3w ¥ g o i enfo &<y &
Fr wfsard & #ifs @ gl 9T
T AEWHAT § | R IWH T aF
oY Taifue wT e smaa |

it samae fw o T B faare
T & fr R 2w § IF wfem fear
¥ | g aftdded W g S9
et F fAd Stgr 1 e gt
qga AF & AR SgF W IR F
s M ww fear s wr g1 o Tat
Fagagf ooy fear ST @ g I &
ot gl foedt Tl § FEmRfer
qga FAIR & | agt ¥ AT wew ¥
T § AT Fmfey F fd T
faamr #Y YveT HY 9T Wr 1 ITT WA
¥ ot fresr qier 70 FAT TIAT Hfew
fear mar & 1 SO vdw A I g9-
T Q1T F 125 FOS TFT IV
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Frargfess & wifed | § 78 s v
ug N FGF T FTHATT GRN AfeweT
o § fw ag wware grm -

Shri Shree Narayan Das: Besides
agreeing to it in the conference of
Ministers, may I know whether in-
dividual States have sent their defi-
nite, considered opinion, whether
they are agreeable and that they
would like to have such corporations .
in their areas?

Shri Shyam Dhar Misra: There
was a conference of the Chief Minis-
ters and the Chief Ministers signi-
fied their assent to this.

N OA¥AE TEE 0w AT
ey ¥ qaaran fr gw fm & fadas
#7 wfeazr dac frar o w1 &0 &
ST =TT § R gww gew wey A
Fa7 § AR T AfE? ¥ g@ @ o W
ear faar o @ @ fF et &y Sy
=0 fAoT 399X g7 Y sfqwm aw@y
gt S gay srenfe gegEl & o3
fear smar &1

ot sarwax fasy ¥ grafraa sy
fatas a7 @T & AwEa: IaF FHifee-
AT T A g AR A FFAT wwam
fear s w77 & S frw ag & agw feay
13, fe Qe ¥ genew o sy 1 ag
a9 rd fagas § G| ag @ R fE
frama Y SET 7 ®TAT FG FET G
AT | STET a Fhama & | F1 gaT
g, ag ar o & 5 suw #Y &2 =gy
gy faw T ox wfeedzd ®r FmmR-
feg wae & ofd far s wr 2
FAifF TP A8 Irgay fF &Y aeemy
& arfedr framt &Y =97 fear @i

St TwAEw @A 7 w9
fx 58 Taa ofs sfgemi & o
<Y ot feam sTar & 9T Y @ ge A
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T TEt 9% g an v ag T e
& forr fors 8wy

=t s fas - #7 gEET 39T
#3&""&35‘('{'3'@1“ ST HEN-
e & iy v # oy o
PR RN TN

ot fore arorg ;oY fagaT W
T FET @ & gar X ¥ e
# 7 G § fF g g o
@ HT I TR B A FZHA
& FoatT S £ mm&aﬁ'&
W e wE SAffeRv @

ot sy fag - g @Y & 5
FS T THY ABATE FAW § AFFT g
qaT FYE T AL | R F qqE
grtfs Mo & fs
FTETQ 1 gFw1iear H demgt I |
WL FUX A ag BT § A g I
R 4T |
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5t 5o Fo wWHAA :
st wETEa WY TN ¢
st ®o wro fyadl :
=Y IIOET I AT ¢
=t gawe fag -

o FgeAr

= g fog -

A LA ¢
st TwgETt g
Y dYo o =taYf ¢

st TR qE qQreEy
e oy FEEIY
T ATRAQT -

oY Fern in'}

1o sitfrares -

N Fwarh e

W QETANA ¢

&, 3fs, amafre  faea
TAT eI HAY qg AT AT FAT LA
fs:

(%) 7 ag a9 & fo w@ &
el & afg Y AF F Rw ¥ Aw F
ITEET GRS WeerT qar fawmfe
wogTi cqTfae &3 #Y Ao qE 2 7

(w) afz g, & et g8 @
e

() eAF TG q9T /Y T5A  qE
¥ fraa O¥ HEW WOETT @Y A ;
7

(%) 7 WOy Y eyaAr F o
farerefy et argrarar & sy ?

The Deputy Minister in the Minis-
try of Food, Agnculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (d). A
statement is placed on the Table of
the House. [Placed in Library. See
No. ET-66804/66)
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T e 39 AV agw
T deag ¥ o Nifer gf o e
o ¥ fFu s q fa fa<i agraar
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I TEANE 25 TR M FX W
g A qufagurame f wr & fix
R IF 3 fud=< § 7qr 81 I W
wi R ¥ F et won E oAy e &
qT 2 % T IR o ¥ F afy
ey fear s

& Aad WY o faaw §
feram 7y & SHF WAETT SR W 3w
& g7 fd Peamddewr o i
@ @ JIEd )

ot e faw 0 T ®ede #
g7 & 5 Q S § FIT A A o
ot et ¥ oA Perdiew ke
SR | wed @I SR Hrar ar
wgd HErer wr W o wew § Ny
W AT F AR §owww o
g feqrdites & aad o any 2
drgrdt ¥ s da-5 QX e N wrErd
) W W@ &) e oy dar
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el o w7 W § T A F
FEHR g8 U7 e e =TT B,
7z frm gfeeehr ¥ ) =y &R
ag aadt T Tl s Enw e
FET AT o 72 1 fiwic i
7 § 3| waT amfer WX
fae® gT o S & 1 at g ot S
UL G (U AL
mAFa M Faem @ 5
e 0 F G

FT ATE A qaH SATIT & I
T I I F AR § IR T M IR
4 & forg 5% Fam 331 Wi & AW
@A ETNT A EAR AT § ww §?

= sqweR faw: 7@ ©F a@
NF YW 63 wged A faar § o
S aga wweT W § | ST ' oawm
A ¥ET AR AR § 98 FAF T
it feqrdties @9 &1 fodw &
are ¥ &1 O QoA gurd W §
S gl F WY A G AFAT &1 W
T ¥ NG FL A & I§ g¥aew § a@qr
FFaT g1
Shri S. C. Samanta: May I know
what percentage of consumer ¢o-
operative stories and departmental
stores that were started before de-
valuation are running at a loss? If

the less is great, may I know wHhat
steps Governmeht propése to take?

Shri Shyam Dhar Misra: This mat-
ter wag gone into by the Programme
Evaluation Organisation last year.
They have submittéd a report ac-
cording to which about 13 to 20 per
cent of these consumer cooperatives
are running at a loss—=not to any
great extent-—=—and most of these co-
operatives are running at a profit.
They have also said that the average
sale is of the order of abeut Rs. 6
lakhs per month.

st wreftors e faesr A9 R
% fry Pmnifer @ A T T
g &1 FE AT 99 gU R AT wE
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HHEH 9 WE | 787 7% f6 qo e
Frifer At w1 W fearan frww
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=t ST o - AT WE 4g A
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&Y ST T G¥ F FTO Y
wEAH F FRO A aTgE 1

TR WEWRE : T Gy FY e
NG AN IEFGIZ
T ART |

Shri R. S. Pandey: Sir, 70 per
cent of our population live in the
villages. Almost all the facilities
meant for the people are provided in
the cities. I want to know whether
the Government is thinking serious-
ly, in order to make available things
at a cheap rate to the villagers who
live far away from the cities, of in-
troducing or opening mobile consu-
mer cooperative stores. I have seen
that in foreign countries they ‘have
this system. Our Government must
also introduce such a system of
mobile cooperative stores.

Mr. Speaker: The mobile thing is
an innovation. Otherwise, the ques-
tion has already been put and ans-
wered. Anyway, this is a suggestion
and it might be considered.

Shri R. §. Pandey: My question
is whether the Government is think-
ing of introducing such a thing. Let
the Minister say, “no, we are not
thinking in that direction”.

Mr. Speaker: Is there a proposal
to introduce such a thing?

Shri Shyam Dhar Misra: As a
matter of fact, a scheme for rural
areas we are already considering and
in the last Conference .of Registrars..

Mr. Speaker: Is there a proposal
about this particular thing?

Shri Shyam Dhar Misra: No, Sir,
we are not considering, but we will
bear in mind this suggestion also.

Shri Bhagwat Jha Aszad: Seeing
that the experiment of departmental
stores has been a lever in stablising
prices, how do Government propose
to ensure supplies to the depart-
mental stores in the context of the
statement a few days ago by the
Manager, Shri Dutta, that the pro-
ducers are not co-operating with the
stores in the matter of supplies?
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Shri Shyam Dhar Misra: We are
trying to tackle that problem. We
have set up an organisation in the
Ministry of Commerce for this pur-
pose. We are constantly in touch
with the manufacturers. Our ex-
perience during the last one month,
at least ag regards the Delhi super-
market, secing its performance for
the last few days of its opening, is
that most of the mnufacturers are
coming forward to supply the stores
at th2 who'esale rate. If the pro=
blem is not tackled by negotiation,
we will not hesitate to apply the
provis'ons of the Essential Commo-
dities Act.

Sh-i Dinen Bhattacharya: May I
know whether it is in the knowledge
of the Minister that in the smaller
towns of West Bengal co-operatives
that were starteq after 1962 are al-
most in a stand still condition be-
cause they are not getting supplies
from the manufacturers at reason-
able obrices?

Shri Shyam Dhar Misra: I should
have nntic> for answering that parti-
cular question.

™ "o &0 FFF : ag WY FEOW-
fea = vg™ ovg mifFe F am ¥ T
gr w1 S WS AN qEE A
GIEEH qIT FT AT I AR F
A9 ¥ WUET §, 9gT 97 AT HISHTS
e § oy oY FE A ¥ A
e a=q §, 79l gg WieWiT 7 g1 #R
i gleg g@w 9 @7 @6, wWE
fog o & Far 718 raw e

g

= wrwgr fow o ag fafesr s
& a8 = o1 ovq wifFe § WK Ty am
g ¥ fo@r gar & | 98 gIRAH
mffe =% & AT 7 F1§ AT ]RT
fo ge®) gg T fear sQ | 9§ g
- qeIR § T o fafeew o= o wifwe
fow g & (Toveme)

wETe wgRd - WEWIE 1 §E
e AiTFE qaTar YR )
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AT @ fo ol 9ge § @ U @R § 9
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SEIRT AT ], AT e § Sy
W fau forar § ok 4§ @
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=t samT fesy - & 9 war §
frgurafr @RI gmisTam
#Y9d a8 foa wr & | e A
qfeger R &1 AW g @ § @
AT g § |
Shri Basumatari: Mention was
made about super-markets being
opened in States when firm propo-
sals are received. may I know
whether such a proposal has been
received from Assam for Gauhati and,

if so, what steps are being taken to
open a departmental store there?

Shri Shyam Dhar Misra: Recently,
when the Minister of State was in
Gauhati he received a representation
from the Minister there. We have
gone into the matter and, as I have
already stated, it has been decided
that we will set up a store there. The
pattern of assistance is as given In
the statement.
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T@ra ) g afas @x T g1 fF F
TG TAT F A1 TE WA [ AR K
et @, 7 o @ o & fAg
TR ¥ Y § N A gl
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st fF #9 F7 &, T @ LA &
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el Wi aUET faar Fat WA
Intensive Agricultural Districts Pro-
gramme
+
*185. Shri Vasudevan Nair:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Sidheshwar Prasad:
Shri Yashpal Singh:
Dr. L. M. Singhvi:
Shri Shree Narayan Das:
Will the Minister of Food, Agri-

culture, Community Development
and Cooperation be pleased to state:

(a) whether the study team to
evaluate the intensive agricultural
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Districts programme has
its report;

(b) if so, the main ﬁndings of the
team; and

(c) the action taken thereon?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (c). A
statement is laid on the Table eof
the Sabha. [Placed in Library. See
No. LT-6604/661.

Shri Vasudevan Nair: I would like
to know as to how many districts are
covered by thig programme and whe-
ther from the study the Government
could find out that only a very small
section of the peasants got the benefits
of this scheme -and that the large
majority of small and poorer peasants
did not benefit from this particular
scheme.

Shri Shyam Dhar Misra: 15 districts
have been selected covering about 314
development blocks, 27,827 villages
and 80-8 lakh hectares forming about
5 per cent of the total cultivated area
in the country. By the end of 1964-
65 the programme covered 283 blocks,
22,029 villages and a cultivated area
of 30 lakh hectares.

Shri Vasudevan Nair: My point
was that among the peasants covered
in the area only the top sections were
benfiting from this and I wanted to
know whether the study threw some
light on that.

Shri Shyam Dhar Misra: I am sorry.
This question was also gone into by
this committee headed by Dr. Sen and
they have come to the conclusion that
it ig not only the bigger cultivators
but even the smaller cultivators who
have taken advantage of this pro-
gramme, This is a finding of this com-
mittee.

The Minister of Food, Agricu'ture,
Community Development and Coope-
ration (Shri C. Subpramaniam): May
I supplement it by saying that per-
haps the hon. Member is referring to
the question of tenants, particularly
tenants-at-well or oral tenants that

submitted

SRAVANA 11, 1888 (SAKA)

Oral Answers 179,
are existing? This matter has been
gone into and it is true that in areas
where there is tenancy and there is
no security of tenancy, -cultivators
were not able to get the benefit of
this because they could not get the
loans for this purpose. That is why
we are insisting that we should have
the record of rights immediately
written up to say as to who are in
actual occupation of the various
lands so that on the basis of that
occupancy we would be able to ad-
vance loans to them and they should
be able to take advantage of this
package which is available for them
for increased food production. That
is a lacuna which we are looking
into.

Shri Vasudevan Nair: The Study
Team has come to the conclusion that
as far as the credit co-operatives are
concerned, practically they do not
cover the majority of the people in
that are and that only 25 per cent of
the people are covered. What specific
steps are now being taken by Govern-
ment to see that credit facility is given
to the vast number of peasants in these
areas?

Shri Shyam Dhar Misra: We are
trying to strengthen the co-operative
structure itself and incerase the mem-
bership, but to the extent the member-
ship is not enlarged, taccavi loan is
being given by the Government. We
have also a scheme under the Food
Corporation of India which would also
give production credit.

=it fifa fasr: AT el S
Fefrag wideak & oUW @Y
¥ IR & frr @ fF o
N F gy e gy T
T WA N FF TAT § ¢

“In fact, what is holding up pro-
gress in the TADP areas is not so
much the lack of demand from the
farmers but the lack of supply of
essential inputs....This adminis-

trative system, based essentially
on checks and balances evolved
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in a different time and for a
different purpose is more pro-
cedure-oriented  than action-
oriented and has proved woefully
inadequate for any operation.”

™ ¥ g gwar g 5 ofee
TiFeaR F FARA S9 &Y @ g,
o =Y a@r 7 W wEedie ¥
@ frar & I TS ey
g 5w s ow A @
FFTT e § | & qwAt srzar § iR an
foey #rdww & ek ¥ a@ 9w
¥ guR T Anfgy ar Iawr s
Fgrar ST Arfgd

At syeR faw ;- ag T W g
f& bl F A w agAT AR
@ fay sy o cefrfefa
fegrst Ffaem Faw fear 8, WY
A (G B 0 I o B B
iz &1 & 57 1 g A =e-
e § fear

st ®o Ao fagrdy : W WY
Wt o€ gwr-ged o W@ TS g,
I R /WY ¥ owAw T & fF
g w377 e agf §— ag %<
e &1 gew ¥ & gam wfk
far o & § 99 o3 fod ¥ o
o 1 ® ag sar g § 5
T oy A 3w F oafg A F
fax 37 foad = seiifea fFar
s AR Afeaw i F1 a9
gt fear e ar afaw e
A GXE FNE FRAE FY I0E4Y

= samax frw: wfaw /R
gfaer 78 & 3@ O A gw
I T g A AW g Sl
& s 5 oo owr Al S§ 9%
SN W FEAE g @A, ag 9]
H FIAAT |

it fagmax waw: @ fqawor &
T T § fF osdwm wew
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g QY FR FOFNU WK
W A W S F Ay &
TOF mOAg A §, SHF  AETRY
A F FOr qg FEFT AEA A
& g% g1 7w 7 ag fawrdw

w1 & f5 5@ 99g ¥ oiw @ &

qqEr F FPrAT WA, & qg F=Av

agat g 5 @ W0 a@l F an

¥ g a7 favig & o1 @) &

=t wwer faw: a s

™ @A & faggw g =wEar
g5 z@ R & agwd 7 wwnar

S fF T ¥ Fad woAOS &

T T g1 AW & §ga € o

Fiew Wi g g foaw & ==t ¥

CEE - A B o R O e ]

19HET § F FT 100 HIFE TF

eFH 9§ AT ¢ |

Wt oA A fag ;. 3@ G-EES
Aafeew § o saEr wER g
g AR T sarEr A" gEr g
;i I7 e e g3 § '
T 97 ox Tefma witmeax T
s w€ frar &, fom a7 adiem
ag guT 2 fF v & 99 WY
dew gua gy ser o W@
TER FE w99 F o W g7

st zamuT faw . AN TF Q@
¥ gEe Weww g, fmowr @
FTEE FT {® § | WA §e
gy & fF g@R 7w T
s qwE  sww A
fagd 4T duaadfa  FowT FDY
wafgy & 32 fafaqgw wws A
orfae & ) T F  wear
gafee afkar fam & #¢ fafemw
uFe A WiRw &Y a8 g1 A
T g T ag FEeW ar-ewe ar
i &, ag facgw dfews § WK
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T o7 autg DT F AT A
T ¥ Tag T@e af@r § e S o
Shri Shree Narayan Das: In regard
to the working of the credit coopera-
tives in these areas, it has been stated
as fo lows:

“It has been observed that more
than three-fourths of borrowings
are stiil made from the traditional
money-lenders.”

I would like to know whether the
Government doesg not consider to im-
prove the working of the credit co-
operatives in these areas, where three-
fourths of the borrowings are still
being made through traditional money-
lenders, because the cooperatives are
not working quite well.

Shri Shyam Dhar Misra: The figure
is average. In some of the districts,
the average is even above 60 per cent.
But wherever it is weak, as I said—I
concede it is the weakest structure
there—we are trying to improve the
structure.

Shri Hari Vishnu Kamath: The
statement laid on the Table says that
the archaic administrative system
needs to be changed. It also says:

“The fu'l impact of the IADP
is likely to take much longer than
the five years contemplated in the
original formulation of the pro-
gramme.”

Does the Government really think that
the poor, impoverished, indian farmer
who constitutes more than 80 per cent
of the population can afford to wait
that long, more than five years—it
doeg not say 10 years—before he can
think of improving his lot in this
country and, if not, what measures are
being taken to expedite the process?

Shri Shyam Dhar Misra: We have
already given two preliminary results.
We have already almost made an ex-
tension of this project in  accepting
the high-yielding programme, the in-
tensive area programme. Is answered
just now the question of the hon.
Memb:r from Saharanpur. I said that
this will not be covering only 1 per
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cent or a small fraction of land in
these districts that wi.l be there but
it will cover also other areas on the
same pattern. As a matter of fact, the
programme is going to be in about 130
districts in Fourth Plan besides the
intensive area programme which is of
the same nature and the same pattern.

Shrimati Savitri Nigam: This state-
ment has convinced us that the farmer
is unable to increase his production
becausz of the very genuine difficulty
in regard to supp'y of credit and
other inputs, I would like to know
from the hon. Minister what particu-
lar steps he has taken after this report
wag submitted to the Ministry to see
that the indebtedness amongst the
farmers decrease and those people
who cannot give surety get the credit
at a cheap rate of interest.

Shri Shyam Dhar Misra: We have
already introduced from the last
kharif season in certain districts of
certain States, and we are going to
introduce in all the States from this
rabi season, crop loan where there is
no question of surety or surety of any
land. All that is necessary is credit-
worthiness of the crop; the crop is the
only surety. Therefore, the tenants,
the small margina' landholders—all
landholders—can get this credit in all
the States through co-operatives with-
out surety of land.

12-00 hrs,

Mr. Speaker; Now we take up the
Short Notice question. Mr. A. K.
Gopalan.

SHORT NOTICE QUESTION
Second Shipyard, Cochin

+
SNQ. 1. Shri A. K. Gopalan:
Shri P. Kunhan:
Shri Warior:
Shri Vasuf@levan Nair:
Shri Mohammed Koya:
Shrimati Renuka
Barkataki:
Shri P. R. Chakraverti:
Shri Vishwa Nath
Pandey:
Shri Daljit Singh:
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Shri Ramachandra

Ulaka:

Shri Dhuleshwar Meena;

Shri P. Venkatasubbiah;
Shri Ravindra Varma:
Shri M. K. Kumaran:

Shri D. C. Sharma:

Shri Imbichibava:

Shri Nambiar:

Dr. Saradish Roy:

Shri Laxmi Dass:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether Government gave an
assurance in Parliament that
Cochin Shipyard would be in-
cluded in the Third Plan;

(b) whether the project report has
been finalised;

(c) if so, when the project is
likely to be completed; and

(d) if the answer to part (b)
above be in the negative, the
reasons for the delay?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): It is not on the agenda paper,

We were not informed that it was
coming now. I can answer it to-
- morrow. (Interruptions).

Shri Vasudevan Nair:
happen?

Shri Shinkre: There is something

" wrong with the Secretariat of the Par-

liament. I am not receiving any Par-
liamentary papers.

How does it

Mr. Speaker: Order, order. How is
it that he did not have the notice of it?
At least from our office a copy was
sent to the Ministry on the 29th July.

Shri Sanjiva Reddy: I have accept-
ed to answer it. I did not know that
it was coming now. I am sorry there
was some mistake somewhere; maybe,
in my own department, I do not want
to say that the Parliamentary wing
Wwag wrong.

Mr. Speaker: The answer also has
been received by our offi.z. Thon it
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was on the agenda, on the order paper.
I have no objection to giving that time

“and putting it for tomorrow, but at

least care should be taken when it has
been sent a few days in advance.

Shri Sanjiva Reddy: Yes, Sir.

Mr. Speaker: The Ministry has re-
plied to us that this has to be arswer-
ed on the 2nd and they have sent us
the answer as we'l and it is on the
agenda, on the order paper also....

Shri Sanjiva Reddy: We can answer
it now, Sir.

Mr. Speaker: Yes, if you ca;n.

Shri A, K. Gopalan: I have no ob-
jection to having the answer tomor-
row. What I want to say is that if
the way in which the answer is to be

given, then there is no use....

Mr. Speaker: I have said enough.

Shri A, K. Gopalan: Let them v¢cme
prepared tomorrow.

Mr. Speaker: All right.
could be put for tomorrow.

Then it

WRITTEN ANSWERS TO QUES-

TIONS
Destruction of Foodgrains by Rats and
Pests
*186. Shrimati Renuka Ray: Will
the Minister of Food, Agriculture,
Community Development and Ceo-
_ operation be pleased to state:
(a) the assessment of the total

quantities of foodgrains destroyed by
rats and other pests in 1964-65 and
1265-66; and

(b) how far the protective measures
to safeguard the foodgrains from such
pests have been effective during the
above period?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
(Shri
Shyam Dhar Misra): (a) and (b).
Precise statistics on the extent of losses
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caused by insects, pests and plant
diseases are not available. However,
it is estimated that about 20 p=r cent
of the total agricultural produce is lost
annually due to pests, diseases, etc.
Insect pests including grass hoppers,
locusts, rats and other animal pests
are believed to inflict a loss of 10 per
cent while plant diseases and noxious
weeds account for a further dan:age of
16 per cent. The over-all losses in
storage conditions alone arc estimated
at 5 to 7 per cent.

It is also difficult to estimate pre-
cisely the benefits derived from plant
protection measures. It is, howeer,
generally agreed that if the full pack-
age of plant protection measures is
adopted, the losses may be consider-
ably reduced and the benefit on ac-
count of this may be 15—20 per cent
of the gross produce in mcnetary
terms.

Loans to Agriculturists

*187. Shri P. C. Borooah:
Shri Yashpal Singh:
Shri R, S. Pandey-
Shri Kajrolkar:
Shri Lakhmu Bhawani:

Wi'l the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the decisions taken by Govern-
ment for liberalisation of loans
through cooperative societi:s and Gov-
ernment agencies to meet the legiti-
mate requirements of the agricul-
turists; and

(b) the steps taken in that direction?

The Deputy Minister in the Ministry

of Food, Agriculture, Community
Develop t and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).

The cooperative agency is being dave-
Icped as the major institutional agency
for provision of production credit to
farmers. With a view to enabling the
cooperatives to provide adeguate pro-
duction credit to all cultivator-mem-
bers, a system of crop loan is being in-
troduced in all States. Under this
system the credit needs of cultivators

are to be determined with refeience to
the scales of production excenditure
rer acre in respect of diff.iciit crops.
and are to be met in cask and kind
subject to the repaying cap=city of the
borrower. Under this system, a nor-
mal credit statement is to be drawn up
for each member indicatiny his 1otal
short-term loan eligibility cr: the basis
of the acreage to be cultivaied ard the
scales of finance per acie for cach
¢1op. The total loan is divided jinto
cash and kind componeants. Ouice the
cvedit limit of a member is fixe:l he
wil! be able to draw the loa:n. pro-
vided he is not a defaulter in respect
of any previous loan from the society.
'This system is already in cperat:on in
Maharashtra, Gujarat and parts of
Madras. It is being extended s othier
States from the current year.

In areas where cooperativ-s ars rot
in a position to provide the recquirea
amount of credit to cultivatcrs, State
Governments are providng taccavi
loans for productive purposes. Other
agencies like the Food Corporation of
Tr.dia are also coming into ‘he field of
production finance in suitable areas.

' Rationing in Urban Centres of U.P.

*188. Shri Utiya:
Shri Madhu Limaye:

Will the Minister of Foond, Agricul-
ture, Community Development and
Cooperation be pleased to stat=.

(a) whether the Govarnment of
Uttar Pradesh have decided not to im-
p'ement its decision to intr.cuce
rationing in the main urban centres of
Tittar Pradesh;

(b) if so, the reasons therafor; and

(c) whether this has be:n done with
the consent of the Central Gavern.
ment?

The Minister of State in *he Ministry
of Food, Agriculture, Community

Development and Cooperation (Shri
Govinda Menon): (a) to (¢) Govern-
ment of Uttar Pradesh have in‘ro-

Cuced statutory rationing in Kannur
frem 16-2-1966, and have postponed
extension of rationing to other areas
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till suitable stocks are buil* up. Gov-
ernment of India have nct pressed tre
State Government to hastea the iniro-
duction of statutory raticning.

Rise in Prices of Foodgrains

*189. Shrimati Jayaben Shah:
Shri Shree Narayan Das:
Shri A. N. Vidyalankar:
Shrimati Saviiri Nigom:
Shri Kolla Venkziah:
Shri Vishwa Nath Pandey:
Shri Gulshan:
Shri Hem Raj:
Shri Daljit Singh.
Shri Jashwant Mehta:

Wil] the Minister of Foud, Agricul-
{fure, Community Development and
€ooperation be pleased to state:

(a) whether the retail prices of all
{cndgrains rose by 5 per cent to 10 per
cent throughout the country during
May and June 1966; and

(b) if so, the steps taken by Govern-
1rent to check such rise?

The Minister of State in the Min-
tstry of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Govinda Menon): (a) There
has been some increase in the retail
prices of foodgrains during the
months of May and June, 1966. The
increase varies in respect of differ-
ent areas and foodgrains.

(b) The various steps taken to
eheck the rise in prices of foodgrains
in the country include extension of
statutory rationinglinformal ration-
ing to more areas, opening of more
fair price shops, intensive procure-
ment, larger imports from abroad
etc. The important step recently
taken is the decision of the Govern-
ment not to raise the issue prices of
foodgrains issued from the Central
stocks even though the cost of im-
ported foodgrains has gone up con-
giderably consequent upon devalua-
tion. The issue price of foodgrains
from Government stocks is thus
being maintained at the pre-devalu-
ation level.
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Early and late Ripening Varities of
Sugarcane

*190, Shri Shree Narayan Das:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the probe into the
feasibility of early and late ripening
varietieg of sugarcane has yielded any
result; and

(b) if so, the result arrived at?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes, Sir.

(b) It is feasible to have early and
late ripening varietieg of sugarcane
suitable for growing in different areas.
However, since early ripening varie-
ties generally give lower yields of
cane per acre than main season varie-
ties. The Cane grower is not attracted
to them.

Farm Credit

*191. Shri Eswara Reddy:
Shri Vishwa Nath Pandey:
Shri Bagri:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri D. C. Sharma:
Shrimati Maimoona Sultan:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to starred Question No.
1888 on the 10th May, 1966 and state:

(a) whether a decision has since
been, taken to constitute a Pow?r
Committee to report on Farm Credit;

(b) if <o, its constitution and terms
of reference; and

(c) if not, the reasons for the delay
in taking a decision in the matter?

The Denuty Minister in the Minis-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir. A
committee has been set up by the
Reserve Bank of India.

(b) A copy of the Press Communi-
que issued by the Reserve Bank giv-
ing the constitu'ion and terms ‘of
reference is laig on the Table of the
House. [Placed in Library. See No.
LT-6606/66].

(c) Does not arise.

Emergent Food Production Pro-
gramme

*192. Shri Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the extent to which the emer-
gent food production programme
launched by the Central and State
Governments hag been successful in
tiding over the critical food situation;

(b) the amounts spent on the seve-
ral schemes in the several States; and

(c) the main achievements thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) During a
period of shortage of foograins,
some of the measures taken under
the Emergency Food Production Pro-
gramme have led to an increase in the
production of subsidiary foods. Des-
pite the drought, some additional area
ig reporteg to have been brought
under cultivation as a result of this
programme.

(b) An amount of Rs. 389.93 lakhs
was allocated to the various States
during the year 1965-66.

(c) Following are the main achieve-
mentg of the Emergency Food Pro-

ductio;; Programine:_
(i) Introduction of additional crop in
irrigated areas

Against a target of 3.3 million acres
to be brought under additional crops
during the Rabi and Summer seasons
in 1965-66, anticipa.ed achievements
as reported by the State Governments
is 3.9 million acres.

(ii) Promotion of subsidiary root crops
and vegetables

Additional areas of 1.35 lakhs acrey
under root crops and 1.8 lakhs acres
under vegetables have been brought
under cultivation by the States under
this Programme.

(iii) Production of Farm Manures in
Compost pits

State Governments are making
steady progress in regard to compost
production, and sewage|sullage irriga-
tion programmes.

(iv) Mobilisation of electric and Diesel
pumps

Against a target of 1:60 lakhs of
electric pump-sets and 0:60 lakp of
Diesel engines for irrigation purposes,
the anticipated achievements as
reported by the State Governments
are 1:80 lakhs electric pumpsets and
0.80 lakh of Diesel engines.

Crushing of Sugarcane
*193. Shri K. N. Tiwary: Will the
Minister of Food, Agriculture, Com-
munity Develop t and Cooperation
be pleased to state: .

(a) whether it i a fact that Gov-
ernment have allowed twenty-five
per cent rebate to those sugar factories
which continued crushing of sugar-
cane after the 30th April, 1966;

(b) if so, the reasons therefor; and

(c) whether any benefit was given
to the cane-growers, whose cane
could not be crushed before the 30th
April, 19667

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Shinde): (a) A rebate of 25 per cent
in basic excise duty hag been allowed
on production of sugar during the
months of May and June 1966, which
is in excesg of the average production
during May and June in the five sugar
years—1960-61 to 1964-65 subject to
the condition that the quantity quali-
fying for rebate will not exceed 50
per cent of the total production dur-
ing May-June 1966.

(b) This rebate has been allowed to
compensate the sugar factories for fall
in recovery of sugar from sugarcane
during summer months.

(¢) No, Sir.
Ul ® IATEA
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Import of Foodgrains from U.S.A.

*19%. Shri R. S. Pandey:
Shri Liladhar Kotoki:
Shri N. R. Laskar:
Shri R. Barua:
Shri Vishwa Nath Pandey.
Shri Bhagwat Jha Azad:
# . Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. Rampure:
Shri D. C. Sharma:
Shrj Yashpal Singh:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the total assistance of food-
grains received from the United States
‘of America under the P.L. 480 agree-
ment during the year 1966, so far;

(b) whether U.S.A. have offered
additional assistance of foodgrains
under the P.L. 480 programme to
tide over the present food shortage in
the country; and

(c) the present position with regard
to the supplies of foodgrains to India
under the PL. 480 programme?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (c). For the
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year 1966, funds so far made avail-
able under P.L. 480 Agreement would
permit import of about 693 lakh
tonnes of wheat and about 195 lakh
tonneg of milo. Shipments of these
foodgrains, with the exception of some
quantity of milo, are expected to be
completed by October, 1966. No
commi'ment for quantitie; of food-
grains in addition to these have so far
been made by the U.S.A. under the
"P.L. 480 Agreement. The matter is,
however, under consideration at pre-
sent.

Buffer Stocks of Foodgrains

*196. Dr. L. M. Singhvi: Will the
. Minister of Food, Agriculture, Com-
munity Development and Cooperation
. be pleased to state:

(a) whether it is proposed to build
up buffer stocks of foodgrains to tide
over periodg of scarcity and to arrest
rise jn prices; and

(b) if so, the salient features of the
proposal and the period over which
buffer stocks would be built up?

The Minister of State in the Minis-

try of Food, Agriculture, Community

. Develop t and Cooperation (Shri
. Govinda Menon): (a) Yes, Sir.

(b) The proposal is ‘o build up a
. buffer stock of 6 million tonnes of
foodgrains, consisting of 4 million
tonnes of wheat and 2 million tonnes
of rice. It is not possibie to indicate
the period over which these stocks
will be built up. The progress will
depend on the pace at which internal
production increases.

Medical Facilities at Palam Airport

*197. Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri D. D. Puri:

Will the Minister of Transport,
Aviation, Shipping and Tourism be

pleased to state:

(a) whether it is a fact that tke
Medical facilities at Palam airport fall
short of international standard; and

(b) if so, whether Government pro-
Pose to provide sufficient medical faci-
lities at the airport so as to conform
to international standards

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The International Civil
Aviation Organisatio, have not laid
down any standards for the Pprovision
of medical facilities at international

_airports. However, they have given

some guidance in this regard in the
ICAO Annex 14 (Aerodromes) as fol-
low:—

“The availability of ambulance
and medical facilities for the
removal and after-care of casual-
ties arising from an aircraft acci-
dent should receive the careiul
consideration of airport manage-
ments and should form part of
the overall emergency plan estab-
lished to deal with such emer-
gencies.”

(b) Adequa‘e medical facilities are
provided at the international airports
including Palam, in consultation with
the Health authorities.

Starvation.Deaths in Maharashtra

“198. Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have seen
reports in Andolan Weekly in April,
1966 and daily Prabhat in May, 1966
of Poona about the starvation death
of one person in Khed, Poona District
and Kalwan, Nasik District in Maha-
rashtra;

(b) whether Government have segn
reports of similar starvation deaths in
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Kashmir, Rajasthan and Madhya Pra-
desh;

(c) whether Government have seen
the Prime Minister’'s statement that
some starvation deaths with long
background of malnutrition have
taken place in Orissa; and

(d) if so, whether Government pro-
pose to lay a detailed statement on
such deaths on the Table and the ut-
line of the measures takey to present
distress?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Government
have not seen the press reports but
enquiries have been made from the
Maharashtra Government and we have
been informed that the alleged death
in Nasik District was due to asthma.
Regarding the death in Poona Dis-
trict, the person concerned wasg 56—
60 years of age, was weak and ill and
died due to illness which developed
as a result of drenching in rains.

(b) Allegations have been made
about starvation deathg in Jammu and
Kashmir, Rajasthan and Madhya
Pradesh, but these were found to be
untrue.

(c) The Prime Minister hag not
made any sta‘ement that there have
been starvation deaths in Orissa. She
stated in her statement in the Lok
Sabha on the 16th May, 1966, that her
general impression wag that there had
been some caseg in which deaths had
occurred but these cases had, by and
large, a background of age, of ijll-
health or disease which was aggravat-
ed by prolonged under-nourishment
and mal-nutrition and that it seemed
to her that slow starvation was not
the :~1> cause of these deaths.

(d) Tn view of roply to parts (a) to
(c). The question of laying a detailed
s‘atement on g arvation deaths on the
Tah'a of the House does not arise.
Mea-ures taken to prevent distress in
the scarcity-affected areas have been
@given ip *ne  “Review of Scarcitv
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Situation and Measures taken to meet
it”, copies of which have been circu-
lated amongst Members of Parlia-
ment.

Satellite Port for Bombay

*199. Shri Kishen Pattnayak:
Shri A. V. Raghavan:
Dr. Ram Manohar Lohia:

Will the Minister of Transport, Avi-
ation, Shipping and Tourism be pleased
to state:

(a) whether there is any proposal
to construct a Satellite port for Bom-
bay;

(b) if so, the main features thereof;

(c) the place where the new port is
to be constructed; and

(d) the estimated cost of the pro-
posal including the foreign exchange
content?

The Minister of Transport, Aviation,
Shipping and Tourim (Shri Sanjiva
Reddy): (a) to (d). The Bombay Port
Trust’s Consulting Engineers have been
commissioned to prepare a Master
Plan for the future development of
Bombay Port. As part of the Master
Plan, investigations are in progress to
ascertain the feasibility of siting addi-
tional Port facilities in the Nhava-
Sheva area on the eastern side of
Bombay Harbour, off the mainland.

The details of the scheme for the
development of a satellite port at
Nhava-Sheva have not yet been work-
ed out. Certain natural advantages,
which make the site suitable for deve-
lopment of port facilities viz. natural
deep water, possiblity of providing
easy access by road and rail, availabili-
ty of power and water supplies, avai-
lability of large areas of undeveloped
land in the immediate vicinity for the
development of port-based industries
etc. have led to the conclusion that the
future development of Bombay Port
should take place at the Nhava-Sheva
site rather than at the present dock
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system, which offers very limited
scope for further expansion, owing to
the highly congested development all
round and the heavy pressure on the
road and rail approaches. Investi-
gations are, therefore, in progress as
part of the Master Plan for warking
out detailed proposals for the develop-
ment of a satellite port at Nhava-
Sheva. After the necessary technical
and economic investigations are com-
pleted, the exact nature and scope of
the facilities required to be provided
will be determined. A clear picture
of the development scheme including
the costs of the project and the foreign
exchange requirements will emerge
after April 1967 when the Master
Plan is expected to be ready.

Haldia Port Project

*200. Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri D. D. Puri:

Will the Minister of Transport, Avi-
ation, Shipping and Tourism be pleased
to state:

(a) whether it is a fact that the
Haldia Port Development Project was
originally over-estimated to  cost
Rs. 42.4 crores and that according to
the revised estimates the cost has
fallen down to Rs. 36.9 crores only;

(b) if so, who is responsible for this
over-estimation;

(¢) whether according to the find-
ings of a Special Committee appointed
by Government, the estimate of Rs. 4.4
crores worth foreign exchange is
realistic and if so, the reasons for
including a component of Rs. 144
worth of foreign exchange in the origi-
nal estimate;

(d) whether it is also a fact that
assistance from the World Bank is not
necessary; and

(e) if so, whether Government have
or are likely to withdraw their
request from the World Bank for a
loan or assistance?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) There has been no ovege
estimation. The difference between the
two figures referred to is on account of
the different basis on which provision
for supervision and contigencies has
been worked out in the alternative
schemes.

(b) Does not arise.

(c) The two estimates of foreign
exchange requirements are based on
two alternative assumpttons. The lower
figure of Rs. 4.4 crores is based on the
assumption that

(i) indigenous fabricating capa-
city for machinery and
specialised craft would be
available for the needs of the
Haldia Project; and

(ii) Credits would be available
for financing the imports of
components and raw mater-
rials required for local fabri-
cation.

The higher figure of 144 crores is
based on the assumption that the pro-
ject would go ouf for international
bidding and that the choice between
domestic and foreign bidders would
depend on the reasonableness of the
price quotations; thus the larger figure
nciuaed the PoOSSIDUTY Ol oraers gomng
to foreign producers on the basis of
international bidding and was of course
dependent on suitable credit being
available therefor.

(d) and (e). The alternative scheme
has also been brought to the notice of
the World Bank for consideration.

Nationalisation of Goods Road Trans-
port
*201. Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Transport, Avi-
ation, Shipping and Tourism be pleased
to state:

(a) whether there is any proposal
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before Government for the nationali-
sation of goods road transport;

(b) if so, the machinery set up or
likely to be set up to suggest ways and
means to implement the proposal;

(c) whether Government are aware
that goods transport in the hands of
private operation is rampant with
corruption, smuggling, illegal and un-
authorised movement of goods as

well as is a menace to other users of
roads; and

() if so, the remedial steps taken
in the matter?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No.

(b) Does not arise.

(c) and (d). Complaints have been
received by the Ministry of Transport
and Aviation, from time to time, in
regard to the various malpractices
adopted by private road transport
opcrators, such as overloading of goods
vehicles, transport of prohibited and
contraband goods, etc. The enforce-
ment staff in the various States have
been instructed to be more vigilant and
strict in checking goods vehicles. It
is considered that the situation may
improve if the existing individual
operators of goods vehicles are group-
ed into viable units. A Study Group
has, therefore, been appointed by Gov-
ernment to make recommendations in
regard to the measures to be taken
to encourage the formation of viable
units of operators.

A substantive provision for the

< licensing of goods booking and for-

warding agencies has also been includ-

ed in the Motor Vehicles (Amendment)

Bill, 1965, which is before the Rajye
sabha.

The increase in the number of road
accidents in the country is mainly on
account of increase in the number of
vehicles operating on the roads. The
State Governments have taken several
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measures, e.g., widening of roéds,
strengthening of weak bridges, fixation
of road signs, enforcement of speed
limits, etc. to prevent these accidents.

Supply of Rice to West Bengal

*202. Shrimati Renu Chakravartty:
‘Will the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether Government are aware
of the serious loss in the jute and early
‘aus’ paddy crop in West Bengal, due
to severe drought;

(b) whether it is a fact that Govern-
ment are giving nine lakh tons of rice
to Kerala, but have refused to give
anything more than one lakh tons of
rice to West Bengal; and

(c) if so, the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Devel t and Cooperation (Shri
Govinda Menon): (a) Deficient rains
during March and April may have
affected the sowing and growth of
jute and autumn paddy crops in West
Bengal. It is, however, too early to
form any idea of the extent of damage
to these crops.

(b) No, Sir.

(c) Does not arise.

Port Charges in Calcutta Port

*203. Shri Subodh Hansda:

Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Indrajit Gupta:
Shri Kapur Singh:

Shri Buta Singh:

_Shri Narasimha Reddy:

Will the Minister of Transport, Avi-
ation, Shipping and Tourism be pleased
to state:

(a) whether it is a fact that there
is a proposal to increase the port char-
ges in Calcutta Port;
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(b) if so, the reasons therefor and
when the proposal will be imple-
mented; and

(¢) how much will accrue due to
the enhancement of the port charges?

* The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). A proposal to levy
a surcharge of 575 per cent on
charges payable by vessels engag-
ed in overseas trade has been
received for approval under the
Calcutta Pori{ Act. As a result of
devaluation, the Port has to meet an
additional expenditure, according to
current estimate, of about Rs. 1.5
crore per annum. This is primarily
due to increase in service charges on
IBRD loans and sterling debentures.
The additional expenditure to the
Port in 1966-67 will be about Rs. 75
lakhs. To meet these additional com-
mitments, it has been found necessary
to increase port charges. The addi-
tiona! revenue expected from this levy
is estimated at Rs. 117.7 lakhs per year.

The proposal is still under the con-
sideration of Government who will
take a decision after considering the
objections raised to this proposal by
representatives of shipowners.

Air Accidents

*204. Shri Gulshan:
Shri Prakash Vir Shastri:
Shri Hukam Chand
Kachhavaiya:
Shri Raghunath Singh:
Shri Ram Sewak Yadav:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) the number of air accidents of
both Air-India and Indian Airlines
Corporation during the year 1966,
so far;

(b) the total loss and casualties;

(c) the total compensation paid, if
any, to the victims; and

(d) the results of the
held if any?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) One Air-India
aircraft and four T.A.C. aircraft were
involved in accidents since 1st Janu-
ary, 1966. In addition, one Dutch
registered aircraft operated by I.A.C.
on charter was also involved in an
accident during this period.

(b) One hundred and fifty six
persons lost their lives in these ac-
cidents Three out of the six air-
craft involved in the accidents were
a total loss. These were, however,
fully insured and there is no finan-
cial loss to the Corporations due to
their destruction. The other three
aircraft were substantially damaged.
Information regarding extent of loss
suffered by the Corporation on ac-
count of these accidents is not
readily available.

enquires

(c) No claims have yet been set-
tled by Air-India. Indian Airlines
Corporation have paid a compensa-
tion aggregating Rs. 2,25,500(- to the
nominees of the deceased crew. No
compensation has been paid to the
legal heirs of the deceased passen-
gers as in most cases legal formali-
ties have mot yet been completed.

(d) Investigation in respect of only
one of the six accidents has so far
been completed. This accident has
been attributed to poor landing
technique of the pilot.

Rejection of Cattle by U.S.S.R.

*205. Shri Tula Ram:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
Shri Kapur Singh:
Shri Buta Singh:
Shri Narayan Reddy:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state:

(a) whether it is a fact that the
Government of U.SS.R. have re=
turned and refused to take SAHI-
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WAL and MURRAH Cattle purchas-
ed from the Government of Uttar
Pradesh recently through the State
Trading Corporation;

(b) if so, the terms of purchase
and causes of return; and

(c) the reaction of Government

thereto?

The Minister of State in the Minis~
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (c). Govern-
ment of U.S.S.R. had entered to a
contract with State Trading Corpo-
ration to purchase 42 pedigree ani-
mals. According to the veterinary
conditions prescribed in this cont-
ract, the animals had first to he tes-
ted at the farms and again after 14
days prophylactic quarantine etc. at
the port of shipment. At the time of
second test, eight animals showed
positive/doubtful reaction for Brucel-
losis. " For this reason the Russian
expert rejected all the animals.
This rejection was in  confor-
mity with the terms of the contract
and in consonance with the accepted
conventions of the International
Livestock Trade.

Prices of Soya Bean Oil

*206. Shri Surendra Pa] Singh:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the price of soya
bean oil has increased recently; and

(b) if so, the steps Government
propose to take to chegdk the rise
in price of soya bean oil?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes, Sir.

(b) As this oil is not indigenously
produced, Government is not in a
position to take any steps in this re-
gard.
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Paradeep Port

*207. Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Nath Pai:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the, administration
and contro]l of the Paradeep Port
has been completely taken over by
Government and if so, what adminis-
trative set-up has been put incharge
of the port administration;

(b) the service conditions and
rules including scales of pay appli-
cable to the Port Officers and emp-
loyees and whether they are being
given these facilities and privilege
from the 1st of June, 1965 when the
Port was taken over by the Central
Government; and

(c) whether the labour relations
are also being controlled by the
Centre and whether any particular
Union at Paradeep Port has received
recognition by the authorities?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes, Sir. A
senior I.A.S. officer of the Orissa
cadre has been appointed as Admin-
istrator of the Port and he is assisted
by a fulltime Chief Engineer and
the usual subordinate staff dealing
with technical and administrative
matters.

(b) The port employees have been
granted Central scales of pay and
allowances and other conditions of
service as for other Central Govern-
ment employees with effect from 1st
June, 1966. Prior to that they were
allowed to continue on the terms
adminissible to them when the Pro-
ject was under the State Govern-
ment.

(c) The Paradeep Port being one
of the major ports, the ‘appropriate
Government’ in relation to any dis-
pute concerning that port is the
Central Government. The work
relating to verification of member-
ship of various unions functioning at
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Paradeep Port has glready been taken
up in hand by the Department ot
Labour & Employment and the
question of their recognition will pe
considered as soon as the verification
work is completed.

Control of Rajasthap Desert

¥208. Shri Karni Singhji: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to state:

(a) whether Government are aware
that the Rajasthan desert was creep-
ing towards Punjab, U.P. and Jammu
and Kashmir in adition to fresh areas
in Rajasthan itself;

(b) if so, the estimated area to
which desert has spread from 1960 to
1965; and

(c) the steps taken or proposed to
be taken to check the spread of the
desert?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
There is no conclusive evidence that the
Rajasthan desert is creeping towards
Punjab, U.P. and Jammu and Kashmir
or spreading in Rajasthan itself.
According to the survey conducted by
the Surveyor General of India, there is
no appreciable increase in the extent
of the Rajasthan desert in these
States.

(c) In order to tackle the problems
of the Rajasthan desert, however,
the Government of India have estab-
lisheq the Central Arid Zone Re-
search Institute at Jodhpur. This
Institute, among other things, conducts
research in afforestation methods and
improved soil conservation practices.
On the basis of the research findings
of the Institute, the Govt. of Rajasthan
is already taking action to stabilize
the shifting sand dunes,
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Study of Indian Ocean’s Resources

*209. Shri Hari Vishnu Kamath:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that the
Food and Agricultural Organisation
has mooted a proposal for the crea-
tion of an international body to study
the Indian Ocean’s resources in fish
and their utilisation; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). The
Committee on Fisherieg of the Food
and Agriculture Organisation at its
first meeting held in Rome in June,
1966, adopted a resolution to set up a
working Group to study the need for

a programme of investigation and
rational utilisation of the fisheries
resources in the Indian ocean and

make recommendations to the Fishe-
ries Committee at the next session.
India has been nominated as a mem-
ber of the Working Group.

Cost of Production

902. Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to Starred Question No.
1597 on the 10th May, 1966 and state:

(a) whether Government have since
collected statistics about the cost of
production of progressive, medium
type farmers and of the average far-
mer or peasant; and

(b) the results of this statistical

study?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
Farm Management studies sponsored
by the Ministry of Food, Agriculture
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Community Development and Co-
operation are being extendedq to five
regions during the current year for
the purpose of collecting inter-alia
data on cost of production of agricul-
tural commodities as also on the eco-
nomics of adoption of improved agri-
cultural practices. These studies will
generally extend over a period of three
agricultural years commencing from
the current year. The reports for
each year of study will be prepared
after the data for that year have been
collected and analysed. Besides the
above studies, the Agricultural prices
Commission has also initiated a
scheme for the collection of data on
cost of production of selected farmers
who have adopted improved techno-
logy, in the intensive cultivation dis-
tricts.

Deep-Sea Fishing Centres

903. Shri M. K. Kumaran: Will
the Minister of Food, Agriculture,
Community Development and Coopera-
tlon be pleased to state:

(a) whether the World Bank ex-
perts have submitteq their report on
the feasibility of establishing deep-
sea fishing centres in India; and

(b) if so, the main recommendations
thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No report has
yet been received from the World
Bank.

(b) Does not arise.

Classification of Lands in Kerala

904. Shri A. V. Raghavan: Will
the Minister of Food, Agriculture,
Community Development and Coopera-
tion be pleased to state:

(a) whether the Government of
Kerala have revised the classification
of landg for the purpose of procure-
ment of paddy on the results of the
crop cutting surveys conducted by the
Bureau ot Economics and statistics;
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(b) if so, the number and names of
taluks which have been downgraded;

(c) whether the data based on pro-
ductivity is also applicable in fixing
fair rent under the Kerala Land Re-
forms Act; and

(d) the yield assessed by the
Bureau of Economics and statistics for
each taluk for the purpose of pro-
curement ang for fixing fair rent?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (d). A state-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-6608/66].

Badagara-Wyanad Road

905. Shri A. V. Raghavan: Will
the Minister of Transport, Aviation
Shipping and Tourism be pleased to
state:

(a) the progress made in the mat-
ter of constructing the Badagara-
Wyanad road in Kozhikode district
of Kerala; and

(b) the nature of work proposed
to be taken up during 1966-67?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). The
required information has been called
for from the Government of Kerala
and would be laid on the Table of
the Sabha later.

Central Coconut Research Institute

906. Shri M. K. Kumaran: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether there is any proposal
to expand the Central Coconut Re-
search Institute at Kayamkulam,
Kerala;

(b) if so, the stage at which it is;

(c) whether Government are aware
that the Research Institute has not
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proved of any wuse to the coconut
growers; and

(d) if so, the steps Government
propose to take to remedy the situ-
ation?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Shyam Dhar Misra): (a) and
(b). Proposals for taking up an All
India Coordinated Research Project on
Coconutt and Arecanut are under
consideration. Under the project
there is proposal to strengthen the
Central Coconut Research Station at
Kayankulam.

(c) The Research Station during
its existence of 18 years has done
useful work and the coconut culti-
vators in India, especially in Kerala
have benefitted immensely from the
work done at this Station. It is help-
ing the farmers to root out the pests
and diseases of the coconut.
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(d) The question does not arise in
view of the position explained in
reply to (c) above.

Inter-State Roads

907. Shri M. K. Kumaran: Will the
Minister @of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) the inter-state roads which
are under construction connecting
Kerala and Madras; and

(b) the stage at which the con-

struction work is at present?
T™

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). Pre-
sumably the question refers to road
works of interstatal importance in-
cluded in the Central aid programme.
The required information is given in
the statement below:

STATEMENT

Name of the work

Present position

1. Road from Mannarghat to Chinnathadagam. Road completed excepting high level

bridges
at Mile 16/, 17/6 and 18/s. These three *
bricdges along with apprceches are also in
progress and in advanced stage of com-
pletion.

2. Construction of bridge across Iruvanipuzha  Work almost completed.

in Kunnamangalam Road.

w

Mukkam Areacodc Manjeriroad.

. Construction of Culvert: in Kunnamarigalam Work z2lmost ccmpleted.

Supply of Sugarcane to Sugar Mill
at Chittur

908. Shri Vasudevan Nair: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to state:

(a) whether the agreement for
the supply of sugarcane from
Madras State for the sugar factory

at Chittur in Kerala State is about
to expire;

(b) if so, what were the terms and
conditions for this supply; and

(¢) whether this agreement is
proposed to be renewed for another
term?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Shinde): (a) The permission given
by the Government of Madras to the
sugar factory at Chittur in Kerala
State to draw cane from about 1,000
acres in Pollacai Taluk is on a per-
manent basis. The permission to
draw cane from an area of 2,000
acres in Coimbatore Taluk has ex-
pired on 20th July, 1966.

(b) The terms and conditions of
the permission are embodied in the
Government of Madras G.O.Ms. No.
2260 Food and Agriculture dated the
20th July, 1963, a copy of which is

laid on the Table of the House. [Plac-
ed in Library. See No. LT-6609/
66]. "

(c) The question is under consi-

deration on the Government of
Madras.
Ernakulam-Kunnamkulam ° Road

909. Shri A. V. Raghavan: Will the
Minister of Trangport, Aviation,
Shipping and Tourism be pleased to
state: [2La]

(a) whether any decision has been
taken by the Government of Kerala
to construct a new coastal road con-
necting Ernakulam and Kunnam-
kulam through the coastal regions
" of the Cochin area; and

(b) if so,
commence?

when the work will

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). The
proposed coastal road is included in
the State Government’s draft pro-
posals for the Fourth Five-Year Plan
and would cost about Rs. 127°50
lakhs. The construction of this road
will depend on the availability of
funds which will be known after
finalising the Fourth Plan.

Nylon Net Manufacturing Factory

910. Shri A. V. Raghavan: Will the
Minister of Foed, Agriculture, Com-
munity Develop t and C

peias
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tion be pleased to state:

(a) the progress made in establish-
ing the Nylon net manufacturing
factory in Ernakulam in Kerala;
and

(b) when the factory will go into
production?

. The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). A
contract has been entered into with
the suppliers in Japan for the sup-
ply of fish net making plant which
is expected to arrive by the middle
of 1967. It is expected that the plant
will start production by the middle
of 1968.

Trawlers for Deep-Sei Fishing

911, Shri Ram Harkh Yadav: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that three
small Norwegian trawlers built to
develop India’s deep-sea fishing in-
dustry were recently presented to
the Indian Ambassador in Norway
at Bergen on the 24th June, 1966;

(b) if so, when the trawlers are
reaching India; and

(¢) the cost thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) One 65 deep
sea fishing vessel was presenied to
the Indian Ambassador in Norway
in June 66. The other two 80' fish-
ing vessels were also ready for des-
patch in July, 1966.

(b) The trawlers are expected to
reach India by the first week of
September, 1966.

(c) The cost of these trawlers,
which are being received as aid, is
Rs, 44.10 lakhs approximately.
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ST |

Development of Cooperatives in
NEFA

913. Shrimati Ramdulari Sinha:
Will the Minister of Food, Agricul-
ture Community Development and
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Cooperation be pleased to state:

(a) whether it is a fact that due
to the commerce and trade connec-
tions with Tibet having been cut off,
the people of NEFA on the border
areas are facing acute economic dis-
tress; and

(b) if so, the steps being taken in
cooperative  sector to rehabilitate
economy of the people of NEFA?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) The following steps are being
taken by the Administration for re-
habilitating the economy of the
NEFA people in the cooperative
sector:

(i) Liberal subsidies and loan
assistance are being given to

a number of consumers’
multipurpose cooperative
societies.

(ii) Facilities for transportation
at subsidised rates in Gov-
ernment vehiclesjair craft
are being given,

(iii) A chain of supply depots un-
der the aegis of the Central
Purchase Organisation on the
NEFA Administration has
been opened for the supply
of basic commodities to the
people. These depots are
being authorised to purchase
from the local people such
items as they normally used
to Dbarter or sell in Tibet
prior to the stoppage of the
trade.

Cultivation of Sugarcane

914. Shrimati Ramdulari Sinha:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether as a result of the
encouragement from Govermment,
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there was a cultivation of about
three lakhs maunds of sugarcane in
Purnea District of Bihar;

(b) if so, whether it is a fact that
the Government of Bihar neither
granted licence for crusher nor made
any proper arrangements for the dis-
posal of this cane with the result
that the growers are being compel-
led to burn this cane; and

(c) the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes, Sir.

(b) and (c). Bihar Government
had made arrangements for disposal
of the cane from this area allotting
it to M/s. New India Sugar Mills
Ltd., Hasanpur, and foregoing the
purchase tax on the entire cane
drawn by this factory from the areas
of co-operative sugar factory at
Banmankhi,

Non-Payment of Sugarcane Price by
Hasanpur Sugar Factory

915. Shrimati Ramdulari Sinha:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that sugar
factory at Hasanpur has not so far
made payment for sugarcane which
was supplied to it in January and
February, 1966; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) The Sugar Factory at
Hasanpur has paid upto 7th July,
1966 Rs. 30.08 lakhs out of Rs. 32.67
lakhs due as price of sugarcane sup-
plied to it in January and February,
19686.

(b) The balance of Rs. 2.59 lakhs
appears to have remained unpaid
due to lack of demand for payment
from sugarcane growers.
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Smuggling of Sugar into East
Pakistan
916. Shri C. K. Bhattacharyya:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the Central Bureau
of Investigation has complained that
sugar is being smuggled into East
Pakistan from Calcutta;

(b) whether sugar brought from
U.P. to Calcutta with the help of
false invoices has been seized at
Howrah Station;

(c) how the sugar
from U.P.; and

was Treleased

(d) who issued the permits?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) No, Sir.

(b) to (d). Yes, Sir. Some sugar
brought from Uttar Pradesh has been
seized at Howrah Station and the
mater is under further investigation.

Tremors in Sonepat

917. Shri Lakhmu Bhawani: Will
the Minister of Tramsport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether it is fact that Sonepat
has been experiencing tremors for
the past three years almost regu-
larly;

(b) whether any survey has been
carried out; and

(c) if so, the results thereof?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes.

(b) and (c). The Geological Sur-
vey of India, which is responsible
for making field studies and investi-
gations into the causes of earth-
quakes, has been conducting investi-
gations in  co-operation with the
India Meteorological Department.
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Preliminary studies indicate that the
low magnitude tremors in and
around Sonepat are related to the
collapse of caverns that are pcssible
in the Vindhyan lime-stone covering
the basement rocks. Further studies
are in progress and the probability
of occurrence of earth tremors of
different intensities could be assessed
only after obtaining seismological
and other data for a few years.

Rice Supply to Kerala

918. Shri Vasudevan Nair: Will
the Minister of Food, Agriculture,
Community Development and Coope-
ration be pleased to state:

(a) the quantity of rice sent to
Kerala from the other States from
January to June, 1966;

(b) whether any quantity of rice
imported from other countries has
been sent to Kerala and if so, the
quantity sent from January to June,
1966; and

(¢) the quantity of rice promised
to be sent to Kerala from Madras
and Andhra Pradesh during 1966?

The Minister of State in the Minis-
try of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Govinda Menon): (a). About
2.47 lakh tonnes.

(b) Yes, Sir. About 1.78 lakh
tonnes.

(c) No specific quantities were
vromised to be sent to Kerala from

either Madras or Andhra Pradesh
during 1966. ,
Special Marriage Act
919. Shrimati Savitri Nigam:

Will the Minister of Law be pleas-
ed to state:

(a) whether Government have
decided to amend the Special Marri-
age Act to remove the lacuna in it;
and
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(b) if so, the details thereof?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi

Raman): (a) and (b). A Bill to
amend the special Marriage Act,
1954 has been introduced in the

Rajya Sabha on the 27th July 1966
to confer the right to apply for
divorce on either party to a decree
for judicial separation or for resti-
tution of conjugal rights.

g BN § qE
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Bridge Over Choti Gandak

923. Shri Vishwa Nath Pandey: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) the progress made so far about
the construction of a bridge over the
river Choti-Gandak which will con-
nect Bihar and Uttar Pradesh; and

(b) when the bridge will be com-
pleted?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The work on well foun-
dations of the bridge has been almost
completed.

(b) The bridge is likely to be com-
pleted by the end of the current finan-
cial year.

Price of Sugarcane

924. Shri Vishwa Nath Pandey:
Shri Mohan Swarup:
Dr. Mahadeva Prasad:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that consi-
derable amount of the price of sugar-
cane supplied to the sugar mills in
1965-66 season has not been paid by
the sugar factories concerned in Uttar
Pradesh;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
in the matter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) The sugar factories in
Uttar Pradesh have already paid upto
30th June, 1966, Rs. 68.24 crores out
of the total cane price due of Rs. 72.17
crores leaving an outstanding amount
of Rs. 3.93 crores.

(b) Generally lack of ready finances.

(c) Sale of sugar stocks with fac-
tories will -relieve the position to a
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certain extent. The Government of
Uttar Pradesh have issued recovery
certificates against 34 defaulting fac-
tories for realisation of arrear dues.

Crash of LA.C. Caravelle at Palam
Airport in February, 1966

Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Shri 8. C. Samanta:

Shri Subodh Hansda:
Shrimati Renu Chakravartty:

925.

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether investigation into the
causes of the Indian Airlines Corpora-
tion Caravelle accident at Palam air-
port on the 15th February, 1966 has
since been completed;

(b) if so, its findings; and

(c¢) whether the report has been
considered by Government and if so,
the action taken thereon?

The Minister of Transport, Aviation,

Shipping and Tourism (Shri Sanjiva
Reddy): (a) No, Sir.
(b) and (c). Do not arise.
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New Dairy of Delhi Milk Scheme at
Bikaner

929. Shri D. C. Sharma:
Shri Hukam Chand
Kachhavaiya:
Shri Rameshwaranand:
Shri Raghunath Singh:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) whether it is proposed to set up
a new dairy at Bikaner in Rajasthan
to ensure supply of more milk for the
Delhi Milk Supply Scheme; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes

(b) Details of the proposal have not
so far been finalised. A decision has,
however, been taken to set up a dairy
plant with capacity for handling
100,000 litres of milk per day, out of
which a capacity of 50.000 litres will
be installed in the first phase.

Statutory Rationing

930. Shrimati Renuka Ray:
Shri R. §. Pandey:
Shri Shree Narayan Das:
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Shri Linga Reddy:

Shri P. R. Chakraverti:
Shri M. L. Dwivedy:
Shri §. C. Samanta:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri R. Barua:

Wil]l the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) in how many and what cities
cordoning and statutory rationing has
been introduced;

(b) how far the stocks required for
statutory rationing areas are being
supplied by Government; and

(c) the quantity of wheat and rice
ration under statutory rationing in the
various States?

The Minister of State in the Minis-
try of Food, Agriculture, Community

Develop t and Cooperation (Shri
Govinda Menon): (a) Cordoning and
statutory rationing has been intro-

duced in twelve cities, viz. Calcutta,
Bombay, Delhi, Madras, Hyderabad-
Secunderabad, Kanpur, Coimbatore,
Visakhapatnam, Poona, Nagpur, Shola-
pur and Siliguri. Such arrangements
have been made in the Durgapur—
Asansol industrial belt also. Ration-
ing is also in force in the entire State
of Kerala.

(b) The stocks of wheat required
are supplied entirely by Government
of India. Supplies of rice are being
made by Government of India to the
States according to availability.

(c) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-6610/66].

Delay of LA.C. Flight

931. Shri P. C. Borooah:
Shrimati Savitri Nigam:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that the
Indian Airlines Corporation’s morning
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the film artistes,
winners of the State Film Awards
from Bombay scheduled to reach
Delhi at 10.50 a.m. landed Delhi only
at 6.55 p.m. on the 25th May, 1966,
necessitating repetition of the Film
Awards function on the 26th May,
1966; and

fiight carrying

(b) if so, in what circumstances the
flight was delayed?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). Indian Airlines
Corporation flight No. 406 (Bombay/
Delhi) was delayed by about 8 hours
on 25th May, 1966 due to an engine
failure. It did not necessitate any
repetition of the Film Awards func-
tion on the 26th May, 1966 but on
that day the Film Federation of India
held a reception in honour of the film
award winners where the Prime,
Minister was the Chief Guest. Oppor-
tunity was taken at this reception to
present souvenirs etc. to those artistes
who could not attend the previous
evening’s annual function of the State
Awards for Films, owing to the late
arrival of the aircraft.
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aut & o A &N F w0 3fg g
&

(@) #fe g, arqen agR & &

# 9T FT 94W I F g aw N
T FEE FY ; AN
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(1) zaTit & gEAT H owr F
qifecs qea F are § 77 wrf Fawom
fFarmr & ?

wg, ¥fe, amafow fasw qar
AEFTRATA & qea-A (oY aifawe
{A) (%) A, g | e g5 awt
Foagaradr dafegi e fedr aw
awt ¥ foqd &a o o Y FA A A
I AT FY gE Iqo F AT F ATAHT
Ay & g

(&) s fafee gefemy fam
# gra fawm & 99 f6Q@ @/ au
e faw www @1 wmfea §
g age gt A & % Gy fE
T, IHTHRT ANE & AW FT J@T F7
sty Wt § fafagar a4 & faw
TR e fFr g Tt ¥ g
iy 7Yz g N dea
7 g afwfyy #5 wri @1 gfeaat
FarT #Y & W7 gEfem w0 &
AT 7 W AT 9T OF g gEE

g &3 (BFeT) Io9 (W .
(873) z(:{) ywifem # & fowdt o # fafas
afsal &t Qoo aFaeEy gv=ar W
g
1961-62 365,000 2,447,000
1962—-63 411,000 3,336,000
1963-64 405,000 2,554,000 () Sfrgr 1 mATST AT Qv
< N oo N
1964=65 417,000 7,452,000 X Trmim‘ﬁ'(ﬁi "
T ATIAT & HG JAT 34 THT -
(@™ @y AW & 100 W FT 3I9YTAIET)
AR A fET @ @A wgax FEigREE A
T
Y 100 74°7 1.6 0'1 0.6 04 22.6 97
g 100 12°8 11°8 1'5 1°5 1'2 71°2 346
FTETA@S 100 13°7 6°8 06 02 782 345
(% gam)
ataw dar 100 13'3 64 04 07 02 79°0 348
(Tgergam)
fagre avere gy fraffer e W (a) afe &, @ Framt = @
qw et gift & @R w1 faaw e

935, it fagwatgan : T ¥,
i, wrparfaw fawre aar ager e
g T9TH FY FAT FGT ¢

(%) a1 a8 a= & f fagre axa1e
qATAT FT W S TR 25 99 9f
w frife fear £ s & s=faa
TR AT 45 TYF AT AT G

TR QU FAFTE ; 86X

(7) ¥ w@ER feaEi w
SR wrews awqe i
e 9 3 & foir ;v Frdawd) F3 E
g7’

arm, #fs, amafaw fawra @
LT WATTG § QR-HAY (=1 b
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q) : (F) 9R (F). T TER
TR0 A F @R B e v fif
9% fiw g7 To 83" 80 wfy few
g fo AR AR W wo 31.25 9f
T T9AT § | W qg AeA FAA I9-
N F fqr § wiay s a@ &
Frew fararn #1 fF g F qEa
IBH FT G99 &Y qgY IsaT |

() Frefror At A ITEERTHT B
Y #1 a0 w v frfad @
IqASH FIA F FIW 5 W § | Ffw
T Ft § gfiar 3 & fay A
A IEE oY Ifem A aT gaw o
ITIEE

™ § amw @ e A afg

936. A1 fagmx wawE:
st fegrin ffawr -

1w, yhw, unfew faww
g1 WFHIT HAY Ag T &Y HAT 2
fr .

(%) ®=T Fvw § AW w fay
I AT TN Y AT H g & afg
FTAEY ; AR

(@) afe gr, ¥ feaer qur a0
Frew g fo o oot § feg s amr
TVIF FY JAA H qg qGT g AE@T A
g 7

wrg, i, gmafas fawma asr
AFEHTT WATE | gAY (A snifasg
m) : (F) 977 (@), FAF 20-3—
1966 & T F AT FT ATAT 280
o sfq aa=+ 9fq fer @r g 1 ag Jmar
Aifafas wwm arr a0 § f o v
2 fedmw afe gaes wfq q<rg &
HTET F @A a9TET &Y 3, awfy g
¥ Fae FAAE T AT AN
¥ o @ FTe & Aifaa wea § arer
Iqerey § |
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araTe gar 9§ W {feaw cavemea
FaRTe # famw & afawea @i

938. =t g¥R wT HgaAa
S AR
st g fag -

a1 ofvagw, Igan, wEga aarn
A Tl TZ a9 AT FAT 4 fF

(7) =1 ag g7 § f5 sfemw
TqT A5 FREARTE &1 OF famme
20 AIA, 1966 FT ATHS gaTs AE
¥ erfaaes & @ av

(@) afz &, @ @ Fav Frwr
g ; @y

() oo feay afe g8 °

aftagn, Igm, AlEgH qar ohEw
R (i Wt @) ¢ (F) A7 (F).
S, TEY 1 20 WA, 1966 Y ARTHT
gaTE 7F T A0 To Yo FT FYE faA™
gHeRd Ag g | &, 3§ e
R sfear #1 wE N faww , 9=
ag wfweror Ie= T g At &fa-
7 Y T Ia wwa fawem afw
9T R ®F ¥ IIT AfFT qg It
TR FY FH T HR 4 fawr §F qgFar
T[AT T | IIHE HqRwF A fawr wy
T fegf & a3 &7 waer foar dfe
ITF ya I fag gu |

() erfq &1 i g% v TG
Euicuic k-l
faeet & @Wmml w wwa

93y. st wifesft ;. F@m
am, By, wwEfas fwm qar ager
HeY ag qATT T FAT FGT

(%) = ag 79 & f& dona qun
faeett Y foem 73 0F @@ §7 T I
& TR ALEAT qAIT AABNG H, Tgi
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T qaeqr ar] TE) &, AAS 9 @
& s fr fooolt &7 &, w7 fF T
sFeqT AN, AT g W oE
LIRS

(&) afz zi, @ 395 Fav For
g7

ara, ¥fs, swafes fawm aa
AEE AMEA § TEm-dy (A mfasr
A7) : (F) s, 7N

(@) e & 7Y 35 |

Central Seed Farm in Orissa

940. Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Rama Chandra Ulaka:
Shri Dbuleshwar Meena:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to Unstarred Question No.
5705 on the 17th May, 1966 and state:

(a) whether Government have since
considered the pioposal to establish a
Central Seed Farm in Orissa; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Communiiy
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). It
has been decided to set up a Central
Seed Farm of about 10,000 acres in
the foreshore and periphery areas of
the Hirakud Dam Reservoir. Details
of the scheme are being worked out.

Panchayati Raj Institutions

941, Shri Shree Narayan 9Das:
Shrimati Jayaben Shah:
Shri Linga Reddy:

Shri P. R. Chakraverti:
Shri Yashpal Singh:
Shri L. M, Singhvi:

Shri Madhu Limaye:

Dr. Ram Manohar Lohia:

Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S, C. Samanta:
Shri Subodh Hansda:

Will the Minister of Food, Agricul-
ture, C ity Develop t and
Cooperation be pleased to state:

. (a) whether the attention of Gov-
ernment has been drawn to the charge
levelled by Shri Jai Prakash Narayan
that Government is undermining
Panchayati Raj Institutions-

(b) if so, the
ment thereto;

reaction of Govern-

(c) whether Government have de-
cided to stop grants for providing
Panchayati Raj Training Centres and
whether any of those centres which
were functioning have been abolished:
and

(d) if so, the reasons thereof and
the number of such Centres abolished
and the extent of cut effected?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and Cooperation (Shri
Shinde): (a) Government’s attention
has been drawn to a Resolution adopt-
ed by the All India Panchayat Council
in May 1966 under the Presidentship
of Shri Jain Prakash Narayan main-
taining that an attitude of indifference
and coolness towards the Panchayati
Raj institutions has emerged on the
part of the Union and State Govern-
ments.

(b) There hag been no change in
Government’s attitude towards Pan-
chayati Raj. Government continue to
recognise the vital role of Panchayati
Raj institutions in rural development
and administration. They are doing
all they can to extend it throughout
the country and strengthen its work-
ing in every way.

(¢) No, Sir, the working of the
existing Panchati Raj Training Cen-
tres is under evaluation. Central as-
sistance to the existing Training Cen-
tres to meet part of the expenditure,
the rest being met by the State Gov-
ernments, was limited to the Third
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Plan period, after which the entire
expenditure was to be borne by the
States. Even so, the Central Govern-
ment have agreed, as a special case, to
continue their financial assistance in
the first year of the Fourth Plan also
in respect of such of the Centres as
have not already run for five years.
No information has been received so
far of the closure of Panchayati Raj
Training Centres in any State except
Orissa.

(d) 6 Centres out of 10 have been
closed down in Orissa with effect from
the 1st June, 1966. The reason given
by the State Government is under-
utilisation of capacity; the savings are
likely to be of the order of Rs. 2.6
lakhs per year.

Drought conditions in Rayalaseema

942. Shri Eswara Reddy:
Shri Kolla Venkaiah:
Shri P. Venkatasubbaiah:
Shri K, C. Pant:
Shri M. N. Swamy:
Shri Ravindra Varma:

Wil] the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the Central Govern-
ment have made detailed assessment
of the drought conditions prevailing in
Rayalaseema and certain other parts
of the Andhra Pradesh State;

(b) if so, the extent of damage caus-
ed to food crops as a result of the
drought conditions in the State; and

(c) the help Government have pro-
vided to the State Government to start
relief works' in the - drought affected
area of the State?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes Sir. A
Central team headed by the Program-
me Adviser of the Planning Commis-
sion and consisting of officers from the
Ministries of Finance, Health, irriga-
tion & Power and the Department of
Agriculture visited Andhra ' Pradesh
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during the middle of February, 1966,
to study the drought conditions in that
State.

(b) According to estimates made in
the second week of July, 1966, the
total production of foodgrains in
Andhra Pradesh declined by nearly
1,245 thousand tonnes during the
agricultural year 1965-66, as compar-
ed to 1964-65.

(c) The Government of India have
sanctioned a loan of Rs. 1 crore to the
State Government towardg expendi-
ture on relief measures undertaken by
the State, apart from the supply of
foodgrains, milk powder, biscuits, etc.,
given to the State Government for
free distribution amongst the old and
the infirm and children and expectant/
nursing mothers. Fuller details of
assistance rendered to the State Gov-
ernment are contained in the “Review
of the Scarcity Situation and Measures
Taken To Meet it”, copies of which
have already been circulated to the
Members of Parliament.

Tourism
943. Shri Linga Reddy:
Shri P. R. Chakraverti:
Will the Minister of Transport,
Aviation, ‘Shipping Tourism be

pleased to state:

(a) the amount of foreign exchange
carned during the Third Five Year
Plan through tourism; and

(b) the provision made for tourism
in the Fourth Plan and the foreign
exchange likely to be earned?

The Minister of Transport, Aviation,

Shipping and Tourism (Shri Sanjiva
Reddy): (a) The amount of foreign
exchange earned through tourism

during the calendar years correspond-
ing to the Third Five Year Plan period
is Rs. 103 crores as provisionally esti-
mated by the Department of Tourism.

(b) Indication is available that an
amount of Rs. 25 crores would be pro-
vided for in the Fourth Plan period
for Tourism. Out of this, Rs. 20 croreg
would be for tourist development
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schemes to be undertaken by the Cen-
tral and State Governments and Rs. §
crores for the India Tourism Corpora-
tion.

It is provisionally estimated ‘that

the earnings will be Rs. 137 crores in
the Fourth Plan period.

Use of Cooperatives in boosting Agri-
cultura] Production

Shri Tinra Raddy:

Shri P. R. Chakraverti:

Wil' ‘the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

944.

(a) the extent to which the Coopera-
tives have been used in boosting up
agricultural production and arresting
the rise of prices of foodgrains in the
country;

(b) the number of Service and Con-
sumer Cooperatives that. are engaged
in this task in the several parts of the
country; and

(c) the steps taken to increase the
same?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Cooperatives
are used in the following principal
ways for boosting up agricultural pro-
duction and arresting the rise of prices

of foodgrains in the country:—

(i) Provision of short, medium
and long term credit to agricul-
turists for meeting the credit re-
quirements for seasonal agricul-
tural operations, as well as land
development for increasing . the
productivity of the land.

(ii) Supply of agricultural pro-
duction requisites, such as seeds,
fertilizers, insecticides, agricul-
tura] imp'ements, etc. '

(iii) Provision of facilities for
sale of agricultural produce
through marketing societies so as
to enable the farmers to obtain a
fair price for the produce.
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(iv) Supply of essential consu-
mer articles in  the rural areas
through marketing societies and
village cooperatives at reasonable
prices.

(v) Supply of essential consu-
mer artic'es in urban areas at fair
prices through a net-work of
wholesale consumer stores and
primary/retail consumer stores as
well as Department Stores in big
cities.

(b) During 1965-66, 2.08 lakhs
primary credit societies, inclusive of
about 45000 service societies, 2321
primary marketing societies, 245
wholesale consumer stores and about
7650 primary/branch stores in urban
areas were engaged in this task in
several parts of the country.

(c) (i). Short and medium-term co-
operative credit is expected to increase
to about Rs. 700 crores by the last year
of the 4th Plan, and, in addition, extra
amounts are to be provided in respect
of the High-yielding Varieties Pro-
gramme; the precise quantum of the
same not yet estimated.
marketing

(ii) The cooperative

structure is being further strengthen-

ed and by the end of the 4th Plan it
is expected to handle agricu'tural pro-
duce worth Rs. 850 crores, of which
food grains may be worth Rs. 200
crores.

(iii) Increasing participation of co-
operatives in the setting up of seed
farms, manufacture, procurement and
distribution of agricultural implements
and insecticides is contemplated.

(iv) The urban consumer coopera-
tive movement is being expanded to
cover all towns, each with a popula-
tion exceeding 10,000 during the 4th
Plan. A number of Cooperative De-
partment Stores are being set up in
cities each with a population of above
2 lakhs. Arrangements for supply of
essential consumer goods to consumer
cooperatives are also being made.
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Indo-Ethiopia Afr Service

945. Shri Bibhuti Mishra:
Shri K. N, Tiwary:
Shri R. S. Pandey:
Shri Basumatari:
Shri R. Barua:

Wil! the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that an
agreement has been signed between
India and Ethiopia for starting air
operations immediately; and

(b) if so, the main * termg of the
agreement?

The Minister of Transport, Aviation,
Shipping arid Tourism (Shri Sanjiva
Reddy): (a) The facts are that the text
of an Agreement, relating to Air Ser-
vices, betwen the Governments of
India and Imperia] Ethiopian Govern-
ment was initialled in New Delhi on
20th May, 1966, but the Agreement is
vet to be signed and ratified.

(b) The Agreement enables the air-
line designated by the Government of
Ethiopia to operate services to or
through India and the airline designat-

ed by the' Government of India to
operate services to or through Ethiopia.
w3 e foer
946. st fawufa o : -
. Y ®o ATo faardy :

T e, ¥, wwafas foea
TG AFHETT AT I qI™ FY FIT FG
fx:

(%) #av goH1T 7 AT & Ay
IATE e qdqV AT Hoh B ®T F
A Ft A Aty Tl w7 50 v
W & fawg wed v 7 R
Ny g7 Fwfa A=A § w9 AsAT
T E; .

(@) zfz g, ar SaFT weq =l
&, A
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() ufg «fY, @t fadig =v &
fagre, 9% Ry g GuTE F T @
fawre & folt #&1 waTs FA W
e & ?

ww, gfe, avEme faem qa
AR e § IRt (s fnd)
() < 7

(@) s gl Isar

(7) TR G T FEifaEs
FT 7= #1 Ifq-0FT 37 - qgF | AR
fear T @r

Surveys of Food Scarcity Regions

947. shri R. 8. Pandey:
Shri Liladhar Kotoki:
Shri N. R. Laskar:
Shri R. Barua:
Shri Kolla Venkaiah:
Shri M. K. Kumaran;

Wil' the Minister of Food, Agricul-
ture, Community Deve opment and
Cooperation be pleased to state:

(a) whether Government have con-
ducted surveys of the food scarcity
regions in the country with a view to
determine the scarcity conditiong pre-
valent there;

(b) if so, the names of the States
or regions where surveys have been
conducteq and Government’s assess-
ment on the basis of the surveys con-
ducted; and .

(c) the details of the measures taken
to provide foodgrains to the people
to provide foodgrains to the people
by food scarcity conditions?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation  (Shri
Govinda Menon): (a) and (b). Central
teams headed by the Programme Ad-
visers of the Planning Commission
visited the drought affected States of
Gujarat, Maharashtra, Madhya Pra-
desh, ‘Rajasthan, Orissa, Andhra Pra-
desh, Mysore and Punjab to assess the
scarcity situation and to review the
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programmeg of relief taken up or pro-
posed to be taken up by the State Gov-
ernments. A statement showing the
States, the number of districts and
population affected by scarcity is laid

on the Table of the House. [Placed

in Library. See No, LT-6611 /66].

(c) The norma' allocations of im-
ported foodgrains (wheat and milo)
to varioug scarcity affected States have
been increased. The quantities allot-
ted to the scarcity affected States
during the first seven months of 1966
are given below:

(Figures in ‘000 tonnes)

‘Wheat Milo
1. Andhra Pradesh 145'7 210
2. Gujarat 354°0 138 7
3. Madya Pardesh 2977 40°8
4. Maharashtra 9460 3589
5. Mysore 2895 1507
6. Orissa 152-3 16-6
7. Rajasthan 278°3 66.6
8. Punjab 100°0

The above allotments include the

following quantities given to the
‘States for free distribution ag gratui-
tous relief to the old”and the infirm
in the drought-affected areas:—

Wheat Milo
1. Orissa 14,000 tonnes 3,000 tonnes
2. Madhya
Pradesh 7,000 tonnes

3. Maharashtra 6,000 tonnes
4. Rajasthan, )
Andhra

Pradesh ! *
and Mysore | 5,000 tonnes
cach

5. Gujarat 3,000 tonnes 1,000 tonnes

In addition, Gujarat, Rajasthan,
Maharashtra and Madhya Pradesh
have each been allotted 1,000 tonnes
wheat flour for free distribution as
gratuitous relief from the gift consign-
ments received from abroad.

Jodhpur as Tourist Centre

948. Dr. L. M. Singhvi: Wil! the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether there is any proposa} to
include Jodhpur as a centre for tour-
ism and to develop Jodhpur for the
purpose;

(b) if so, the main features of the
proposal;

(c,) if the reply to part (a) above
be in the negative, the reasons there-
for?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanmjiva
Reddy): (a) to (¢). Jodhpur is a
tourist centre mainly visited by home
tourists. As such the facilities to be
provided there under the Tourism Plan
will be based on this consideration. A
proposal to construct a Tourist Bunga-
low at Jodhpur is under consideration.

Air.Link with Jodhpur

949. Dr. L. M. Singhvi: Wil! - the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it is proposed to resume
the air link with Jodhpur; 5

’

(b) whether the authorities have
considered the possibility of making
Jodhpur a transit airport rather than
as a terminus; and

(c) if the reply to (a) above be in
the negative, the reasons therefor?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). The Indian Air-
linés Corporation is examining the
possibility of bringing Jodhpur again
on the air map when the fleet and
crew position improves.

(c) Does not arise.

Exploration of Tube-Wells in
Rajasthan
950. Pr. L, M. Singhvi: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the number of tubewells which
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have be:n explored by the Exploratory
Tube-wells Organisation during the
last two years in Rajasthan; and

(b) whether it is a fact that there
is an acute shortage of personnel and
equipment, retarding the pace of ex-
ploration?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation  (Shri
Shyam Dhar Misra): (a) The Explo-
ratory Tubewells Organisation which
undertook exploratory work in Rajas-
than previously has not carrieq out
any groundwater exploration during
the "ast two years. However, it has
been assisting the Rajasthan Govern-
ment in the construction of tubewells
in the scarcity areas under a scheme
undertaken by the State Government.
Upto the end of June, 1966, the Or-
ganisation drilled 223 boregs under this
scheme of which 155 proved successful.

(b) No Sir.
fagre & wremt & weal 7 afg

951. st wgeR AN : T @,
wfa, avmfor fawma qar wgere ge
qg FTATY FT FAT FA fF ¢

(%) fagR ¥ @rarsi & geay ¥
foer ad v gaar # feadr afg g€
2 .

(@) v ag ww & fr foewr ad
&F IR Y AT F @R F I@TRA
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2

() fee™ ¥ @ A 7 faaar
qrET AT SR A AW § fagre A
fear wwr fear A wwEr W oa
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(w) foed av fagr «v faaen
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Import of Milo

952, Dr. M. M. Das: Will the Minis-
ter of Food, Agriculture, Community
Development and Cooperation be
pleased to state:

(a) whether it is a fact that milo has
also to be imported compulsorily along
with the cereals from food exporting
countries;
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(b) if so, the names of the countries
from which milo is imported and its
tota] quantity received during the
current financial year; and

{c) how Government propose to dis-
pose of this milo?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). Milo is
being imported at present only from
the U.S.A,, in pursuance of the PL 480
Agreements between *India and  the
U.S.A. These Agreements have, from
time to time, been providing for speci-
fic allocations of funds for the pur-
chase of certain quantities of sorghum
by Ipdia in the U.S.A. The total
quantity of mi'o received in India
from 1st April, 1966 to 15th July, 1966
was 6.9 lakh tonnes. '

(c) Imported milo is being issued to
the State Governments in accordance
with their requirements generally for
issue to the consumers through Fair
Price Shops at subsidised rates.

Gadgil Committee’s Report on Co-
operative Farming

Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state: e

(a) whether Government have com-
pleted examination of Report of the
Gadgil Committee on Cooperative
Farming; and

(b) if so, the measures proposed to
implement Government policy in re-
gard to the Cooperative Farming?

THe Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devielopment and Cooperation (Shri
Shyam Dhar Misra): (a) No, Sir.

(b) Does not arise.
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Delimitation Proposals

Shri Madhu Limaye:
Dr. Ram Manohar Lohia:

Will the Minister of Law be pleased
to state:

954.

(a) whether the Delimitation pro-
posals have been finalised and pub-
lished in all the States:

(b) the states for which proposals
have not been fina'ised;

(c) how many constituencies in
which S.S.P, and other Opposition
Members were elected have been
altered; and

(d) whether any protests were lodg-
ed against these alterations?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) Yes, Sir.

(b) Does not arise.

(c) Neither the Government nor th:
Election Commission has any informa-
tion in the matter. The time and
labour involved in collecting the in-
formation asked for will not be com-
mensurate with the result that may
be obtained. The delimitation of corn-
stituencies has been done according to
the provisiong of the Delimitation
Commission Act, 1962 and in this pro-
cess the boundaries of quite a number
of existing constituencies has neces-
sarily to be altered. While doing so,
the Commission did not investigate, or
take into account or keep any record
of, the party affiliation of the sitting
members.

(d) Does not arise.

Demand for Tractors and Power Tillers
during Fourth Plan

955. Shri Madhu Limaye: Wil] the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether Government have made
any assessment of the demand for
tractors and power tillers during the
Fourth Plan period;
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(b) the arrangementg which will be
made to satisfy the demand from im-
ports and increased internal produc-
tion; and

(c) the impact of mechanisation on
food production during this period?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir. The
demand for the Fourth Plan period has
been assessed as under:—

Wheeled tractors
Power Tillers

1,50,000
4,00,000

(b) A note furnishing the required
information is laid on the Table of the
House. [Placed in Library. See No.
LT-6612/66]. ’

(c) } is not possible to evaluate the
impact of mechanisation alone on food
production as there are several other
factors like improved seeds, manur-
ing, proper irrigation etc. which also
contribute to additiona! yields obtain-

- ed. Nevertheless, an increase in farm
efficiency due to mechanisation is
obviot}s.

Securing of Foodgrains on Long Term
Basis

956. Shri Madhu Limaye:
Shri Kishen Pattnayak:

Dr. Ram Manohar Lohia:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have open-
ed any talks with the Government of
U.S.A. for securing foodgrains on a
long-term basis;

(b) the magnitude of the food im-
ports from U.S.A. during the Fourth
Five Year Plan period; and

(c) the estimate of the total outlay
on these imports in the Fourth Plan
period in dollars and Indian currency?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
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Govinda Menon): (a) Government
have not as yet opened any formal
talks with the Government of the
U.S.A. for securing foodgrains on a
long-term basis from that country
beyond what are likely to be our re-
quirements up to June, 1967.

(b) This question is under con-
sideration of the Government and is
closely linked with the projections
about targets of agricultural produc-
tion during the Fourth Five Year
Plan period.

(c) Does not arise at present.

Rural Indebtedness

Shri Kishem Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Linga Reddy:

Shri P. R. Chakraverti:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

951.

(a) whether there has been a mate-
rial change in regarg to the extent of
rural indebtedness after the publica-
tion of Rural Credit Survey nearly a
decade ago;

(b) whether there has been a quali-
tative change in the share of credit
supplied to the farming community by
(i) private money lenders, (ii) co-
operative credit societies and (iii)
Government agencies; and

® .

(c) whether Government have taken
any decision about ordering a new
survey or selective or sample survey
to measure the extent of changes
referred to in parts (a) and (b)
above?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) According to
the Rural Credit Survey (1951-52), the
average indebtedness per cultivating
house-hold was Rs. 364, constituting
5.9 per cent of the tangible assets held
by the cultivating households. - The
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borrowings of the cultivators consti-
tuted 16 per cent of the gross value
of agricuttural production. The
positien as revealed by the All India
Rurai Debt and Investm.nt Survey
(19v1-62) ig that the average indeb-
tedness per cultivating houschold was

Rs. 473, constituting 7.2 per cent of °

the tangible assets. The borrowings
of the cultivator households constitut-
ed 15 per cent of ‘the gross value of
agrlicultural production,

(b) The share of cooperative credit
in tho total credit for cultivator house-
holds from 3.3 per cent in 1951-52 to
about 25 per cent in 1961-62. Co-
operative Caedit during this period
became increasingly production
oriented rather than security-bas.d.
Government also have continued to
provide production taccavi to agricul-
turists. Other Government agencies
like th: Food Corporation of India are
being encouraged to come into the
field of production finance.

(¢) No, Sir.

Sugar Mills in U.P.

Shri Kindar Lal:

Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

958.

(a) the number of sugar mills
which are proposed to be set up dur-
ing the Fourth Five. Year Plan in
Uttar Pradesh;

(b) whether the Government of
Uttar Pradosh have recommended the
names of places for setting up those
mills; and

(c) if so, the action taken by Gov-
ernment in this regard?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shinde): (a) ¢o (c). No Statewise
allocation of new sugar factories to
be established against the Fourth Five
Year Plan target has been made. The
Government ot UUP. have, however,
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recommended applicationg for the es-
tablishment of new sugar factories at
the following places:

1. Aurai, District Varanasi.

. Palia-kalan, District Kheri.
Indara, District Azamgarh.
Nanauta, District Saharanpur.
Khurhand, District Banda.

. Baraut, District Meerut.
Dadri, District Bulandshahr.
Kaimganj, District Farrukha-
bad.

9. Rasra, District Ballia,

10. Harduaganj, District Aligarh.
11. Ghazipur, Dijstrict Ghazipur.

Establishment of two new sugar
factories—one at Aurai, District Vara-
nasi and the other at Palialkalan,
District Kheri has been approved.
Cases at S. Nos. 3 to 7 have not been
found fit due to inadequate cane
availability in the respective areas for
establishment of new sugar factories.
The remaining four cases at S, Nos. 8
to 11 are under consideration.

Rationing of Foodgrains

959. Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the percentage of the total
population of India which is covered
by rationing, and the quantity of
foodgrains needed monthly to feed
them;

(b) the cost of rationing machinery
anqd other expenses monthly in main-
taining the rationing system and what
is the per capita cost of rationing
upon the urban people covered by
rationing;

(c) the advantages to Government
in keeping the rationing going on; and

(d) how long rationing is likely to
stay in towng which are under com-
pulsory rationing?

Bl B 3 R " I
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) There is State-
wide rationing in Kerala covering a
population of 192.76 lakhs and re-
quiring supply of foodgrains from

Government sources upto 1.25 lakhs ’

tonnes per month. The percentage
of the total population of India cover-
ed by statutory rationing in other
areas workg out to 5.51 per cent. The
quantity of foodgrains needed to feed
these latter areasg is upto 2.34 lakh
tonnes per month.

(b) Information from some of the
State Governments is still awaited. It
will be placed on the table of the
House as soon as it is received.

(c) Rationing is necessary for en-
suring supply of a reasonable quantity
of cereals at fair prices for the urban
consumers, particularly the poorer
section and for restraining the draw
of the urban community with a high
purchasing power in the adjoining
rural markets. Fulfilling of this need
is the advantage to Government in
keeping rationing on.

(d) Statutory rationing is likely to
be continued in the areas in which it
is now inforce so long as supplies of
cereals at a fair prices tend to be in-
adequate.

Dairy Development in U.P.

960. Shrimati Savitri' Nigam:
Shri Daljit Singh:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state the
amount given to U.P. Government for
dairy development schemes during
1964-65 anq 1965-66?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t ang Cooperation (Shri
Shinde): The requisite particulars
have been asked for from the State
Government of Uttar Pradesh. These
will be placed on the Table of the
Sabha as and when received.
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Cess Levied on Tea, Coffee, etc.

961. Shrimati Savitri Nigam:
Shri Daljit Singh:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether any cess has been levied
on tea, coffee, rubber, jute and
groundnut- industry for financing the
Ilndian Council of Agricultural Re-
search; and -

(b) if so, the details thereof?,

The Deputy Minister in the Minis-
try of Food, Agricuiture, Community
Leveiopment ang Cooperacon (Shri
Snyam Dhar Misra): (a) and (b). No
cess has been levied on tea, coffee,
rubber or jute for financing the Indian
Council of Agricultural Research. So
far as groundnut is concerned cess
was léviable opn it- under the Indian
Central Oilseeds Committee Act, 1946.
With effect from 1st April, 1966, that
Act has been repealed and the Agri-
cultural Produce Cesg Act, 1966 had
come into operation, the latter pro-
vides for levy of cess on oilseeds, in-
cluding groundnut, at the rate of 60
Paise per quintal of oil. The cess col=-
lected will be utilised both for deve-
lopment and research work on oil-
seeds, including groundnut.

The portion of the cess to be utilis-
ed for research will be made avail-
able to the Indian Council of Agri-
cultural Rescarch, for financing re-
search scheme on oilseeds.

Corruption in Cooperative Movement

962. Shri Daljit Singh:
Shrimati Savitri Nigam:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether ar;y enquiries have
been made regarding the extent of

., corruption and misappropriation pre-

vailing in the Cooperative movement
in all the States;

(b) if so, the details thereof; and
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(c) the remedial measures taken to
root out corruption from this move-
ment? '

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (c). A
Committee on Cooperation had been
constituted in August, 1964 to look into
the existing cooperative laws, rules
and practices and recommend mea-
sures to prevent the growth of various
weaknesses, vested interests and spu-
rious elements in the cooperative
movement. A summary of the con-
clusions and recommendations of this
Committee was laid on the Tahle of
the Lok Sabha on the 17th August,
1965 in reply to Unstarred Question
No. 89. ’

Road Accidents

963. Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) the percentage increase in road
accidents due to the increase in auto-
mobile traffic on the National High-
ways in India since 1960 up to date;

(b) whether there is any agency to
keep a record of accidents, loss of life
and property due to the accidents that
‘take place on the National Highways
and if so, the number of accidents and
loss during 1961-62, 1962-63, 1963-64,
1965-66 year-wise; ‘and

(c) the measures contemplated with
a view to ensure safe travelling on
the National .Highways?

The Minister of Transport, Shipping
and Tourism (Shri Sanjiva Reddy):
(a) to (c). The information required
is being collected from the State Gov-
ernments and will be laid on the Table
of the Sabha as soon as it is available.

1 gf "
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Sen Committee on Prices of Sugarcane

965. Shri D. C. Sharma: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

‘(a) the progress made in the imple-
mentation of the recommendations of
the Sen Committee on price of Sugar-
cane; and

(b) the steps taken to ensure that
canegrowers get a standard price for
their sugarcane?

The Deputy Minister in the Minis-

try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) and (b). The Sen Com-
mission had recommended a minimum
price of sugarcane payable by sugar
factorieg for 1965-66 at Rs. 4.96 per
quintal for 9.4 per cent recovery sub-
ject to an increase of paise 4 per
quintal for every 0.1 point increase in
recovery and for 1966-67, a minimum
price of Rs. 4.82 per quintal for 9.0
per cent recovery subject to increase
of paise 5.36 per quintal for every
0.1 point increase in recovery. Taking
into consideration various factors, the
need to preserve the current prices
to the sugarcane grower, the effect of
a revised price-recovery linkage on
supply of sugarcane in the next year
angd the returns from alternative crops,
it was decided not to fix the price as
recommended by the Commission but
to maintain the status quo viz., Rs. 5.36
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per quintal for a recovery of 10.4 per
cent or below with premium of paise 4
per quintal of sugarcane for every 0.1
per cent increase in recovery above
104 per cent.
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Brahmaputra as a Nationa] Waterway

967. Shri Kolla Venkaiah: Will the
Minister of Trnsport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether Government have taken
any decision regarding the daclaration
of Brahmaputra river as a National
Waterway;

(b) if so, the extent of Governments '

control, powers and functiong in this
regard; and

(c) if the reply to part (a) above
be in the negative, the reasons for the
delay?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). It has veen
decided that the Brahmaputra river

. should not be declared.as a National
Waterway for the present.

Handling of Food Ships at Paradecep
and Madras Ports

968. Shri Indrajit Gupta: Will the
Minister of Transport, Aviation, Ship-
ping ang Tourism be pleased to state:

(a) the -difficulties that were en-
countered in handling the U.S. Super-
tanker “Manhattan”, carrying food-
grains at Paradeep port and subse-
quently at Madras; '
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(b) whether it is a fact that Indian
ports are not properly equipped to
handle such giant-sized tankers; and

(c) if so, the action taken to aquip
ports for handling giant-sized iankers?

The Minister of Transport, Aviation,
Shipping ang Tourism (Shri Sanjiva
Reday,: (a) So far as Paradeep pjort
is concerned, the proposal was to take
the U.S. Supertanker ‘“Manhattan”
directly into the harbour for discharge
into smaller vessels. As the tugs
being built for Paradeep have not yet
been delivered, arrangements were
made to borrow two tugs from other
ports for the handling of the “Man-
hattan” at Paradeep. The owner of
the ‘“Manhattan” however decided to
lighten the vessel outside the Madras
Harbour down to permissible draft
and then take it into Madras Port for
further discharge.

(b) and (c). Paradeep can take
Supertankers as soon as the tugs be-
come available. As regards other
Major Ports the draft at present-is the
limiting factor. However, such Supaer-
tankers can discharge at a convenient
point outside the harbours into
smaller-vessels as has been trieq out
at Bombay and Madras.

f Co-operative Farming

969. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Food, Agricul-
ture, Community Development’ and
Cooperation be pleased to state:

(a) whether all the State Govern-
ments 'have utilised "the waste and
khas lands for cooperative farming;

(b) who are memberg of such co-
.operative societies;

(c) whether all these farminé socie-
ties have started functioning in all the
States; and

(d) if so, the results achieved?
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (d). In-
formation is being collected, and will
be placed on the Table of the House
as soon as it is available.

Tl w1 s
970. =t TN ¥a% FTIA AT
ore, ¥fw, arpEfos fawm @

AL FAl TZ q@N AT FA FA
1L

(%) 1964 ¥ 97, 1966 IF
fel & s w1 oo &
fa¥ s 3 fafaw faRe A
Fwfrat & feaat wrsT AT

(=) =T Y OF G I A IAR
A EFN F HAreEET 37 Aty § faer
wew & & § fear g7 afr g
RETIL LS

() T AT ¥ g} faea &
FON A T FA F AT Fw A
T FrAAE A § 7

aw, #fa, awEfas faea oo
AETT WA | TRy (i avfar
&@) : (F) TEQ, 1964 ¥
7%, 1966 aw fadwr  wgrerqAT
wafagi ® omratfaa @™l W)
%0 94.63FAT WI¥ ¥ & ¥ f2¥
T fRel § g faet @ W,
1966 ¥ &I A 7T G gA &1

(@) s, 1964 ¥ 5[, 1966
& %1 wafg ¥ feor o faeew
e A Afoq WHIT R A
Tfr WM TN 113, 4 @ Y
T FT 105 M@ TYA A -FT
TR & 1

(w) fafwsr a=zmgl o AT
AR F A A A WY FW oFA

AUGUST 2, 1966

Written Answers 1874

#X wATsr Rusfan wwawt gl
W F 7 e w9w 9% agT ¥ Suw
fFr 1 & | 37 I & foer g
wifqer § —

(1) & =& wwvT gav § T
SHIE B FA & foad oF T=womE
¥ gAY TTIE FY A TG AT |

(2) =v=f, W o faser a%
fawmia fremlt wgfa @np #T;

(3) Fawar a=wmg W AW
F1 e &,

(4) Waw o wfewr ok
faeadz ¥ wfafa fagos weia)
AR e ¥ Fwefar SeEwl &
A ;

(5) TRTIE & FaTT Ry F foy
= F # awrg # qfy;

(6) =ATSr FEATAY AT HAG
N der § wia 3fg;

(7) @es ofcagr grar wfe
¥ frgmer & afa;

(8) woaa AR AgT § S
TRECMG FT I

(9) sciEm T W AT W @
i SN ¥ SeETT X HI IqTR
F fox B gt wR Alwe @
ITET;

(10) ®iEgwr ¥ e ¥ o9
TG wolq wEr Ju7 F§7 Tw1<-
TRl W 7O SE ¥ Qe W,
L1 .

(11) ¥AF FTRTME T HATSH
guefamr aramet w1t ) fam wfy faor
fraeft @ Wi wwE wwE 9% g
AN et wIET Y g FW ¥ foy
™ TG X wfawnig afa-

' frat v T



1875 Written Answers SRAVANA 11, 1888 (SAKA) Written Answers 1876

Ayacut Development in States

971. shri Umanath: Will the Minis-
ter of Food, Agriculture, Community
Development ang Cooperation be
'pleased to state:

(a) whether the Planning Commis
sion have approved any pilot scheme
for Ayacut *Development in some
states;

(b) if so, the objectives and details
of the scheme;

(c) the finance involved in imple-
menting the scheme and the share of
the Centre and State Governments;

(d) the names of the States in
which it is proposed to be introduced;

(e) the names of the places in ach
State where it is proposed to be in-
troduced; and

(f) the reaction of State Govern-
ments to this Scheme? ’

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes.

(b) and (c). With a view to en-
suring speedy and full agricultural
benefits from the irrigation projects,
a programme of Ayacut Development
has been formulated by the Govern-
ment of India with the approval of
the Planning Commission. 'This pro-
gramme envisages an integrated ap-
proach to agricultural development in
the command of the Projects and en-
visages such measuras as levelling of
land, extension, larger credit facilities,
etc. The scheme is proposed to be
undertaken during 1966-67.

Although the programme would
vary in details from region. to region
and project to project, its essential in-
gredients would be as under:

1. Crop planning and regulation
of irrigation supplies—pro-
viding supplemental irrigation
wherever  necessary  and
feasible.

2. 'Proper distribution and ap-
plication of irrigation water—
provision of adequate drain-
age facilities,

3. Land shaping—consolidation
of holdings.

4. Soil survey for efficient crop
and water use Planning.

5. Arrangements for supplies
and complementary inputs.

6. Extension and demonstration.

7. Financial arrangements  to
meet the credit needs of the

cultivators.

8. Cooperative storage and
marketing facilities.

9. Communication and Agro-

Ingiustrial development.

A guide-line for the formulation of
necessary programmes - for -ayacut
development in the States has been
prepared and forwarded to all State
Governments. The scheme is intend-
ed to cover, during the Fourth Plan,

. about 2 million acres out of the esti-

mated unutiliseq irrigation potential
of 4 million acres. The programme
will, as far ag possible, be implement-
ed in compact blocks, each covering
an area of about 5,000—10,000 acres.
The estimate of covering a block of
10,000 acres under the programme is
about Rs. 40 lakhs. The tota]l] re-
quirement for covering 2 million acres,
would be about Rs. 80 crores. This
would include Rs. 15 crores as part
of the Centrally sponsoredq Pro-
gramme; Rs. 15 crores as part of the
Programme under' the State Sector;
and Rs. 50 crores to be obtained under
the Cooperative Sector.

(d) and (e). The Guide-lines have
been forwarded to all the State Gov-
ernments and after complete proposals
are received from them, the names of
the places where the Programme is
to be introduced in each State, will be
known.

(f) - The State
Andhra Pradesh,

Governments ,of
Assam, Bihar,
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Madhya Pradesh, Maharashtra,
Mysore, Punjab, Uttar Pradesh, and
West Bengal have reacted favourably
to the proposal. Reaction of other
States is awaited.

Loss of Rice ship in Hooghly River

972. Shrimati Savitri Nigam:
Shri P. C, Borooah:
Dr. P. Srinivasan:
Shrimati Jyotsna Chanda:
Shri Bade:
Shri Hukam Chand

Kachhavaiya:

Shri Baswant:
Shri Vishwa Nath Pandey:
Shri Hari Vishnu Kamath:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri C. K. Bhattacharyya:

Will the Minister of Food, Agricul-
ture, C ity Devel t and
Cooperation be pleased to state:

(a) whether it is a fact that a cargo
ship, M, V. Ratna Shobhana, carrying
rice ‘from Burma sank in Hooghly
river in June, 1966;

(b) if so, total quantity of rice lost;
(c) the value of the rice;

(d) whether the
insured;

cargo was not

(e) if so, the reason therefor; .nd
() the efforts made to salvage it?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development andg Cooperation (Shri
Govinda Menon): (a) Yes, Sir.

(b) About 8,400 tonnes.
(c) About Rs. 69 lakhs.

(d) and (e). As a matter of policy,
Government cargo is not insured com-
merically but a proforma insurance
fund is maintained to which all losses
of foodgrains in voyage are debited.

(f) Salvage operations were prompt-
ly taken up but as the ship started
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breaking up, these operations had to
be abandoned and only about 150

tonnes of rice in 2180 bags could be
retrieved.

Removal from Service of Officers of
Food amnd Agriculture Ministry

973. Shri Kapur Singh:
Shri Buta Singh:
Shri Narasimha Reddy:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether some officials
Ministry have been removed
service recently; and

(by if so, details of the charges
against each of them and the punish-
ment awarded?

of his
from

The Deputy Ministsr in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). A
statcment indicating the information
in respect of the Ministry proper is
laid on the Table of the House.
[Placed in Library, See No. LT-6613/
66]. The information in respect of the
Attached and Subordinate Offices of
the Ministry is being collected and will
be laid on the Table of the Sabha as
soon as possible.

Cattle Disease in Kerala

Shri A. K. Gopalan:
Shri Imbichibava:

Will the Minister of Food, -Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government are aware

914,

that cattle are being affected by a
disease in Calicut, Kerala;
(b) if so, the number of cattle

affected by the disease; and

(c) the remedial measures taken so
far?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and Cooperation (Shri
Shinde): (a) Yes.
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(b) About 45 animals are reported
to have been affected with Haemmo-
ragic septicemea, Foot and Mouth and
Black quarter disease. .

(c) Appropriate prophylactic mea-
suregs were taken to control -the
disease,

Tourist Centres in Kerala

Shri A." K. Gopalan:
Shri Imbichibava:
Shri Warior:

Will the Minister of Transport, Avi-
ation, . Shipping and Tourism be
pleased to state:

975.

(a) whether there is any proposal to
devclop Bolgathy and Thekkady
tourist centres in Kerala;

(b) if so, the proposal submitted by
the Tourist Development Corporation
in this regard; and

(c) the steps taken to implement
the name?
The Minister of Transport, Aviati

Shipping and Tourism (Shri Sanjiva
Reddy): (a) The Government of
Kerala have suggested the inclusion

of the scheme for integrated deve- -

lopment of Periyar Wild Life Sanc-
tuary and construction of a 5-star
hotel at Bolgathy in the Fourth Five
Year Plan on Tourism. These pro-
posals are under examination,

{b) and (c). There is a XKerala
Tourist and Handicrafts Corporation
in Kerala. They have not submitted
any proposals with regard to Golgathy
and Thekkady Tourist Centres to the
Central Government.

Destruction of Foodgrains

976. Shri P, C. Borooah: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the F.A.Os.
report to the effect that in India with
a population of 2,400 million rats, 26

million tons of foodgrains are destroy-
ed every year by rats and pests;

(b) if so, how far it agrees with
Government’s estimates; ang

(c) the steps taken to minimise this
loss of foodgrains?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.
The Government is aware of the
F.A.O’s report regarding rat popula-
tion.

(b) It is estimated that the rat
population in India is 2,400 million
which destroys an estimated 2.6
million tons of grain every year ind
not 26 million tons.

(c) Several steps, some of which
are given below, have been taken to
minimise losses due to rats:

(i) All the State Departments of
Agriculture have set-up plant
protection organisations.
Seasonal campaigns to kill
rats are organised regularly
and an area of ' 6.3 million
acres was “covered under
these operations dquring the
year 1964-65. It is proposed
to cover an area of 15-20
Million acreg in 1966-67. Many
of the States supply rodenti-
cides free of cost.

(ii) A Rodent Control Committee
under the Chairmanship of
Deputy Minister for Health
and comprising of top experts
in the line, has been consti-
tuted to review the whole rat
problem in India and sug-
gest ways ‘and meansg to con-
trol it.

(iii) The Department of Food,
Central and State Ware-hous-
ing Corporations have regular
programes for killing of rats
in stores. '

(iv) The State Departments of
Health, Corporations, Munici-
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palities take measures to
eradicate rat populationg to
avoid spread of plague and
other diseases,

(v) To meet the increase demand
for rodenticides, steps have
been taken to increase indi-
genous production.

Food S!:pplies in Orissa

977, Shri Maheswar Nalk: Will the
Minjster of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact even though
the purchasing capacity of most of the
local people in the drought-affected
areas in Orissa has been low, investi-
gations have indicated that supplies
from many fair price shops in .Orissa
are diverted by unscrupulous traders
to open market to fetch more remu-
nerative prices, and even diverted to
Madhya Pradesh; and

(b) if so, the steps taken to stop this
practice and to impart more purchas-
ing power to the people?

The Minister of State in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri.

Govinda Menon): (a) and (b). The
reports about diversion of stocks from
fair price shops to open market and
to Madhya Pradesh were found to be
not correct. However, anti-smuggling
staff. on border is being strengthened.
Large test relief works have also been
started in the State to provide pur-
chasing power to the people in
drought-affected areas.
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Loans to Farmers

979. Shri Krishnapal Singh:
Shri Sivamurthi Swamy:
Shri Rameshwar Tantia:

‘Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

-(a) whether it is a fact that Gov-
ermment propose to advance Rs. 450
crores 1o the farmers during the year
1966-67;

(b) the agency through which these
loans will be advanced and whether
Government are aware that under the
present system, all the money does
not reach the farmers; and

(c) whether Government pFopose to
abolish the system of short term loans
by cooperative societies?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development anq Cooperation (Shri
Shyam Dhay Misra): (a) and (b). It is
estimated that the cooperative credit
structure will disburse short
medium-term credit of the order of
about Rs, 40 crores to their members
for agricultural production during
1966-67. This is exclusive of the credit
to be provided by cooperatives to meet
the requirements of their members in
respect of the programme of high-
yielding varieties of foodgrains. Be-
sides cooperative credit, some credit
will also be available from Govern-
ment taccavi sources and from other
agencies like the Faad Corporaticn of
India,

- The cooperative credit structure is
being increasingly oriented to the
system of crop finance which seeks to
ensure that loans are given in cash
and kind to meet the requirements -of
production and the loans are made
available to farmers when they need
them for agricultural operations.

(¢) No, Sir.
1099 (Ai) LSD—5.

and -

Representation from Indian National
Offshore Fishing Seamen’s Association,
Cechin

980. Shri A, V., Raghavan: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether any representations
have been received in the recent past
from the Indian National Offshore
Fishing Seamer’s Association, Cochin
demanding better service conditions;

(b) their main demands; and
(c) the decision taken in the matter?

The Minister of State in the Minis-
try of Food Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir.

(b) The main demand of the Asso-
ciation is for the upward revision of
pay scales of floating staff of the Deep
Sea and Offshore Fishing Organisation.

{c) This question is under active
consideration and it is expected that
a decision will pe taken shortly,

Centres of Accidents in Delhi

981. Shri Ram Harkh Yadav: Will
the Minister of Tramsport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether the Central Road Re-
search Institute, Delhi has pinpointed
21 black spots in the Capital which
are Centres of recent accidents;

(b) if so, which are these black spots;
and

(c) the measures suggested by the
Institute to avoid frequency of acci-
dents?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes.

(b) A list showing the “black spots”
is laid on the Table of the House,
[Placed in Library. See No. LT-6614/
66].
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(¢) The following measures have:
been suggested by the Institute- in
this connection:

(i) A new accident. spot warning:
sign hasg been suggested for
installation at the’spots refer-
red to in the reply to part
(b) above.

(ii) Lane line  and.centre line road'
‘marking should be made with.
yellow paints 4o indicate to
the users the existence: of the-
black spots.

(iii) There should be adequate:ar-
rangements for safety of pe-
destrians, like improveq. side
walks, properly marked pede-
strian.  ecrossings, | railings,
flashing amber signal at pede-
strian crossings, separate phase
for pedestrians in. traffic sig-
nals, subways, overhead brid—
ges, etc.

€iv) Education: should be provided

to pedestrians in the wuse of

the facilities available to them:
for road: safety,

(v

~

Steps: should be taken to pro-
vide' continuous' stretches of
cycle tracks of good surface,
limiteg opening from side
bungalows. and proper segre--
gation at intersections.

(vi) Additional police staff should
be deputed: during: the: peak.
morning and. evening honurs
for traffic regulation. andi en-
forcement.

(vii) The drivers' of heavy vehi-

cles, such as trucks and' bus-

es, must be tested for eyesight,
knowledge' of  traffic rules,.
driving aptitude, etc. before
their driving licences' are re-
newed. A well planneqd tra-
ffic education programme on
the subject of safe and effi-
cient use of road should be
arranged for such drivers.

The drivers of other motor

vehicles, whose driving re-

cord has not been satisfactory,
should. alsos be: required: to:
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undergo a fresh test before

their driving licences are re-
newed.

(wii) Traffic Safety “drives™
should be arranged. periodi-
cally to control rash and negli—
gent. driving,, The aim of
these ‘‘drives” should not be,
mainly: punishment for viola—
tions of traffic regulations hut
to tmpress upon the road users
the need: and importance of
traffic sense.

Freight for Import of Foodgrains umdes
P. L. 480

982, Dr. L. M, Singhvi: Will he
Minister of Food, Agriculture Com-
munity Develop t ang Cooperatisms
be pleased. to state:

(a) whether the country would frave
to spend. considerably more for P. L.

480 shipments as a result. of devalua-
tion;:

(b) if so, the-extent of increase; and

(¢) whether any understanding has
been reached. in this regard?

The Minister of State in the Mimis—
try of Food, Agriculture, Commumity
Development and Cooperation (ShrE
Govinda Menon): (a) Yes; Sir.

(b) The increase-in the expenditure
on freight for the anticipated ship-
ments of foodgraing freom U.S.A. under
P. L. 480 during the year 1966-67 as
a result of devaluation is likely to be
of the order of about Rs. 28 crores.

(c) If the reference is to any under-
standing' with the Government of the
U.S.A. in this regard, the answer is in
the negative:

Concessional Freight rates for
Developing Countries

983. Shri P. C, Borooah: Will the
Minister of Transport, Aviation, Ship-
ping and TouriSm be pleased to state:

(a) whether India pressed for com-
cessional freight rates for developing
countries at the special meeting of the
Shipping Committee on the U.N. Con-
ference on Trade and Development
held in July this year;

(b)s if so, with. what result; and/
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(c) the other moves made by the
Indian delegation in the meeting?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) The Committee on Shipping at
its special session has adopted a pro-
gramme of work for the study o!
various aspects of freight rates to pro-
mote understanding and cooperation
in the field of shipping by giving all
parties interested in shpiping a better
insight into the economics of the in-
dustry, by assessing the effects of the
present organisation and costs of ship-
ping services on international trade
and payments, and by identifying and
analysing the factors which enter into
the determination of shipping routes
and freight rates. The dissemination
of these fundamental facts and the
study of their inter-relationship wi:!
serve both to dispel much current mis-
understanding and to prepare the
ground for possible improvements, in
an atmosphere of greater 'mutual trust
between suppliers and users of ship-
ping services,

The programme includes:

(i) Country studies
(ii) Commodity studies
(iii) Route studies .
(iv) Aggregative studies.

(c) The Indian Delegation support-
ed the ‘programme of study of freizht
and shipping problems on international
basis, with a view to providing ade-
quate and regular services at reason-
able rates all over the world and also
pressed for special studies of the wro-
blems relating to participation of the
shipping lines of developing countries
in the Shipping Conferences on equit-
able terms, the effective representa-
tion of Conferences in Major Ports of
developing countries, giving reasonable
advance notice of changes in rates and
helpful and promotional freight rates
in respect of semi-manufactured and
manufactured goods and adequacy of
shipping services.
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Agricultural Credit

985. Shri Basumatari:
Shri P, C. Borooah:

Will the Mmlster of Food, Agruul-
ture, = C y Devel and
Cooperation be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to provide agri-
cultural credit to the tune of Rs. 70
crores through Cooperatives for he
high yielding varieties programme in
the ensuing kharif season;

(b) whether it will be given as a
loan; and

(c) if so, what will be the rate of
interest?

The Deputy Minister in the Minis-
try of Food Agriculture, Community
Development angq Cooperation (Shri
Shyam Dhar Misra): (a) to (¢). About
2.8 million acres are expected to be
brought under the programme in the
ensuing kharif season, The total
amount required to cover the cost of
inputs and cash expenses of cultivation
for this programme is estimated to be
about Rs, 76 crores. The credit re-
quirements of those participants in the
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programme who are members of co-
operative credit societies are proposed
to be fully provided by the coopera-
tives with assistance from the Reserve
Bank of India. Those who are mot
members of cooperatives may obtain
their credit requirements from other
sources, including governmental tac-
cavi, The actual requirements of the
member-participants cannot be esti-
mated at this stage. Cooperatives
will charge their normal rates of in-
terest on these loans which range from
8% to 10 per cent.

Roads jn NEFA

986. Shri Rishang Keishing: Will the
Minister of Transport, Aviation, Ship-
Ping and Tourism be pleased to state:

(a) the total kilometres of roads
constructed by the Border Roads Or-
ganisation in NEFA from 1st Aprii,
1956 to 31st March 1966;

(b) the total kilometres of roads
other than that mentioned in part (a)
above constructed by the NEFA Ad-
ministration during the above period;

(¢) whether the progress made is
satisfactory; and

(d) if not, the measures adopted to
improve ‘construction of roads in
NEFA?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The Border Roads Organi-
sation was formed in March  1960.
During the period upto 31st March,
1966, 956 kilometres of new roads had
been formed in NEFA.

(b) 813 kilometres.

(c) and (d). The progress is satis-
factory having regard to the various
difficulties, namely, short period of
working, dearth of contractors and
labour, dearth of machinery and diffi-
cult terrain and climatic conditions.

Radar System at Santa Cruz Airport

987. Shri Hari Vishnu Kamath: Will
the Minister of Transport, Aviation,
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Shipping and Tourism be pleased 1o
state:

(a) whether it ig a fact that radar
system installed at Santa Cruz Airport
as landing and navigational aid in bad
weather has not been available quring
the current monsoon; and

(b) if so, the reasons therefor?

The Minister of Transport, Aviation,
Shipping and Tourism (Shrj Sanjiva
Reddy): (a) and (b). Two Raders are
installed at Santa Cruz of which only
one has not been in operation due to
delay in getting an officer suitably
trained on account of the emergency.
The training is expected to be com-
pleted by October, 1966 when this
Radar will also become operative,

Minor Irrigation Works in Orissa

988. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to Unstarred Question No.
4770 on the 3rq May, 1966 and state:-

(a) whether Government have since
considered the request of the Orissa
Government for allocation of Rs. 1
crore for undertaking additional minor
irrigation works in the scarcity areas
in the State; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). With
a view to examining the performance
and potentialities of minor irrigation
schemes with particular reference to
the programme during the current
year, a Central Team on Minor Irriga-
tion visited Orissa State from 11th to
14th July, 1966, The Team has made
recommendations inter-alia in regard
to allotment of additional funds to the
State Government during 1966-67. The
request of the State Government for
additional funds for minor irrigation
works is under consideration in {he
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light of the recommendationg of the
Central Team on Minor Irrigation and
the earlier Teams which visited the
scarcity areas in the State.

Supply -of Foodgrains to Orissa

989. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri Bhagwat Jha Aszad:
Shri M, L. Dwivedy:
Shri S. C, Samanta:
Shri Subod), Hansda:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the quota of rice and wheat al-
lotted to Orissa State in April, May
and June 1966;

(b) the demand from the Orissa
State during these months; and

(c) whether the demand of that
State has been fully met?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Govinda Menon): (a) to (c). No rice
has been demanded by or supplied to
Orissa State. Orissa State’s demand
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for wheat is being met in full. Quotas
of wheat allotted to Orissa State from
April, 1966 to June, 1966 are given
below:—

(Figures in ‘000 tonnes)
April, 1966 19.5
May, 1966 35.2
June, 1966 36.7

National Highways in Orissa

990. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Tramsport,
Aviation, Shipping anq Tourism be
pleased to state:

(a) the total mileage of National
Highways in Orissa as on the 30th
June, 1966; and .

(b) the names of these highways?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) 136.20 kilometres (i.e,
852 miles) excluding the sections with-
in Municipal Limits,

(b) National Highways are design-
ated by numbers which are given
below:

Serial N.H. No. Route.
No.
1 5 Calcutta-Cuttack Vizag-Madras Road.
2 6 Dhulia-Nagpur-Sambalpur-Calcutta Road.
3 42 Sambalpur-Cuttack Road.
4 43 Raipur-Vizianagram Road. -

Cooperative movement in Orissa

991. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

_Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the Government of
Central
Government for more financial aid to

Orissa have requested the

gear up cooperative movement in the
State during 1966-67; and

(b) if so, the reaction of Govern-
ment thereto?
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) Out of the total additional assis-
tance of Rs. 5.61 lakhs outside the
State Plan ceiling requested for by the
State Government, a sum of Rs, 1.89
lakhs in respect of agricultural credit
schemes has been sanctioned, Some
other proposals relating to cooperative
marketing and cooperative cold stor-
age plants are under examination.

Reclamation of Ravine Lands

992. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to refer
to the reply given to Unstaired
Question No. 3911 on the 19th April,
1966 and state:

(a) whether the recommendations
of the Planning Commission regard-
ing survey and reclamation of ra-
vine lands in the country have since
been considered; and

(b) if so, the details thereoof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Shyam Dhar Misra) (a) and
(b). The recommendations made by
the Planning Commission have been
considered. In so far as the survey
of ravine areas is concerned, meces-
sary action has already been initiat-
ed during the Third Plan  period
and this would be continued during
the Fourth Plan by the State Gov-
ernments of Madhya Pradesh, Ra-
jasthan and Gujarat.

The other recommendation in re-
gard to the reclamation of ravine
lands are being considered in con-
sultation with State Governments as
the actual reclamation work would
be undertaken by them.
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The approach in the Fourth Plan
in regard to ravine reclamation
is for treatment of the table lands
and stabilisation of marginal lands
and gully-heads with vegetation as
well as structural measures. The
deep ravines would however, be
developed for afforestation and pas-
ture lands.

Unloading of Foodgrains

993. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to refer
to the reply given to Starred Ques-
tion No, 1351 on the 26th April, 1966
and state:

(a) whether the
charge of foodgrains
vessels has since been
and

overside  dis-
into  coastal
considered;

(b) if so, the details thereof?

The Minister of State in the Min-
istry of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Govinda Menon): (a) and (b).
The question of overside discharge |,
of foodgrains into coastal vessels at
Pradeep Port has been considered
but it has not been found possible to
take up these operations so far as
two tugs of the required -capacity
are not yet available at that port.

Weather Broadcast for Farmers

994. Shri Sham Lal Saraf: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether his Ministry is orga-
nising broadcasts about weather in-
formation and news for farmers;

(b) whether these broadcasts are
arranged on regional basis; and

(c) if so, the nature of such broad-
casts?

The Minister of Transport, Avia-
tion, Shipping and Tourism  (Shri
Sanjiva Bedﬂy); (a) Yes.
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(b) Each station of ‘the A1l ‘India
Radio broadcasts the weather bul-
%etins for farmers in respect of the
area which it covers in its rural pro-
gramme.

(¢) The broadcasts contain (i)
weather forecast valid upto the
morning of the third day from the
day of the broadcast; (ii) warnings
of heavy rainfall, frost etc, 'if any,
&uring the same period; and (iii)
outlook for subsequent ‘two days.

Farmers’ Education

995. Shrimati Mdimoona  Sultan:
‘Will the Minister of Food, Agricul-
tare, Community Development and
Tooperation be pleased to state:

(a) whether Government have in
«<onjunction with the UN.ES.C.O.
and F.A.O. formulated 'a programme
of farmers’ education and functional
Siteracy;

(b) if so, the details of the pro-
gramme, its cost and how it will be
shared amongst Government and
<other organisafions; and

(c) the action taken in pursuance
thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture; Community
Pevelopment and Cooperation (Shri
‘Shyam Dhar Misra): (a) and (b). A
Joint team of UNESCO/FAO speci-
alists prepared a draft of a project
on Farmers’ Education and Func-
tional Literacy in May last. It is a
programme of organising training
and education among farmers parti-
cipating in the High Yielding Varie-
ties Programme of agricultural pro-
duction. It provides for production
cum-demonstration camps for farm-
ers, formation of farmers study or
«iscussions groups, organisation of
training courses for practising farm-
ers and for young farmers at select-
ed centres and the use of audio-vi-
'sual media including the radio for
farmers training and education at
wvarious stages. It also provides for
Imparting functional literacy to the

illiterate adults among the partici-
pants 'in the High Yielding Varieties
Programme, As these proposals of
the FAO{UNESCO Team _are still
under consideration, ‘it is not possible
to indicate their financial implica-
tions.

(¢) The proposal is being examin-
ed in consultation with the Planning
Commission. Meanwhile in connec-
tion with the High Yielding Varie-
ties Programme Ministry of TFood,
Agriculture, Community Devclop-
ment and Cooperation has been or-
ganising farmers training at differ-
ent centres under existing schemes
in the Fourth Five Year Plan.

Bridge on National Highway near
Barmanghat

996. Shri Hari Vishnu Kamath:
Will the Minister of Transport, Avi-
ation, Shipping and Tourism be
pleased to state:

(a) whether the work of construc-
tion of a bridge over the Dokri Nalla
on National Highway 26, near Bar-
manghat, Narsinghpur District, Mad-

hya Pradesh, is lagging behind the
schedule;
(b) if so, the reasons therefor;

and

(¢) when the bridge is likely to bhe
commissioned?

FPhe Minister of Transport, Avia-

tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). The
work was sanctioned in May 1966.
Tenders were invited for the work

twice, but only one tender was re-
ceived on each occasion. The award
of work is under consideration.

(¢) The bridge is likely to be

opened to traffic about two vears
after th; award of the work.
Ban on serving of wheat and rice

preparation in hotels

997. Shri Hari Vishnu Kamath:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:
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(a) whether it is a fact that Gov-
ernment have prohibited hotels, res-
taurants and other public eating-
houses in the Union Territory of
Delhi from serving wheat and rice
preparations orr Mondays, and rice
preparations on Thursdays;

(b) if so, when the order

issued;

‘was

(c) the reasons therefor; and

(d) how long the order ‘will con--

tinue in force?

The Minister of State in the Min-

. istry of Food, Agriculture, Commu-

nity Development and Cooperation

(Shri Govinda Menon): (a) Yes,

Sir, ‘but the prohibition on Mondays

- is applicable only after 3 P.M. and
not throughout the day.

(b) The order prohibiting the ser-
vice of cereal foods on Monday
evenings was issued on 6-12-1965
and that prohibiting the service of
rice on Thursdays was issued on
15-3-1966.

(c) Cereal less Monday evenings
in catering establishments was in-
troduced following the appeal and
. example of the late Prime Minister
Shri Lal Bahadur Shastri to miss
Monday evening meal. Additional
rice-less day was introduced as a
further measure to conserve rice
supplies due to very heavy shortfall
in production of rice in the coun-
try.

(d) No time limit has been fixed
at present.

Tourist Development Fund
998. Shri Ram Harkh Yadav:
Shri D. D. Mantri:

Shri P. C. Borooah:,

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether a proposal to set up
a Tourist Development Fund is under
the consideration of Government;
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(b) if so, the feasibility of the
proposal and amount earmarked for
this purpose; and:

(c) whether Government propose
to charter flights to bring tourists to
India?

The Minister of Transport, Avia-

tion, Shipping and Tourism (Skrk
Sanjiva Reddy): (a) _Yes, Sir. A

proposal to set up Tourist Develop-
ment Loan Fund to finance projects
directly promoting tourism such as,
hotels, road’ transport facilities etc.
is under the consideration of Gov-
ernment.

(b) The details. are being
aut,

worked

(¢) No; Sir. The Govt. has no pro-
posal of its own ta charter flights to
bring tourists to India. Rules con-
cerning charter fights to India have,

however, been liberalised with a
view to promoting tourist traffic.
Fifty' destinational’ charters have

been permitted to come to India for
a stay of one to three weeks.

Banmankhi Sugar Factory in Bihar

.1000. Shrimati Ramdulari Sinha:
Will the Minister of Food, Agrical-
ture, Community Development and
Cooperation be pleased to state the
reasons as to why the Banmankhi
Sugar Factory in Cooperative Sector
of Bihar has not gone into produc-
tion so far?

The Deputy Minister in the Minis—
try of Food, Agriculture, Community
Develop t and Cooperation (Shri
Shinde): The reasons are mainly
that the cooperative society failed to
take timely steps to raise the re-
quisite share capital from )ts grower
members, make application for grant
of loan by the Industrial Finance
Corporation and place orders for
plant and machinery. These -steps
have since been taken and the fac-
tory is expected to go into produc-
tion in :967-68 crushing season.
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Loss to 1.A.C. and Air India due to
Devaluation

1001. Shri P_ C. Borooah: Will the
Minister of ‘Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether the I.A.C. has under-
gone a huge loss on account of de-
ferred payments for the Caravelles
and rest of the fleet purchased or
contracted earlier due to devaluation
of the rupee;

(b) if so, to what extent; and

(c) the loss to be incurred, if any,
by the Air India on this account?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). The
effect of devaluation on the repay-
ment liability of I.A.C. on account
of Caravelle & Fokker aircraft pur-
chased on deferred payment basis,
including the two Fokkers and 2
Caravelles on order, is of the order
of Rs. 1010.35 lakhs.

(c) Increase in the repayment lia-
bility on dollar loans secured by
Air India for the purchase of Boeing
aircraft including the two  Boeing
aircraft on order, is of the order of
Rs. 923.90 lakhs.

. Consumption of Foodgrains

1002. Shri M. N. Swamy: Will the
Minister of Food, Agriculture, Com-

munity Develop t and Coopera-
tion be pleased to state:
(a) how the current year per

capita consumption of food-grains
compares with that ¢f the last year;
and

(b) if it is deteriorating the siep>
taken to check it?

The Minister of State in the Min-
istry of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Govinda Menon): (a) In the
absence of a country-wide survey of
consumption of foodgrains, it is not
possible to compare the per capita

consumption during the current year
with that of the last year.

(b) With the heavy shortfall in
production during the current year,
the availability of foodgrains during
the current year was much less than
that of last year. Steps have been

- taken to import as much foodgrains-

as possible and to distribute it
through government channels.
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Symbols of Political Parties

1107. Shri Sivamurthi Swamy:
Will the Minister of Law be pleased
to state:

(a) how many symbols for ea'ch
political party at National and State
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levels have been reserved with par-
ticulars of symibol of each party;

(b) how many symbols are kept
free for new political parties and
independent candidates in the Gene-
ral Election of 1967;

(c) whether any representaticns
have been received to change the
symbol of Congress in the coming
Elections on the grounds of religious
sentiments; and

(d) the steps being taken to make
the next elections fair and ‘ree?

The Minister of State in the Min-
istry of Law (Shri C. R. Pattabhi
Raman): (a) and (b). The necessary
information is contained in the Elec-
tion Commission’s notification No.
S.0. 2787 dated the 2nd September,
1965, published in the Gazette of
India, Extraordinary, Part II,
tion 3(ii) of
1965.

the 2nd September,

(c) No, Sir.

(d) The elections held have been
fair and free. The provisions of the
Representation of the People Act,
1950 and the Representation of the
People Act, 1951 and the rules made
thereunder and all steps required to
be taken under these Acts and 1ules
are designed to ensure fair and free
elections. No new steps are required
to be taken in this regard.

All-India Tourist Development
Council

1008. Shri M. R. Krishna:
- Shri P. C. Borooah:
Shri Basappa:

Will the Minister of Transport,
Aviatjon, Shipping and Tourism be
pleased to state:

(a) whether the All-India Tourist
Development Council met in July
this year in Mysore;

Sec-.

(b) if so, the observations made
and resolutions adopted at the meet-
ing; and

(c) Government’s
to?

reaction there-

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (c). The
Tourist Development Council held
its Tenth Meeting at Mysore on 30th
June and 1st July. A set of the Resolu-
tions passed by the Council is laid
on the Table of the House. [Placed,
in Library. See No. LT-6617/66].
Action has been initiated on Resolu-
tions 2, 3 and 11. Others are under
examination of the Central ang State
Governments.

Rationing in West Bengal

1009. Shri Dinen Bhattacharya:
Will the Minister of Food, Agricul-

ture, Community Development and
Cooperation be pleased to state:
(a) whether it is a fact that the

statutory rationing system in Cal-
cutta and other industrial and muni-
cipa] towns in West Bengal is like-
ly to collapse, if sufficient stocks of
foodgrains are not immediately sup-
plied from the Centre; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Food, Agriculture, Commu-

nity Development and Cooperation
(Shri Govinda Menen): (a) The
statutory and modified rationing

system in West Bengal will be put
to strain during August and Septem-
ber.

(b) The Government of India are
trying to help to the maximum ex-
tent possible within the limitations
of the availability of foodgrains with
them.
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Employees of Department of Food

———
1011. Shri Dasaratha Deb:
Shri A. K. Gopalan:
Shri Kolla Venkaiah:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the number of employees in
the Department of Food who have
opted for emnployment in the Food
Corporation of India during 1965 and
1966; and
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(b) the number of employees in

the Department of Food who did not

opt absorption in the Corporation?

The Minister of State in the Minis-
try of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Govinda Menon): (a). The
terms and conditions governing the
transfer of the employees of the
Food Department to the Food Cor-
poration of India are stil] under the
consideration of the Government and
no employee of the Food Department
has’ so far been asked to exercise the
option for employment in the Food
Corporation of India.

(b) Does not arise.

Roads in Border Areas of Punjab

1012. Shri D. C. Sharma: Will the
Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) the broad outlines of the pro-
gramme of constructing roads in the
horder areas of Punjab; and

(b) whether there is any impact on
the schedule consequent upon the
Tashkent Agreement?

The Minister of Transport, Aviaiion,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Construction of 224
miles of new roads and repairs/im-
provement of 438 miles of existing
roads are in progress.

(b) Works are being proceeded with
according to the availability of funds.

Consumer Cooperative Stores in
! Universities

1013. Shrimati Jyotsna Chanda:
Shri P. C. Borooah:
Shri Vishwa Nath Pandey:
Shri Dighe:
Shri Onkar Lal Berwa:

Will the Minister of Food, Agricul-

ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have de-
cided to give Rs. 10 million to the



1907 Written Answers SRAVANA 11, 1888 (SAKA) Written Answers 1908

University Grants Commission for or-
ganicing Consumer cooperative stores
in the Universities and affiliated col-
leges; and

(b) if so, the broad details of the
'scheme?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) A statement indicating the
broad details of the scheme is laid on
the Table of the House. [Placed in
Library. See No. LT-6618/66].

Applied Nutrition Programme

1014. Shri Basappa: Will the Minister
of Food, Agriculture, Community
Develop t and Cooperation, be
pleased to state the steps taken so far
to extend the applied 'nutrition pro-
gramme to drought-affected areas of
Mpysore, Madhya Pradesh and Rajas-
than?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
‘Devel t and Cooperation (Shri
Shinde): The aim of the Applied
Nutrition Programme is to develop a
coordinated programme of nutrition
education -and training in the produc-
tion, preservation and consumption of
nutritionally valuable foods. The pro-
gramme is taken up in economically
and nutritionally backward areas;
there is,no proposal to extend it to
drought-affected areas as  such;
drought conditions vary from season
to season and area to area.

Accident to Jakkar Flying Club Plane

1015. Shri Basappa: Will the Minis-
"ter of Transport, Aviation, Shipping
and Tourism be pleased to state:

(a) whether a plane belonging to
the Flying Club at Jakkar near
‘Bangalore met with an accident re-
sulting in the death of a pilot trainee
in the third week of June, 1966; and

(b) if so, the causes thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir. A Tiger Moth
aircraft VT-DER belonging to the
Government of India and operated by
Government Flying training School,
Jakkar crashed in a pond at Kanaka-
pura about 35 miles south-west of
Bangalore on the 21st June, 1966 re-
sulting in the death of the pilot, whe
was the sole occupant of the aircraft.

(b) The accident is under investi-
gation. ’

Aerollromes in Mysore

1016. Shri Linga Reddy: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the amount spent under aviation
in Mysore State during the Third
Plan period along with the names of
the works and estimated costs thereof;
and

(b) the works of aerodrome develop-
ment and improvement proposed to be
taken up in the State in the Fourth
Five Year Plan with probable  esti-
mated costs thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The information is being
collected and will be laid on the
Table of the House.

(b) Works costing approximately
Rs. 2.30 crores are prpposed to be
undertaken during the Fourth Plan
period.

National Highways in Mysore

1017. Shri Linga Reddy: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the number and names of
Nationa] Highways in Mysore State at
present;

(b) the steps taken to take over the
Bangalore-Mysore road as a National
Highway; and

(c) the programme of National
Highways and bridges as applicable to
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Mysore in the Third and Fourth Plan
with the latest progress made so far?

- The Minister of Transport, Aviation,
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Shipping and Tourism (Shri Sanfiva
Reddy): (a) National Highways are
designated by numbers which are
given below:—

Serial N.H. No.
No.

Route

1 4 Poona-Bangal ore-Madras Road.

2 7 Varanasi-Jabalpur-Nagpur-Hyderatec-Eergeleic Mecwiei-Kerrnia
Kumari Road.
3 9 Sholapur-Hyderabad-Vijayawada Road.

4 3

Sholapur-Chitradurg: Road.

(b) Owing to financial ~ limitations,
the Government of India are unable to
make any sizeable addition to the
existing National Highway system at
present.

(c) A statement showing the
Nationa] Highways works sanctioned
in Mysore State during the Third
Five Year Plan period, together with
the progress achieved as on the 31st
March 1966, is laid on the Table of
the House. [Placed in Library. See
No. LT-6619/66].

Fourth Five Year Plan for the
development of National Highways in
the country has not so far been fina-
lised.

Prices of Sugar for Bihar

1018. Shri Bibhuti Mishra: Will the
Minister of Food, Agriculture, Com-
ity Develop t and C

be pleased to state:

Y
ion

(a) when Government propose to
announce finally prices of sugar for
Bihar; and

(b) the basis of fixing prices of sugar
in various Zones so far?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) The ex-factory prices
of sugar are being reviewed and the
revised prices as may be necessary
will be announced after the review is
completed.

(b) The ex-factory prices of sugar
are initially fixed in the early part of
the season, region-wise, on the basis
of the average cane price payable by
sugar factories in the region and
average estimated recovery and dura-
tion of the season likely to be obtain-
ed by them. Upto 1964-65 these prices
were fixed in accordance with the
relevant schedules prepared by the
Tariff Commission and from 1965-66
in accordance with the relevant sche-
dules prepared by the Sugar Enquiry
Commission. The prices so fixed are
reviewed after the crushing season is
over in the light of actual working
results and the ex-factory prices re-
vised as necessary.
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Symboj] for Jharkhand Party in Bihar-

1021. Shri- A. K. Gopalan:
Shri Dasaratha Deb:
Shri Kella Venkaiah:
Shri Dinen Bhattacharya:

Will the Minister of Law be pleased:
to state:

(a) whether the Chief Election Com-
missioner has allotted symbol to the
Jharkhand Party in Bihar;

(b) whether there is any dispute
regarding the leadership of the
Jharkhand Party; and

(c) if so, the decision taken by the
Chief Election Commissioner in the
matter?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) The Jharkhand party is
recognised by the Election Commission
in the State of Bihar and allotted a
reserved symbol.

(b) There is a dispute not only as
regards the present leadership of this
party but also as regards its existence
as a separate political party. It is
claimed that the party has merged in
the Indian National Congress.

(¢) The Commission has made some
enquiries in the matter but has not
yet come to a decision.

Voters List of Silchar West
Constituency

1022. Shri A. K. Gupalan:
Shri Dasaratha Deb:
Shri Kolla Venkaiah:
Shri Dinen Bhattacharya:

Will the Minister of Law be pleased
to state:

(a) whether it is a fact that the
voters list of Silchar West constitu—
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ency for the next General Elections
has been published by the Electoral
Registration Office (Assam);

(b) whether the names of Railway
employees residing on Railway land
have been excluded from the list; and

(c) if so, the reason therefor and
the action taken in the matter?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) to (c¢). The informa-
tion is being collected from the Chief
Electoral Officer, Assam.

Private Practice by Attorney-General

1023. Shri R. Barua:
Shri D. D. Mantri:

Will the Minister of Law be pleased
to state:

(a) whether the Attorney-General
has asked for the right of private
practice as was the case in the past;
and

(b) if so, whether the same has

been accepted?

The MiniSter of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) Yes, Sir.

(b) No, Sir.

Jayanti Shipping Company

1024. Shri R. Barua: Will the
‘Minister ¢of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether Government have re-
ceived details of credit from different

parties against Jayanti Shipping
Company; and
(b) if so, how much amount is

due from the Jayanti Shipping Com-
pany to the various parties?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
‘Sanjiva Reddy): (a) In response to
«circulars issued by the Managing
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Agents to all know creditors of the
Jayanti Shipping Company Lid, a
number of claims have already been
received and registered but this pro-
cess is still continuing and will take
some time to be completed.

(b) An approximate estimate pre-
pared by the Managing Agents on
the basis of available information
shows that, as on the 10th June,
1966, the total amount due from the
Jayanti Shipping Company to
various parties including Shipping
Corporation was about Rs. 44.12
crores. This figure does not include
the paid-up capital of Rs. 2.88 crores
and the development reserve of
Rs. 38 crores. If these two items
are also included, the total liabilities
would work out to Rs. 47.38 crores,
as against the total .assets cf the
Company which are of the order of
43 crores.

Drought Conditions in Punjab
1025. Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state:

(a) whether it is a fact that hill

areas of Kangra, Hoshiarpur and
Gurdaspur districts are drought-
affected;

(b) if so, whether Government

have received any report about these
areas from the Government of Pun-
jab; and

(c) the "aid which Government
propose to extend to these areas?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). Ac-
cording to the information received
from the Government of Punjab,
early winter rains were deficient in
1965 in various parts of the State

including the districts of Kangra,
Hoshiarpur and Gurdaspur.
(c) The Government of Punjab

have not asked for any financial aid
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from the Central Government. The
State Government have, however,
been asked to furnish details of
actual expenditure incurred by, them
on relief operations and on receipt
of this information any financial
assistance due to them under the
prescribed pattern of assistance will
be afforded to the State Government.

Third National Conference on.
Extension Training

1626. Shri D. C. Sharma: Will the
Minister of Food, Agriculture, Com-
manity Develop and Coopera-
tion be pleased to state:

(a) whether the Third National
Conference on Extensian Training
held at Hyderabad during the second
week of July, 1988 has made several
recommendations with a view ‘o
increase agricultural production in
the tountry including intensive train-
ing of farmers:

(b) whether these recommenda-
tions have been considered; and

(c) if so, with what results?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Ceoperation (Shri
Shyam Dhar Misra): (a) Yes.

(b) and (c). They are under con-
sideration.

Wastage of Cow Dung

1027. Shri Himatsingka: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to state: ’

(a) whether Government have
assessed the yearly loss due to burn-
ing away of cow-dung instead of
using it as manure; and

(b) the steps being taken to re-
place the use df cow-dung as fuel?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation: (Shri
Shyam Dhar Misra): (a) Ves. -Ac-
eording to a study made by the
1699 (Ai) LSD—S8.

-ensure its use
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National Council of Applied Econo-
mic Research, the total wet cow-
dung produced annually in the coun-
try is estimated at 1335 million ton-
nes which is equivalent to 267 mil-
lion tonnes of dry dung. The Council
has estimated that 52.2 million
tonneg (about 20 per cent.of the
total out-turn) of the dry wmaterial
is consumed as fuel.

(b) Government have taken the
following steps to counter-act the
practice of burning cow-dung and to
as manure to the
maximum extent possible:—

(i) Installation of cow-dung gas
plants which serve both the
fuel and manurial needs of
the farmers is being
popularised.

M) Schemes for raising of quick-
growing tree-plantations and
developing forests on com-
mon lands, wastelands and
field boundaries: in the
villages are being promoted.

State Governments  have
been advised to encourage
increased use of soft coke.
as fuel by pursuing a liberal

(iii)

‘policy regarding setting up
‘of soft coke depots and
dumps.

(iv) A scheme for larger and
better utilization of lccal
manurial. resources includ-
ing cow-dung- for- compost

_production has been-included
by the State Governments
Union Territory Administra-
tions in their State Plans.

Hot Springs

t of Soh
" near De’hi

Devel

1028. Shri D. C, Sharma; Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether the development of
Sohna Hot Springs near Delhi into
‘a modern. tourist ‘and health resort has
been gtalled;
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{b) if so, the reasons therefor; and

(c) the action taken in the matter?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). The development
of Sohna hot springs near Delhi as a
spa has been under consideration of
the Depariment of Tourism for some
time in consultation with the Ministry
of Health and the Govt. of Punjab, Be-
fore finalising the detailed plan, it was
considered essential to carry out cer-

tain scientific tests to determine the-

curative properties of the waters of
this spring. For this purpose, a sam-
21z of the water from the source has
to be collected after emptying the tank
and de-contaminating th- area. The
sample thus obtained will -then be sent
for analyvsis to Indian and foreign ex-
pnerts. The aquestion of developing
Sohna as'a spa will be considered after
raceipt of the reports from the experts,

Embezzlement in a Cooperative Society

1029. Shri Jedhe: Will the Minister
of Food, Agriculture, Community
Development and  Cooperation  be
pleasad to state:

(a) whether embezzlement in Zami-
dara Co-operative Society Dasloan,
Lambagraon in Kangra (Punjab) has
come to the notice of Government;

(b) if so, from which Qate this

embezzlement started;

(c) what are the audit reports for
+ha period in question;

(d) whether any complain* was re-
czived from any Publicman in th.s re-
gard during the period of ~mbezzle-

ment;

(e) if so, whether any enquiry was
mad: in this behalf; and

(£) the findings thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation  (Shri
Shyam Dhar Misra): (a) Yes, Sir.

{b) 13-8-1950.
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(c) Three audit parties had audited
the accounts “for the period fiom
1-7-56 to 30-6-60 but none of them
could detect the embezzlement. A
special audit conducted la‘cr on de-
tected the embezzlement.

(d) No, Sir. .
(e) and (f).

arise.

The questioirs dv not

Mannom Sugar Mil's in Kerala

1030. Shri Mohammed Koya: Will
the Minister of Food, Agriculture
Community Davelopment and Coope-
ration be pleased to state:

(a) whether Government have re-
cently given land to Man:om Sugar
Mills in Kerala; and

{b) if so, on what basis®

Th= Deputy Minister in the Ministry
of Food, Agriculture, Community
Dovelonment and Cooperation (Shri
Shinde): (a) and (b). *Th~ informa-
tion is being collected from ‘he Kerala
Government and wi'] be placed on the
Table of the Sabha on receipt.

Alternative Routc to G.T. Road

1032. Shri Hzm Raj:
Shri Vishwa Na'h Pandey:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the former Punjab
P.W.D. Minister had receuntly suggest-
c¢d an alternative route to the Grand
Trunk Road from Delhi to» Amritsar
via Hissar, Jind, Narwana, Sangrur,
Barnala, Moga, Harike to Amritsar on.
account of the congestion oun the.pre-
sent road;

(b) whether it has becn onsidered
by Government; and

(c) if so, Government’s reaction
thereto? .

The Minister. of Transport, Aviaiion,,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c).. The proposal
envisages  providing an  alternate.
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national highway between Delhi and
Amritsar via Rohtak (and not Hissar).

There is no apparent neces:ily for
another national highway Yetween
these two places. The :xisting

nationa' highway (N.H. No, 1) con-
necting them is adequate to meet th»
neeq of traffic for some years. When
traffic increases further, the rvequire-
ment for constructing a new rcad of
the standard of an Expressway could
e considered.

Co-operitive Societies in Delhi

1033. Shri M. Rampure: Will the
Minister of Food, Agriculture, Commu-
nity Develop t and Cooperation be
pleasad to state:

(a) whether it is a fact that the
amount advanced by Government to

Co-operative Socleties in Delhi have -

to be written off since it had b.come
unrecoverable;

(b) if so. the amount of 1oan which
z2:" {0 be written off; and

(c) when these loans were given and
why they could not be rezovered in
time?

The Deputy Minis‘er in the Ministry
of Food, Agriculture, Community
Develop t and Cooperaticn  (Shri
Shyam Dhar Misra): (a) No amount
given through the Cooperative Depart-
ment, Delhi Administration, as loan to
cooperative societies hag bean written
off as unrecoverable.

(b) and (¢). Do not arise:

Scarcity Conditions in Orissa

1034. Shri M, Rampure: Will the
Minister of Food, AgricuMure, Com-
munity Development and Cooperation
b~ pleased to state: .

(a) whether ‘.he tesm of cfficials
which visited Orissa to study the
famine conditions prevailing there has
submitted their report; and

(i)) if so, whether the team has
suggested any specific measure " and
the increase, if any, in'the Central

assistance to the State to mect the pre-
sent difficulty?
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~ The Minister of State in the Minis-
try of Food, Agricu'ture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). Yes,
Sit. The Central Team which visited
Orissa in early May, 1966, submitted
their report soon after their visit.
Copies of the report were circu'ated to
the Memberg of the Lok Sabha on the
10th May, 1966. A summary of the
mair conclusions and recommendationy
of the Team is laid on the Table of the
House. [Placed in Library, See No.
LT-6620/66].

Food Situation in States

1035. Dr, Chandrabhan Singh: Will
the Minister of Food, Agriculture,
Community Development and Coope-
ration be pleased to state:

. (2> whether the position of food
deficit of Maharashtra, Kerala, West
Bengal and Madhya Pradesh in  the

current year has been brought to the
notice of Government;

{b) the quantity has been supplied
by Government to each State from the,
1st January, 1966 so far, month-wise;
and .

(c) the percentage of the deficit
which has been met by Government,
State-wise?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon); (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-6621/66].

(¢) The requirement: of foodgrains
depend on a number of factors like
distribution of national income, pace
of urbanisatign, changes in the food
habits of the people, etc. In a deve-
loping economy like India’s most of
these factorg are constantly changing
and it is not possible to  estimate
.precisely the deficit: ¢f any :State. To
indicate the percentage of the deficit
met from supplies from Central stocks
is, therefore, not possible.
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12,05 hrs.

CALLING ATTENTION TO MATTER
‘OF URGENT PUBLIC IMPORTANCE

FIRING BY BURMESE CUSTQMS PERSONNEL
oN INDIAN BAITE TRIBESMEN

Shri Kapur Singh (Ludhiana): I
call the attention of the Minister of
Home Affairs to the following matter
of urgent public importance and I
request that he may make a statement
thereon.

“The reported firing by Burmese
Customs personnel on Indian
Baite tribesmen on the 22nd and
3rd July, 1966, resulting in the
death of one person and injuries

to others.”.

The Minister of Home Affairs (Shri
Nanda): Sir, on 22nd Ju'y at about
3 p.M. while two Indian tribals were
working on the Indian side of Indo-
Burmese border, two persons re-
ported to he Burmese Customs officials
challenged them for having entered
Burmese territory angd asked the two
Indian tribals to come towards them.
The two Indiap tribals having re-
fused to do so, the Customs officials
are alleged to have opened fire from
a stengun and one of the Indian tri-
bals also returned the fire from. his
S.BM.L. gun. Thereupon, the Bur-
mese officials left the place and the
two Indian tribals reported at the
nearby police station at Moreh. A
case under section 307 IPC and 25
Arms Act has been registered at
Moreh .Police Station.

According to further reports, on
23rd July two other Indian tribals
went to the place of occurrence at
about 8 A.M. and saw two Burmese
sepoys in olive green dress and wear-
ing helmets on the other side of the

- Lokchao river which flows near
Moreh within the Indian territory. As
soon as the sepoys saw the. Indian
tribals, they are, reperted to .have
taken firing' positions and apprehend-
ing danger to themselves the two
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Indian tribals also took up positions.
The sepyos are then alleged to have
opened fire. During a short pause,
one of the Indian tribals ran to the
Moreh police station and reported the
matter to the officer in charge.

The Officer in charge Moreh police
station arranged a joint search with
the Burmese Customs and military
officials stationed at Tamu, a small
town on the Burmese side of the
border. They found the body of the
other tribals lying dead with two
bullet .injuries on the abdomen and
anbther on the right thigh. Omn in-
quiry, the Burmese Customs and mili-
tary personnel posted at Tamu denied
any knowledge of the incident. A
case has been registered in this con-
nection aleo at Moreh police station
ang is under investigation.

We have got the best relations \y‘ith
the Burmese authorities all along the
Indo-Burma border and we have had
the fullest cooperation from them in
regard to matters of common interest.
We have never had any similar com-
plaint in the past of misunderstanding
or skirmishes on the border. Our
Embassy in Rangoon has been request-
ed to get in touch with the Govern-

-ment of Burma and to obtain precise

facts about the incident as known to
Burmese authorities. 1 would urge
the House not to attach too much im-
portance to this incident.

Shri Kapur Singh: I'want to know
how ¥ar the place near Moreh police
station where the first incident of the
22nd July took place, and the farther

‘bank of the Lokchao river where the

second- incident of 23rd July ‘took
place are inside Indian territory, and
whether ths, police investigations .held_
so far indicate the necessity for any
extradition proceedings against the
Burmese culprits?

Shri Nanda: The place Moreh it-
selt is about 13 miles to 2 miles from
the border, and the place of occur-
rence may be a few hundred yards,
perhaps: 400 or 500 yards from there.
The investigations are proceeding, and
of. course, there is the necesary ex-
peditious effort being made.
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Shri Kapur Singh: How far ig the
other bank of the Lokchao river,
where the second incident took, place,

frem the border?

‘Shri Nanda: Between the border
and this river, there is a very small
strip of a few hundred yards.
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Shri P. K. Deo (Kalahandi): I
want to find out if the India-Burma
border has been properly demarcated
and if there are boundary pillars, and
also whether the Government of

Burma have expressed regret for this.

incident.

Shri Nanda: It has been demarcat-
ed. So far as our communication with
the Government of Burma is concern-
ed, it is proceeding.

Stiri 'P. K. Deo: About the boundary
pillars?

Indian Tribesmen (C.A.)
sShri Nanda: Yes. that part is there.
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shri D."C. Sharma (Gurdaspur):
1 agree with the hon. Minister that
our relations with Burma are very,
very friendly. But here is a case
which seems to be a continuous affair.
One incident takes place on the 22nd
and another on the 23rd. Both these
things relate to tribesmen. May 1
know if the Government are expos-
ing unduly these tribesmen who live
«n this border to danger on the India-
Burma border? If they are doing so,
vhat extra precautions are they tak-
ing? If they are not doing so, why
have these unfortunate incidents taken
place?

st A o ag w0
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N TF AETSAMT TGt T E |
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Shri D. C. Sharma: What does *h/e
hon. Minister say? I did not follow
what he said. It is raining outside,
and therefore his voice is not audible.

WA NI © i FarT fgar
fir 31 < ¥ PrzrgET @Y § I
AT N AT, TF g e &
qHT §

Shri D. C. Sharma: Does it meam
that tribals can kill each other?

AR oFg W qg T A
e g ?

12,15 hrs.
PAPERS LAID ON THE TABLE

AMENDMENT To KErALA MoTOR
VemicLes RULES, ETC,

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): I beg to lay on the
Table: ¢ .

(1) A copy of Notification S.R.O.
No. 206/66 published ir
Kerala Gazette dated the 24th
May, 1966, making certain
amendment to the Xerala
Motor Vehicles Rules, 1961,
etc. under sub-section (3)
of section 133 of the Motor
Vehicles Act, 1939, read with
clause (c) (iv) of the Procla-
mation dated the 24th March,
1965, issued by the Vice-
President, discharging the
tunctions of the President, in

relation to the State of
Kerala.

[Placed in Library. See No. LT-
6594/66].
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(2) A copy of the Annual Report
of the Mogul Line Limited,
Bombay" for the year ended
31st December, 1965, along
with the Audited Accounts
and comments of the Comp-
troller and Audiior-General
thereon, under sub-section (1)
of section 619A of the Com-
panies Act, 1956.

[Placed in- Library. See No. LT-
6595 /66].

EsseNTiaAL CoMMoDITIES ACT, 1955

The Minister of State in the Minis-

iry of Food, Agriculture, Community .

Development ang Cooperation (Shri
Govinda Menon): I beg to lay on
the Table a copy each of the follow-
ing Notifications under sub-section
(6) of section 3 of the Essential Com-
‘modities Act, 1955:

(1) The Foodgrains Movement
Restrictions (Exemption of
Certified Seeds) Order, 1966,
published in Notification No.
G.S.R. 692 in Gazette of India
dated the 5th May, 1966.

(2) The Rajasthan Foodgrains
(Restrictions on Border Move-
ment) Amendment Ocrder,
1966, published in Notification

No. G.S.R. 864 in Gazette of.

India dated

1966.

(3) The "Foodgrains Movement
Restrictions (Exemption to
~Food Corporation of India)
Order, 1966,
Notification No. G.S.R. 911 in

the 4th June,

Gazette of India dated the
10th June, 1966.
(4) The Indian Maize (Tempo-

rary Use in Starch Manufac-
* ture) No. 2 Order, 1966,
published in Notification No.
G.S.R. 963 in Gazette of India
‘dated the 16th June, 1966.

(5) The Wheat Roller Flour
Mills (Licensing and Control)
Second Amendment Order,
1966, published in Notification
No. G.SR. 971 in Gazette of

SRAVANA 11, 1888 (SAKA)
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India dated the 18th June,
1966.

(8) The Delhi Rationed Articles
(Movement Control) Order,
1966, published in Notification
No. G.S.R. 1062 in Gazette of
India dated the 30th June,
1966.

(7) The Madhya Pradesh Food-
grains (Restrictions on Bor-
der Movement) Amendment:
Order, 1966, pubished in
Notification No. G.S.R. 1109
in Gazette of India dateq the
16th July, 1966.

(8) The Andhra Pradesh Rice
and Paddy (Restriction on
Movement) Amendment
Order, 1966, published in
Notification No.- G.S.R. 1123
in Gazette of India dated the
14th July, 1966.

[Placed in Library. See No. LT-
6596/66].

DeLiMITATION OF CoUNcCIL CONSTITU-
ENCIBS (MADRAS) AMENDMENT ORDER,
. ETC.

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): I beg to lay on the Tab e:

(1) A copy of the Delimitation of
Council Constituencies (Mad-
ras) Amendment Order, 1966,
etc.,, published in Notification
No. G.S.R. 1097 in Gazette of
India dated the 8:h July, 1966,
under sub-section (3) of sec-
tion 13 of the Représentation
of the, People Act, 1950,

[Placed in Library. See No. LT-
6597/66].

(2) A copy of Order No. 20 of the
Delimitation Commission Cce-
termining  delimitation of
Parliamentary and Assembly
Constituencies in the Union
Territory of Manipur pub ish-
ed in Notification No. S.O.
2132 in Gazette of India dated
the 15th July, 1966 under sub-
"_sgcﬁon (3) of_ section 10 of
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{Shri C. R. Pattabhi Raman]
the Delimitation Commission
Act, 1962,

[Plced in Library. See No. LT-
6598/66].

ANNUAL REPORT OF INDIAN CEeATRAL
ArecaNuTr COMMITTEE

The Deputy Mimister in the Minis-
try ‘of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): I beg to lay on
the Table a copy of the Annual Report
of the Indian Central Arecanut Com-
mittee for the year 1964-65. [Placed
in Library, see No. LT-6599/66].

NortrricaATIONs UNDER KERALA PANCHA-
YATS AcT AND EssENTIAL COMMODITIES
Acr

The -Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): I beg to lay on the Table:

(1) A copy each of the following
Notifications under  sub-sec-
tion (3) of section 130 of the
Kerala Panchayats Act, 1960,
read with clause (c) (iv) of
the Proclamation dated the
24th March, 1965, issueq by
the Vice-President, discharg-
ing the functions of the Pre-
sident, in relation to the State
of Kerala: —

(i) The Keralg Panchayat Em-.

ployees (Medical- Attend-
ance) Rules, 1966,published
in- Notification S.R.O. No.

33/66 in Kerala Gazette
dated the 8th February,
10686. ? .

(ii) The Kerala Panchayats

(Oath of Office by Meimnbers)
Rules, 1966, published in
Notification S R.O. No. 76/66
in Kerala Gazette dated the
22nd February, 1966.

(iii) S.R.©. No. 9466 published
in Kerala Gazette dated the
.18t March; ..1986,7 making
_certain amendment to the
Kerala .Panchayats (Pro-
ceedings of Panchayat Meet-
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ings and Cemmittees)
Rules, 1962,

|Placed in Library. See No. LT-
6600/66].

(2) A statement showing reasons
for delay in laying the Notifi-
cations mentioned in item (1)
above.

|Placed in Library. See No. LT-
6601/66].

(3) A copy each of the following
Notifications under  sub-sec-
tion (6) of section 3 of the
Essential Commodities Act,
1955: —

(i) The Sugarcane _Press-mud-
(Control) Amendment
Order, 1966, published in
Notification No. G.S.R., 630
in Gazette of India dated
the 7th May, 1966.

(ii) The Sugarcane (Contro!)
Order, 1966, published in
Notification No. G.S.R. 1126
in Gazette of Inida dated
the 16th July, 1966.

[Placed in Library. See No. LT-
6602/66).

(4) A statemeni showing reasons
‘for ‘delay in laying the Notifi-
cation . mentioneq at (i) of
item (3) above.

[Plaéed in Library. See No. LT-
6603 /66].

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a puint of clarification, I
am somewhat reluctant to raise this
point again and: again, but unless it is '
driven home day after day, I am af-
rald the Govérnment will not improve.

‘That is why I crave your indulgence

and the ‘indulgence of the House to.

‘raise it today also.

Again, the same:thing has-occurred.
The reasons for delay in laying the

-statements on the Table of ‘the House

are :given in two places, There is a
statement showing. reasons '‘for delay
in -laying 'the Netiflcations ‘mentioned
in item (1), and agaim there is a state-
ment showing the reasons for delay

*



Qfwmbership of - SRAVANA 11,
Advocates Act Review
Committee (Stt.)

ia laying the Notification. mentioned
at (i) of item (3). I would like to
linow whether we can look forward to
:1.day in the near future when this
matter will become a thing of the past.

1981

There:is another sma!! point. It just
caught my éye as I was casually glan-
eing through the Order Paper. In
item 4 of the Order paper there is a
Ggzette Notification dateq 5th May, the
Yaying of that is not considered to be
ldte, ‘But that of a Gazette Notifica-
tion ‘dated Tth May is considered so
late that reasonis have been given for’
the ‘delayin laying it on the Table
of the House. Why this curious ano-
maly that a Notification dated 5th
May is not considered late, when a
Wotification dated Tth ‘May is consi-
d&ered latc? This istan anomaly which
should be explained. The Ministry
should not be so negligent and remiss,
it is the same Ministry in both cases.

The Minister of Foed, Agriculture,
Community Development ang Coope-
ration (Shri C. Subramaniam): I agree.
1 thought Parliament adjourned in the
flrst we:k of May. Therefore, natur-
a’'ly after Parliament has reassemhled
again, we have placed it. In this case
also, unfortunately we coulq not lay
# immediately because Parliament had
adjourned. We shall] see ‘hat
delays are avoided As far as possible.

:Shri Hari Vishnu Kamaith: Not the
sirst, but third week of May.

- Mr, Speaker: He means to say for
sth May there is no delay. for Tth May
there is delay, why that difference.

12.16 hrs,

STATEMENT RE: MEMBERSHIP OF
ADVOCATES "ACT ‘REVIEW COM-
MITTEE :

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): I beg to inform the House
that it isproposeldl to appoint Shri
G. N -Diltshit, Meniber, Lok -Sabha,
e Meniber of'the Advocates Axt ‘Re-
view Committee in the vacancy caused
by the sad demise of-Shri S. V. Rama-

1888 (SAKA)  Judgment of

1932
Intérnational Court on
S.W. Africa (Stt.)
swamy, Shri Dikshit* has agréed to

serve on the Committee.

Shri Hari Vishnu Kamath (Hoshan-
gabad): What is this R:v..w’ Com-
mittee about?

Shrimati Renu Chakravartty (Bar-
rackpore): This Committee was .to
Feview the Advocates Act which has
been passed because there were ano-
malies. T want to know how long this
is going to take and when it is going
to give its report. Will the new Ad-
vocates Bill be passed by this Parlia-
ment?

Shri C, R. Pattabhi Raman: I expect
there will be one or two more mee-
tings; they have already finished two
meetings, and it will then bé placed
on the Table of the House.

Shrimati Renu Chakravartty: 1 hope
it will come before the last session
of this Parliament.

12.17 hrs.

STATEMENT RE: JUDGMENT BY
INTERNATIONAL COURT OF JUS-
T.CE ON SOUTH WEST AFRICA

The Minister of External Affatrs
(Shri Swaran Singh): The Government
of .India has seen with deep disap-
pointment the"judgment of the Inter-
national Court of justice on South-
West Africa. The Government of
South Africa has persistently refused
to place the territory of South West
Africa under UN Trusteeship as re-
quired under the Charter. On the
other hand, the South-African Gov-
ernment has- been' taking measures to
incorporate :South ‘West. Africa as one
of its previnces applying to it all the
evils of apartheid to whith it has sub-
jected its own non-white population.

It will be recailed that ecertain -as-
pects of the ‘question of South "West
‘Africa'were féferréd by the 'Generhl
Assembly "fo>the Thtetwatiolial ‘Ceabt
for advisory opinion which was given-
‘in 1950, in 1055 and again in 1088.
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These opinions cjarified certain issues
and wete generally helpful, whereafter
the UN Committee on South West
Africa was asked to consider what
legal action.was , open to ensure that
South Africa fulfi'led the obligations
assumed by it under the mandate
until such time as it is placed
under the trusteeship system. The
U.N. Committee on South West Africa
suggested taking the matter to the®
International Court. In 1953 the
General Assembly welcomed this sug-
gestion as a result of which in
1960 Ethiopia- and Liberia, both
original members of the League,
fled their application in the Interna-
uonal Court. The General Assembly
commended the two applicany Gov-
crnments upon their initiative, there-
by indicating the importance the U.N.
attached to the issues placeq before
the World Court for a decision.

' The judgment is not likely to ins-
pire confidence in the International
Court or in the establishment of the
rule of law in international affairs.
‘I'he fact that it took nearly six years
for the Cour: to decide that Ethiopia
wand Liberia have not established any
legal right or interest in the subject
rnatter of their complaint is regret-
able. In 1962 the Court rejected the
preliminary objection of South Africa
that the Court had no jurisdiction and
that Ethiopia and Liberia had no
ptanding to bring the case. Yet four
vears later the Court has decided that
" Bthiopia and Liberia have no locus
atandi in the matter. It would seem,
therefore that the Court has reversed
its own judgment of 1962.

It is unfortunate that the Court has
fai'ed to answer the substantive
nuestions raised, namely, that since
the mandate has not been converted
into a trusteeship it continues to re-
main in effect; that South Africa
continues to be subject fo the obliga-
tions of the mandate and cannot uni-
laterally dlter the status of South-
West Africa without the consent of
the UN.; that South Africa must ac-
-cept U.N. supervision of this territory
tmd submit annual reports arid for-
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ward petitions to the U.N. General
Assembly; that South Africa has vio-
lafed the obligation of the mandatory
power to ‘“promote to the utmost the
material and moral well being and
the social progress of the inhabi-
tanis” by the application of apartheid
and other arbitrary, unreasonable and
unjust measures detrimental to human
dignity. :

In our view the answer to all these
questions is in the affirmative. Indeed
the General Assembly has adopted
numerous resolutions condemning the
Government of South Africa for its
persistent refusal to cooperate with
the world body in applying the prin-
ciples of the U.N, Charter and imp'e-
menting the various resolutions of the
Genera] Assembly on South-West
Africa.

India’s attitude has been throughout
to strongly ‘support the African coun-
tries in their legitimate demand for
the grant of independence to South-
West Africa. As early as 1946, the
Government of Inida were the first to
raise this issue a! the United Nations,
ang expressed their opposition to what
amounted to the annexation of South-
West Africa. We urged that the terri-
tory shoulq be put under the trustee-
ship system which would lead pro-
gressively to independence. The
international community has long re-
cognised the basic fact that the pro-
blem of South West Africa is not only
a juridical one; it is more basica’ly
a political and eolonial prob'em.
The U.N. General Assembly has pas-
sed numerous resolutions, the last one
being Resolution—2074 (XX), 1965—
which reaffirms the inalienable right
of the people of South-West Africa
to freedom and independence and has
called upon the Government of South
Africa to remove immediate'y all
bases ang other military installations
located in the territory of South-West
Africa.

Whatever the judgment on the limi-
ted legal issue of the competence of
Liberia anq Ethiopia to seek redress
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from the International Court, the
problem of South West Africa remains
and demands urgent attention of the
UN. The Government of India con-
tinues strongly to support the view
that the General Assembly and, if
necessary the Security Council must
ensure that the Government of South
Afriea is not permitted to take any
further steps—administrative, lega] or
constitutional—to  incorporate  the
territory of South West Africa into
South Africa, and such steps as have
already been taken are declaregl null
and void. Further, that the future of
South West Africa must be governed
by the U.N. Resolution on the Decla-
ration on the Granting of Indepen-
dence to Colonial Countries and Peo-
ples (Res, 1514). Finally, till such
time as the people of South West
Africa attain independence in accordg
ance with the freely expressed will
of the pegple, the mandate should be
replaced by effective U.N. presence
in place of the administration by the
Government of South Africa.

It is now for the U.N. to take firm
and decisive action in support of the
people of South West Africa to thwart
the aggressive plans of the South
African Government. As in the past,
the Government of India would lend
vigorous and full support to all Afro-
Asian and like minded members of
the U.N. towards the achievement ef
these objectives. For this purpose,
the Government of India is in touch
with the members of the Organisation
of African- Unity and the Afro-Asian
Group at the U.N. We are actually
participating in the Sub-Committee
appoinfed by the Special Committee
of 24. We .are a'so in touch with
others so as to cooperate with them
to end this vestige of racialism and
colonialism. Unless this is done in
the near future, there is grave danger
that the present situation may lead to

« a most serious racial conflict through-
out Africa ‘endangering intematxonal
peace and security.

Shri P. K. Deo (Kalahandi): It is
a matter of great regret to all of us

‘that the verdict. of .the World Court’

. matter?
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has been in favour of South Africa
and by that indirectly they are going
to perpetuate the colonial rule where
there is racial discrimination iB
South West Africa. At the same
time. ...

Mr. Speaker: Not a good beginning.
He might put only a question. Thatv
would be followed by others also.

Shri P. K, Deo: At the same time,
I "would request the Government of
India to make their position clear and
to let us know what effective steps
they are going to take in the Uni:ed
Nations so that the mahdate or the
trusteeship of South West Africa is
terminated and a proper democratic
government is allowed to function
there and there is an end to racial
discrimination.

Shrimati Renu Chakravartty (Bar-
rackpore): Now that the Woerld
Court’s verdict has been announced
and it is very clear that the judges
of the World Court have reacted in a
manner which shakes the confidence
of the whole Afro-Asian world
and there are many cases in
which we are also invo ved directly
and may be going upto the World
Court in future, will the Gévernmeni
of India take any measures, in what-
ever way it is possible—if any steps
can be taken—in ord:r to see that the
World Court and its panel of judges
are acting in an impartial manner
and this whole matter can be taken
up by the United Nations and the
matter raised by us?

Shri Hem Barua (Gauhati): While
welcoming the statement made by the
hon. Minister, may 1 know whether
Government are in a position to en-
lighten us about the-role played by
Pakistan in this matter, particular'y
because this morning, the Pakistan
High Commission in New Delhi has
distributed certain newsletters to us
wherein it hag been said that India is,
indulging in malicious propaganda
against Pakistan in this particular
I want to know from the
hon. Minister how far it is a fact that
India is indulging in malicious propa-
ganda. against Pakistan in - this parti-
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¢ular matter, and -what is the rile that

Pakistan hag actually played in this
partic®ar case.

Dr, L. M. Singhvi (Jodhpur): We
would like the Government to tell us
-whether even in juridical termg it con-
siders the question closed or whether

they are thinking in terms of bring- ’

ing juridical strategy in this matter,
particularly because what has been
determined is the only question of
locus standi and the substantive ques-
tion is yet to be determined. What
s proposed to be done in respect of
certain mandates of the Uniteq Na-
tions, involvement of the Uniteq Na-
tions and in securing a proper answer
to the substantive question of the
continuing mandate of the United
Nations? We would like particularly
to know whether it is proposed to
persuade the United Nations as a
body to secure an advisory gpinion of
the World Court on the substantive
question or to agitate in any other
manner.

Shri Joachim Alva (Kanara): We
are known to look the stables after
the horse has run away. What steps
did the battery of our lawyers—we
have talented lawyers and a vast
number of them, national ang inter-
national, and of course our ambassa-
dors are working all the 24 hours of
the day—take when Sir Zafrulla Khan
was ordered by the President of the
International Court to stay away?

"Shri: D. C, Sharma  (Gurdaspur):
The statement made by the Minister
raises ‘some fundamental questions.
In the first place, there are two orga-
nisations which are always under fire
and which are absolutely unrepre-
sentative in character.
the Security Council and the second
ig the Worid Court at the Hague. May
1 know whether the Government is
going 0 do anything to get the Cons-
titationts of ' these bodies amended so
that ‘théy become more ‘representa-
tiver 'At: present both- theéde bhodles

are tite preserves of a few big powers
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ang ‘they can ‘do ‘whatever they like.
T think such things will go on hap-
pening, Pakistan or no Pakistan
India or no India, till the Constitu-
tions of these two bodies are amended.

‘Shri Shivaji Rap §S. Deshmukh
(Parbhani): The judgment of the
International Court raises certain
basic issues of justice under interna-
tional law. As far as I am aware.
the signatories to the Charter for the
establishment ‘of ‘the International
Court are of two varieties. There are
some nations who admit by them-
selves that the judgment of the Inter-
national ‘Court :shall be observed as
it is. There are some other nations
whor reserve the right to disregard
the judgment. But when there is a
specific reference by a U.N. body to
the International ‘Court, which js a
creation of the U.N. Charter, I think
the judgment itse'f does not go beyond
the role of an advisory opinfon. In
this regard, may I know whether the
Government proposes to specifically
move the UN under the mandatory
provisions of UN to seé to it that the
so-called territory of South West
Africa is released from the League of
Nations mandate?

ft W (wEE) T
R & T aF aT FW B afew w@&v
BT s ora 9 Siore fear Ay s
Atz N g s fmr 1@ R F
sodE ¥ forgeama & @0 &1 St oW
as faaw v f5 B waw gur @)
IEW EEEAE R X g N W
* w73 favarg 93 Ao ? § S

WIEATE 5 3T T AFE KT AT Jo THo

F qTTY W WA A @R ?

Shri Swaran Bingh: I am happy
thdt:the genersl reaction of the hon.
membbre thas been ‘wgminst the decision
of the World Ceurt ‘and in liré with

_the attitude taken by the Gevern-

ment, .

. ‘The Leader of the 'Switdtitra Party.
asked about the stepe we prapose to-
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take in UN and other bodies. I have
said in my statement that we are' in
touch with the OAU and with the
Afro-Asian Group and are working
in the Sub-committee of 24 to chalk
out a line of action.

Shrimati Renu Chakravartty asked
about steps that should be taken to
ensure that the judges act in an
impartial manner. One of the steps
i8 to-rajse it in this august Parlia-
ment for the world to see how
the chosen representatives. of a big
country like India look at the judg-
ment. That itself is a great restraint.
We have also said that in the UN
Security Council and General Assemb-
ly, this question will be raised. I am
sure all this will put the requisite
pressure on the judges who sit on the
World Court.

Mr. Barua asked whether India is
indulging in any propaganda against
Pakistan. We are not. Why should
we? The facet is Sir Zafrullah, who is
a Judge of the World Court and who
is a Pakistani, did not participate in
she making of this judgment. He
has made a statemet that it had been
suggested to him by the President of
the World Court that he having ex-
pressed his opinion already in the
United Nations debate should not par-
ticipate in this discussion. We have
also this informution that this thing
was mentioned to another Judge of
the World Court ang that other Judge
decided to ignore the advice of the
Chairman of the World Court. It is
a matter which should be sorted out
by the Pakistan Government—Sir
Zafrulla on one side and the Chairman
of the World Court on the other.

Shri Hem Barua: | raised it be-
cause this morning the Pakistan High
Commissioner in Delhi has released
some news saying that India is indulg-
ing in this sort of thing.

Shri Swaran Singh: Dr. Singhvi has
mentioned that although the World
Court has given a judgement that the
two applicants do not have any, locus
standi to raise it, the political issue
stili remains. 1 agree with him and
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we deal with it as a political issue in

the United Nations.? I.have. clarified

the. position in that respect,

Dr, L, M Singhvi: My point is
whether it is proposed to obtain ad-
visory opinion on behalf of the United
Nations as a whole.

Shri Swaran Singh: I think, Sir, in
viéw of the experience of the countries
who went to the World Court on this
issue are not likely to- re-agitate.
it, in the World Court, but- it is for
them to decide: In view -of the judg-
ment, I think it is a fact that it is cal-
confidence of
member nations.

Shri Joachim Alva asked what did
India do when Sir Zafrulla was asked
by the Chairman of the World Court
not_to sit at the decision making stage.
It was essential for Sir Zafrulla to
take it up with the Chairman of ' the
World Court. Surely, our relationc
with Pakistan as they are at preser
do not place us in g particularly
happy and advantageous position to
take up cudgels on behalf of Sir
Zatrulla.

Shri D. C. Sharma wanted to know
our attitude with regatd to the change
in the. constitution of the UN Security
Council and the: World Court. I would
like to reitérate what I have said
befare, that the enlarged member-
ship of the United Nations Security
Council has already been aceepted.
About the World Court there are no
proposals. This is a matter which re-
quires further study and it will be
studied by the UN experts.

Shri Shivaji Rao Deshmukh said
that there is a basic question-and asked
what we should do about it. This as,
I have said already, is a matter- which
will be taken up vigorously in the
UN bodies.

About Shn Bade’s point, I have al-
ready clarified that they reversed
virtually what they decided. two.years
earlier, and. the lang delay that has
taken plnce in this decision on a pre-
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liminary issue is all the more disquiet-
ing. I have already commented upon
that.

1238 hrs,

MOTION RE. PARAGRAPHS 439 TO

4.52 OF 50TH (THIRD LOK SABHA)

REPORT OF PUBLIC ACCOUNTS
COMMITTEE

Mr, Speaker: The next item on the
Order Paper is a motion by Shri
Madhu Limaye and others saying that
this House, in the light of the state-
ment made by the Chairman of Pub-
lic Accounts Committee on 28th July.
1966, in Lok $Sabha, should give
some direction to the Punblic Accounts

There are two things that are before
us. Shri Madhu Limaye had given
separately notice of two privilege
motions also. They will be taken up
separately, and I will allow him to
raise them. So far as this, particular
mofion is concerned, 1 had also receiv-
ed earlier notices from Shri Bhagwat
Jha Azad and Shri Sidheswar Prasad
that the Speaker should give a direc-
tion to the Public Accounts Committee
that they might go into the matter. I
was still considering that motion, when
I got this motion from Shri Madhu
Limaye saying that the House should
give that direction, Therefore, I have
put it down on the Order Paper. So
far as I know, there ought not to be

" any objection and I was also inclined
to just give that direction that the

Public Accounts Committee should
look into it
Shri Hem Barua (Gauhati): You

can give that direction if you want to.
ot wy ferd (W3T) e
RN, WT AT QT KDY A} DA
e & 7 '
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TR WEEY | N FT @A X
qar g0, 9@ WGw A FIE wF &
AT geed Y §6 WS &, a| A
FAF fag d@v g

Why should the time of the House be
spent 'on that? The question at this
moment is whether the House should
give the direction. If that is the
decire, I give it just now. The maiter
is finished.

arady qeer F1 A fafass ar
g 2, Igar K 49% ¥y & En
AT F
So, I am giving that direction to the
Public Accounts Committee. In con-
sonance with the motion tabled by
Shri Madhu Limaye, as the Hous: is
required to give a direction, I am
giving that direction. Let it be con-
sidered by the Public Accounts Com-
mittee.

Shri Hari Vishny Kamath (Hoshan-
gabad): Sir, on a point of clarifica-
tion on the ruling: which you have
given.

st =g fard : weam Wiy,
FR-g A AU NI AT AT A | K
Y FT FYE WIHTA TG FET AEATS,
FfeT 7T w19 7 w7 FRw A =
F HFT FX F 9p¥ fzav har, a1 A%
SEITT HT qaT g1 7 I3AT | H A(F
ag FT-gEr 97 =77 AaT §, 39 fag
T GH ©F WS F1 qES F ZI
Iz FY oI fad o

wer wgeT - § Ir@Ew AE
[T E, T IIA\|WH J|T & 1 AT
T F FE wEdawd § fF ag
sraEn fagr o ?
The Minister of Fi (Shri
Sachindra Chaudhuri): No.
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Mr. Speaker: That  finishes the
matter. Let it be from the House.

Iq FE OFT FTAT ¥ A I WA
AT &, 1 W19 BT TEA A I |
w7 =g ffadrs &1 "qorew 32l |

«t wy faAd  wEme AgRY,
gETE AW ¥ {9 IART 4w FH
AT | 73 39 AT FF &w fFwar o
qhar & ? w0 aud § g7 wan iw®
faQeY g9 # 13 gg W1 " 7=y
T ¥ ATHT 39 AT F ARIT 74 &
f& ¥or werg @A AT WIESTHRAT
TdY & | wemy qggy, WY qAH 95919
7@ WT IF 97 AMAT FT HIGY
Hifsd

TETE WEiET : FAT-ANE ¢ 1T A
F R IE AL

= vy fomd © woge Agew, W9
T U & TF 19 &g 34 &, AT gwre
- ZF0 HRATT T &

Shri Bhagwat Jha Azag (Bhagal
pur): This motion cannot be taken
up because under the rules a member
has got the right to write to the
Speaker and request him to make that
reference. It is very clearly given in
our rules. Under that rule, | exer-
cised my right to write to you. Now
you have given your consent to that.
It is only when the Speaker refuses
permission the issue will come up be-
fore the House.

Mr. Speaker:
said. The intention or object of the
motion is that' a direction be given
to the Public Accounts Committee
that it might go into this. I have al-
ready made it clear.that even earlier,
before I received this notice, I had-

received two notices from two hon.

Members of this House and 1 was
still considering whether I ghould do
it or not. Then I placed it on the
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agenda. Now, what is required is be-
ing done—I am giving that direction
to the Public Accounts Committee, and
that is as good as being done by the
House.

Shri P, K. Deo (Kalahandi): Sir, I
want your guidance. Once & motion
has been put in the Order Paper, the
usual procedure is that the mover
moves it and then the issue is debated
before it is put to the vote. ’

Mr, Speaker: Now, when the whole
House has agreed to that proposal,
.why should we discuss it?

" Shrimati Renu Chakravartty (Bar-
rackpore). It is not a question of
discussing. Earlier also, I remember,
Shri Ayyanger had referred matters
directly from the Chair and announc-
ed it in the House when the matter
was not debated. But once you in
your wisdom have thought it fit to
put it down on the agenda paper,
surely the person who has tabled it
has a right to explain it, even if you
do not allow a debate.

=t qurdr (fgarx) : weae wgey,
g @ §9 OF AT G IS

WwWE

Y ag ferd™: g ¥ A wwarE
FEGA § @y § o5y sow ey
fear g, @1 7@ w1 fowraa 7 Gt
#4 wrg & afaw § awdg w=, ey
3 &Y gy weaiT fxar | 9w wEAE
1 Hgg ¥ @R T 2 a9 3w
TEa FE-GH! T @i v | & g
FOHTT AEY FLAT TIgAT §, AFT W7
19 37 I AT T FGT, AT gHIR ®iy
TqIE T | W A 9gw fAdw 2
3, A TW AT FT FE GIAA G A
dar gt zefew oo §F wwar
weTg @y F geaa afad o
Shri U, M. Trivedi (Man'dsaur):

We do not know exactly as to what
should be procedure, What I have
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,understood you to_say is, although the
matter has been put.an.the agenda, if
the House accepts the motion or Te-
solution without any opposition, why

should there be a discussion. Once
the House accepts it .

Mr, Speaker: If the hon. Member,
-Shri. Madhu Limaye, wants that it
should be done at his instance, I can
‘g0 even to that extent. Let him
move it” I will put it to the House.

o wy fomit 7, & wrww wr
ARAT F—F W ywE <3 AT
LG A

weqw eERU FET
IEW TR

Cit LA o

ot Ay fawa %v&ztmg?
wwaﬁmam Fd 7T AT
w1 yeEra W A

wEm W@ W79 FT TG I8N
HITFI QT ¢ |

=it Ay fomd : wre B HA SETT
@Y FY FANGT ][ wwfgg 1 ww 7
Aadsgrferdfdwa wrg

TN qFET ;- G W9 AR §
f& i ar7 F7 78 WA §, gafey
%9 9 W9 FT AW @, 1 F @S fqd
darr g

ft 7y fomd A & fag A,
T A | & X ag g fmr @
gafan g5 wiww [ F7 v e
ifge 1 ag 7o wfaFc g 1 ga A
T HRTFE R ? AT AT AW TE
Qfed, AfeT g8 wvor F0@ F1 gEaw
afqr

oo wEley : s wrew 7 g
gt g afen | qw gIE Wy &
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[T 9 g ¥ @ ¢, A fww
WIS 3 FT T HAES gAT 7

=iy T - T f T grew
A, @Y /T I 9T FE FR FI@
&, TUHT wAdT FT E 7

st ey forol - o T W &, AT
sfqwamg F1 yw@wa, A-EfEde e
A Fe ¥ fae @ Ofed ) Sa 9T agw
NEIETEE oA F far yom
FE @I g

‘Shri Hari Vishnu Kamath: May I
submit that there is considerable force
in “my hon. friend, Shri Madhu
Limaye’s argument that he be allowed
to move the motion because the item
says: —

“Shri Madhu Limaye” and others “to
move the following” and under the -
Rules of Procedure when a Member
moves a motion which is standing on
the Order Paper in his name, normal-
ly he is allowed to say something and
put forward his arguments in support
of the motion. But if there is some-
thing extraordinary in this particular
motion, you should have given the
reasons to the House as to why he
should not move it.

Mr, Speaker: There is nothing
extraordinary. I have already said
that if a motion is also to be moved,
he can move it formally without mak-
ing his speech.

An hon, Member: Why?

Mr. Speaker: Because the House is

.unanimous and accepts it.

" sivwe fomd  mTq Y wrEw g3 w0
AR -7 & gt arq gEw F A
TRAT AT § 1 79 X foar Y ar wgY
&1 mTT Y s fadw A e HT
T ¥ ager AT =l 9t wra Y
& wr g ot wv o sra WY A g
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AEFT a1 | 979 & 7 q@ WA T
BT At 71w J g 4 fear | ot o
J 9 weqTq 7 @G0T AT, a9 wiw
TA AT F QA | IqE a7 TGH
AT RATFS AT, TEFLN

FEAY WEER . WL { A9 T
WY FIF 3, at e w@ gEr way
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T fra frm a2
frgaea s @ g | T g ¥
TATET FFET WG AGE FIA AT §

# qg sEqE T g

‘& ag Twr, W5 e afafe
& awafy g 28 e,

1 W w2 Ew 1\96637751'7?74{'“1'&&&
AT FIFwE,
Shri Hari Vishnu Kamath: Fix a
time-limit if you want but he should Shri Bbagwat Jha Aszad: Mr,

be allowed to move it, Speaker, you have given your direc-

tion to the Public Accounts Commit-

AW AR . 99 G99 3 9%
it w3 &, A e graw &1 aaw fait
AR QIGH FH { FOTET 0 AL,
I TgE ar fou T 9T e

=t 7 femd : Y foe e
X wfaware-swme w9 s we
g are F arfay 1 3w feafq & 7
% HY IgH FIA BT T ATTEAEAT § 7

qeIq WEIW : g A TF HEA
I §

=t wy fonad : 77 S s
T | T g § Sy a9 TR
s g ¥ & aWi T@ geqrd &
TEW@ Al d1 |

ST REGIT © 57F Fro To &lo FT
fiyd o1 Y, a9 W9 §9 g
29E F WA W@ T § |

st vy fom®@ w9 AR S
<@g D | fHT g Ay =g i)

waw wged - & TaT A w7
qFaT | & SR ¥ SYTRT QAT FT qFAT
g o e 5w W w1 g st

oft 7 fermd : ag 7§ e
QW & srwn T1gar § 5 @
, 1099 (Ai) LSD—T.

How can this motion be moved?

Mr. Speaker: Order, order. *

ot 7y fomrd : W GeEm %
ard s qH qew €

“f qg awr, Me T afafa &
garfs T 28 VAT,
1966 & A1H-awr i fax
T TFFeY F TFW K,
1% dar afufy «t o
[ ¢ fe ag oov 509
whrder (el -
gwr) ¥ 9 4.39 X
4. 52F g@ER g QA
Y IAX X, T{ T 98
[T AR TEIW e F
ggang & gfaa yaafaq
R s AR 21w
& AT AH-THT HT HIAT
sfadeT 3

seqe AERT  q9 | W ¥ AW
el

it vy femd : weww Wy, & §©
o FTAT WA § |
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Shri H. N. Mukerjee (Calcutta
Central): How can you prevent him

to argue in favour? I want to under-
stand that. I want to know why you
have suggested that. May be, there
ere some particular reasons and cir-
~umstances; may be, something wrong
has taken place which has to be
brought out, may be, the House ought
to be in a position to teil the PAC as
to which manner it should proceed

in regard to this matter. He may
have a lot of things to say.
shri A. K, Gopalan (Kasergod):

‘When it has been moved, at least some
time must be given for it. Already,
five or ten minutes have been spent
on whether it should be moved or not.

~

Shri Hari Vishnu Kamath: I re-
quest that one point may be clarified.
That is a cognate issue which I would
like to raise at this moment, and
which touches directly on the matter
before the House. It is a recognised
and universally accepted principle of
parliamentary democracy that the
Minister-in-charge is responsible for
the administration of the Ministry or
the Department under him. Responsi-
bilities in relation to civil servants
and Ministers are well-defined in the
parliamentary democratic set up.
Therefore, I would suggest that the
House should direct the Public Ac-
counts Committee to examine the Min-
ister who was in-charge of the Min-
istry on that particular date in order
to ascertain to what extent the Minis-
der ways responsible for this particular
deal and to what extent the Secretary
was responsible.

= WY ;. gy WG, A qY
ford St 3 oY SqTe <@ § 99 A
¥ 3B TERY WA F AT ALY
FifF gev 9@ AFETQ F ;AR T
o To Yo ﬁﬁﬁgf*fﬂm
R fi femsi ¥ ar siw oAt
& A @F T I8 99 fa=@ I
& | wr fwy e #) fae @
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T ¥ @ far s ok 9k e
Y AT faee Qw7 ST oy Y a8
FAAT T TF AqT T4 AT S @
T T §a9 9 A fF agm a0
= @ ' § 5 oraaifaw 2w &
TR AT TG U W g it
afeqi & faems A ¢ W) Ewy
JITAT ST T §, Fgd Tet faqm o1 |
2 | Tafau & srga f5 o9 weaqra &
oY s, ot Ag fowy o, § 9w
a7 faar oy a1fs 9g F8 Qwer =
TR IqF AT 9X T &1 |

Shri N. Dandeker (Gonda): After
considerable thought, I am of opinion,
Sir, that you ought not to allow a
debate on this motion at all. It is a
matter in which we are suggesting
that a direction should be given to the
Public Accounts Committee jn connec-
tion with a certain matter with which
a Secretary to Government is alleged
to be concerned. The Secretary is a
public servant. He is not present herc
to defend himself. it is a well-establ-
ished practice of the House that mat-
ters of this kind ought not to be
debated. The simple question just
now is that a certain direction be
given to the Public Accounts Commit-
tee and if the House is accepting it,—
and you have agreed that such a direc-
tion be given ,—I think the matter
ought to end there and there should
be no debate.

Shrimati Renu Chakravartty: How
does he know that what Mr. Madhu
Limaye is going to state is going to be
something which requires the pre-
sence of Mr. Bhoothalingam jn this
House? He is presupposing what Mr.
Madhu Limaye is going to say. My
position is that he is to move a motion
and we have to listen to his argu-
ments. Sir, this will become a pre-
cedent for the future that when we
are allowed to move g motion, it will"
be put to the House without hearing
our arguments. In thig particular
case, the House accepts it. But im
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9ther cases, without hearing anything,
it will be put to the House and rejec-
ted.

I say, you cannot take away from us
the right of argument.

Mr. Speaker: The two things should
not be mixed up. One is the discus-
sion by the House or expression of its
opinion on the Report that might
be made by the Public Accounts Com-
mittee and the other is the examina-
tion by the Public Accounts Commit-
tee of a certain matter that has come
before the House. . .

Shri Surendranath Dwivedy (Ken-
drapara): Unless you are directing
that this particular Report will be
discussed in the House, generally, we
do not discuss the P.A.C. Reports here.

Mr. Speaker: There ig the right of
the House to just make a motion that
the Report be discussed and then it
would be the occasion when you can
say if anything is to be said against
the Minister or not, whether the Re-
port is justified or not and all that.
That is the Committee of the House
and that is given all the powers. It
functiong on behalf of the House and
it has complete authority in that to
make any report. Now, at this mo-
ment, it is not fair for the House to
bind the hands of the Public Accounts
Committee saying that this should be
done or that should be done and
to give all those details that somebody
should be called and examined. That
is not the businesg of the House. The
House can send it to the Public Ac-
eounts Committee which is the repre-
sentative body of this Hduse and
give direction that this might be exa-
mined. Let the Report come and then
a notice can be given that that might
be discussed .

sit wy foma © wege wEEE, &

SR Y NAAT FATARATE ...
Mr. Speaker: I have already said
that. I have given that direction.
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Now, because he insists that this was

in his name, I have allowed him that

much. I will straightway put it that-
this might go. There cannot be any.
discussion at this moment.

Shrimati Renu Chakravartty: May
I point out that what you have said
here isnot correct? On an earlier oc-
casion, we wanted to have debate on
the Estimates Committee’s Report in
this House. You will remember that
you categorically ruled out that no
report of the Estimates Committee or
the Public Accounts Committee can
be debated in this House. Therefore,
what you have stated now is something
quite different. I am afraid, it will not
be permitted and it has never been
permitted during the last 15 years.

Mr. Speaker: The House has
always the right to discuss the Report
of the Committee. What has been
ruled here is that the motion should
come not in a general way that the
Report should be discussed but that
particular questions are to be discus-
sed. That has always been the po-
sition. That has been explained by
the presiding officers here.

Shrimati Renu Chakravartty: No,
no. .

Mr. Speaker: The House can al-
ways discuss it. It is not that the Re-
port of the Public Accounts Commit-
tee or the Estimates Committee is
final and that it cannot be discussed.
That can always be discussed and
that would be the occasion when this
House will take note of any matters,
any recommendations, that are made
by the Public Accounts Committee.

Shri H, N. Mukerjee: We do have
the right—nobody can take it away—
to discuss the Report of any Com-
mittee of the House. That is g differ-
ent matter. In practical terms—the
Minister of Par'iamentary Affairs is
there—what happens is that on
account of his having no time
at hig disposal, we cannot discuss
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[Shri H. N. Mukerjee]

these things. On this point, some
hocus-pocus has taken place, Some-
thing has got into the notice of tne
House which has led to all this trou-
ble. When we are referring the mat-
ter to the Public Accounts Committee
and some Minister and some public
servant of some sort happen to be
involved, certainly, the information in
the possession of the Member ought
to be shared by the House. I want
to know why we are referring this
matter to the Public Accounts Com-
mittee, as a Member of the House, not
merely as an individual—I am not en-
titled to any specia} right—and the
House has the right to know what is
the reason that we are taking re-
course to this extra-ordinary proce-
dure. We are asking the Public Ac-
counts Committee to look into a certain
matter—we have the greatest respect
for the Public Accounts Committee—
and I am suspecting that something
very fishy might have taken place.

Moy foell : aga et &
W g1 waW S Wi faw Ae
J T ST §, sEfAq qaT W R |

Shri H. N. Mukerjee: I may be
wrong—I wish I was wrong—but here
is a Member who is very careful, who
is very assiduous, who possibly may
have a lot of things to say which the
House has the right to know. There-
fore, before we decide this matter,
the Member should be given the right
to speak on this.

Shri Bhagwat Jha Azaq: The mo-
tion that is before the House is not
about something which is unknown. It
is the result or the by-product of the
Call Attention notice which I myself
and three other Members gave in this
House, Then, the Call Attention notice
wag replied by the Finance Minister.
Then again, under Rule 40 I gave no-
tice of the matter under which the
Chairman of the Public Accounts
Committee replied. So, this is not
something which is unknown about

’
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which some of the Members are say-
ing that they have the right to know
what it is. Everything is known. The
Public Accourits Committee, in their
50th Report, have mentioned Mr. Boo-
thalingam as responsible for certaia
things. In the other House also, some
Members had given wmotice of it.
There‘ore, the facts are known. There
is nothing new

stegfmmd: g v a@ &9
H JT TN AL AT F HILC A
R ag =Y TN ?

Shri Bhagwat Jha Azad: I am not
talking to you. You talk to the Spea-
ker as I am talking to him. Don't
cross-examine me; don’t shout and
show your anger

Mr. Speaker: Order, order.

Shri Bhagwat Jha Azad: Sir, the
House ig fully in possession of ihe
facts. Firstly, the Public Accounts
Committee, in their 50th Report, have
mentioned this officer as responsible
for something, Secondly, there was the
Cal) Attention notice by me and three
other Members. Thirdly, there was
the reply of the Finance Minister.
Fourthly, the reply of the Chairman
of the Public Accounts Committee is
known. Fifthly, under the Rules, as I
told you earlier, you have got the
right to give direction to the Public
Accountg Committee. Sixthly, thig is
the last motion of which the notice
wag given. Therefore, there is noth-
ing in the dark. Everything is plam
and clear.

13 hrs.

Mr, Speaker: Despite all these ar-
guments which have been advanced by
Mr. Azad and which are, of course,
very forceful and valid, my position
is quite independent of that. I can-
not allow an officer to be pre-judged
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here before the Public Accounts Com-~
mittee has seen that. Here he would
be criticized; remarks would be pas-
sed against him. (Interruptions) Be-
fore the Public Accounts Committee
has an opportunity of examining the
whole case, how can we discuss it
here? When the Public Accounts Com-
mittee is seized of the matter, how
can we have g discussion here and
make all kinds of remarks and com-
ments?

st awd ;s sEifoy wwEr
T ?

A wy fomd : weaw R,
& Fqr DAY T g, 9q@ F A9 RN
fade w1 ¢ @ &, wET @i w0
T g7

sreqe HEE : § FLEFATE |

Ay fovt . A FT THQ,
R T A A & A g
FTTFY | IO O F1E g AL & )

weqw wEE : g At g OF
WA F A | T A § ql T4
FHATERTE | 5@ § og &7 Fg
@ g &, 7y i sRfasg
Hrawg o feafa § @ a1 TR
e gfed 7 € 1
Shri Hari Vishnu Kamath: You

should fix some time limit also for
this.

Mr. Speaker: That also, I will say,
I can assure the House that I will
try to provide an opportunity, when
the report is made, for the House to
discuss.

ot wy fawd : weae adam, ¥
EEqT F1 T §, W19 g Ffqq |

Shri Surendranath Dwivedy; Let

the motion be put to vote.
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Mr. Speaker: He has moved it
I will put it for the acceptance of the
House.

The question is:

“That this House, in the light of
the statement made by the Chair-
man of Public Accounts Committee
on 28th July, 1966, in Lok Sabha,
directs the Public Accounts Com-
mittee to consider Government’s
reply to paragraphs 4.39 to 4.52 of
their 50th Report (Third Lok Sa-
bha) in so far ag they refer to the
then Secretary of the Department
of Iron and Steel and submit its
report to Lok Sabha within 23
days.”

The wmotion was adopted.

st Aq fomd : sEaw wEKET,
AT AT FTAFG |

Shrimati Renu Chakravartty: The
fundamental  right of the mover,
when a motion has been put down, is
to adduce arguments. I think yow
are wrong. I shall walk out on this,

(Shrimati Renu Chakravartty then lefd
the House)

stag fwma : @ § aw
QT FT g1 G &, & ST qT9T G
F) AT AT FT AW g1 AW
o A § @9 i T @ g
FATAT 457 FX W@ &, a1 fmi W@y
AT FN

Tag fmaadia g

Mr. Speaker: We shall now take up
further consideration of the ne-confie
dence motion.

Mr. Rameshwar Rao.

&t 7 foma ;77 4y @9 weaTC
A AT FCRE )



1957 P.AC.

Mr. Speaker: I have done what I
have thought fit. Nothing beyond
that. I will now take up further con-
sideration of the no-confidence mo-
tion.

Cﬁﬂ!!ﬁl‘ﬁt mmiq'a
FHH T TE ¥ AG A9 qwA 8
g aR i AaT R &

s FERY ¢ fawge W@ aE
wE!

o vy fomd : fyage A Q@
WR | oY THT F 0T § AN
ggfom e RE ' afewd & ag w W
T FIYT A RIE, F AU I
Qfewate w7 Y& 71 @I E 5w
IFT & 7979 7 AT ar faasi

Heqe ARYEd - wfavaTa F1 TE
A F L TEHF WAL F F g | W0
€ THE 18, A I FT 30
AT yATfaE =R

= TERAT TR (ITCEHT)
Trq faden ag € % 99 sgaear &1
qeA IS1AT 94T § A FAT AT IERT
gAq q&l |

weuw vEEd o #W oga faam

st THEI® AET 0 WOR AT
Hai g oy o g3 gaR faomw
9T A Y |

Shri Rameshwar Rao (Gadwal): I
have listened with care . . .

= qITEY . HEAW WG, IR
EEAT T 9T AT G |

wers Wgew - T
wfg¥

&Y WY 4T qAWIY N G

IATEF FW T g 1 ;Y faer
e, FT THT A ¥ Jo0r ?

wg fom,
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5t Wy Ry feel s an
e F 9 ¥ guR @eq ¥ fraw 9
g¢ & o & wrosT s fw 176
(T) N A= &= TTRET -

“A member in whose name a re-
solution stands on the list of busi-
ness shall, except, when he wishes
to withdraw it, when called upon,
move the resolution, and shall com-
mence his speech by g formal mo-
tion in the terms appearing in the
list of business.”

Shri K. C. Sharma (Sardhana):

“When called upon”.

=it wrg ot : g sy @ At
YR qw o 8, Wifw o=amg 11
TIFTIST & & T @1 g "X I
IR AN FW FT qH T AGFR §,
A Yy 9 FAw fgw W@
faar

AN WEAT : {7 9gH T 2
f& & @ & fo sglaww 3 wrg
T o Seqra #7 fIE IE@ Agl 9%,
FfFm @ F FeoR N AfF wEE
Wiegww TgW #wn a1, W far
T fat fF o9 5@ 1 g3 s ey
g F Aarfas &9 @ {50 q@ &
I9HT &, 38 37 wfge §, {9 =
¥ mfaw fear @, w18 <9 o
TERABIZ

St Ay fed: @A ¥ Tl
ST, 7@ F A1 H wyvowT fvrg Fqr § ?

ReAY AW . AT AR Fg
faar & 1

=t ®y foqa : famed ¥ wee
faage ars §, WO qH TE W@ #)
FgT | AT TG F qIEIG OH Wiqw
[ 1 qU wigwr §, w9 3 wfagwr<
T 3H T § T S E |
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s AT ;& S A GIE |

Nt 7y feerd : worw Ry,
T I B W@ & | T &Y @
9 999 TF OF foig s qaar R E 1

TEAR WEAT © AT &3 AEh |

st 7y foerd: oraq w3 a1 fF
# faawfaer< & wwqmer F) 9o qwAT
g1

wew REEd gl A9 Fr A

Shri Joachim Alva (Kanara): We
protest against the repeated deflance
of the Chair. He has been repeatedly
defying the Chair.

1959

it wg foor@ : 5@ WX OF AL
AR, BF Y O A1 Fax Qo |

seas REEA w9 ;9 q9 afed,
TIAATFIRIE !

st ag famad : s A S FH-
T gfd " W W o Ad g
T 7 71TF T F HEITEF @ 0
WYY G FE AT FT A fawar-
famr< & W 1 v §, waw F QG
TEITT §, Ik AR F & qOAT GG F
T AT |

A ABISA, UF AU &1 fauwr-
fawre Wi w1 yeq1a &, W faw W
o S e & faarw §
AT T A ST & f5 qg Y
THIIE IS AT T, IqF
TF 9T ST a9 AT §, S
faos & | SRR T Wl e FX
swifed 1 £, SO wHER F oY
wifers & ST A 9ed g & o
oY g, IUFT AW F, Il W z@
frityrfarsT< Wi § e oAy faws
FREATE < |
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nq g W Sfd T 9tgd §,
FHRARTH AT FOT ) FTTARX S
AR FIT 1 0F T AW F AN
I g9 W AT WX I
o7 ¥ w1 5 F wod farerr e §
T g F TF T 1 AT A qHAT
fiag o aw wrang fam | 3 g9
ged QAR W w/W, TW T
ST T AT qA QT 9T, TR
THFA 2T AN G 199 IH IR
N T qF &) oY, IgFT 9@ I
€ gedurer 7 gom, Fifs AN
1% fauiy a ) 9€ | I« TER
W A gooT AR Q9 W, qY
fov @ wrefrai F1 &1, SR A THF A
w1 fir & Shawre g SR i< 9
A w3 w7 & AR E | IR afes
QHEIgRY FAE F WG F GG
BT sk TEN qg B g1 TES
W o, fear fs #@ s
& o 9 I feqr | qg FeR
@ fr ofia® FeeE FAE A W
g g g fRar ¥ AR I§F
faemes & oF awr § gF wSr =T
=g § 1 f6T SN W g9 A |
SR @y WX Fg fF A AN A
g | 1 g g7 v afeers wweew
A F AT GO AT Y, G AT
¥, HI I AT F & v TfoAs
HATITH FHET AT S T GG & |
wofod & gad ar § w7 ¥ 989 T
FIAT ATEAT § W T FS A1 =180
g1 fox 9w i ag 30 =it @,
oY F9 J FH 9H a1 Y | I 4G
oo F X A 99 v {9 gE
R I
TaemT & Y wiER aRae w6
3 OF (SN 9% AD WY AT G &
AR o To To F AN § AT FT°

wEY & | T A% qg TN W |

Report (M.)
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[t g o)

RN ooff g et g
framraslt ¥ SawT weamT F@ HqOE
T AR G WS | W J S e
§ 3§ X & wT FT SAET @y A
gUT FET ATEAT § | Faw fow qiw
EARBEIE R LRI CRE I
ST Y AT § | S ¥ F8 T
w@E:

“Now, I  believe it is a grave
breach of privilege and contempt of
the House to print a petition and
circulate it before it has been for-
mally presented to the Lok Sabha.

2. This petion, I find, has not been
presented to the House.

3. The contempt of the House be-
comes all the more serious because
the petition is no ordinary petition
ventilating a certain grievance; it
traverses the finding of the Fiftieth
Report of the Public Accounts
Committee and seeks to prejudice
Members adversely against the
public Accounts Committee by
bringing undue influence on Mem-
bers, Members who do no: have
any of the materials that led the
Public Accounts Committee to
make the report.

4. Assuming that the said petition
had been presented to Parliament
with the Speaker’s consent, even
#0, it would be a breach of pri-
vilege because I think the petion
cannot be circulated without the
sanction of the Committee on
Petitions.

5. Further, this printed matter
bears no printers’ line and so
whoever printed it has also com-
mitted breach of privilege and
should be hauled up.”

ag S HTAET § 98 WHER GRerS
FIAT F AT qIEAC §, IR AV wSAT
qfcafag #1 & o sfaa & &
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I § AT ZATT TN 1 AT fear
LI g Ay WA d o
freet wRR ¥ Tg@ & o A I @y
&\ = FTHT 7 WY @ I F) ISAT
97 gt 7 # U 6 A B FRAAA
a1 d9g ST T AN § ST g
THFIfwT #1 91Y | Y 3T AR § I_A
&N FHI g gawmT, WX g fedr
1 TG gaam, {6 ag ofdaEe F
UF 939 & 99 @Y & | 79 IF
THHT 94T qH G AAT | T qHEAR
YRATT FFAT F AHT &, TgHT q@r
oY 7w el SeT ) gafed Ao
HIT FLAT A1gaT g 5 i arars
HH F WY qEAT § gAs fgars ate
farfad ot 9% ga« fage™ & &Y
e F T ATIA, W IAET JTHAT
faarw faee afafa & @ ey

w27 g : & 79 § 0F dq9
9% W § | 9§ Sq_T R T4 T
= oo v agoe fear | swam A R
Y ¥ TWHF F@T § 5w Far
& A T I A AW FA ¥ /Y
Y FIHT ASAT F1 TFIE FL A AG
I QIS § | | F § 5 g5
far | a1 74T 98 99 ¥FEA B WY
LEE

Shri Bhagwat Jha Azad: Giving i
to one Member is enough.

st Ay fmad : & IO W
far g

(Laughter).

Shri Rajeshwar Patel: It was
circulated to some other Members
also,

Mr. Speaker: Members should
realise that it is not a matter for
laughter. It is a serioug thing and
we should consider it on merits.
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o 19 g¥ @ AT ey
TR AT F @I | . .

Y wm fonrd : 5@ vy ¥ gE
% T * o1 yfaseqw § Sawt
T9F YT § AT ATEAIE - . . .

qETA WA : WA HITH FTE &Y
I | W T Fgr F I 7T &
g A1aT 999w fE AR A sy
fRT g sRET T . ...

st uey forwd < 9@ § §, SN w1
t...

weaw wgiew: ¥ ag s fE
EX AT | WM Y F fF o9 &
=7 .

=t vy femd: g, SR Far 5
AR 919 I A7 §A1 §, gW &9
w1 GAT S )

AR ARG ¢ AR I 48 F
f Mw aw Hosf 3T e & 1 79
ag Fg & IA%T 5o w1 AF @I
...

ot A fowd : Y T, a5 FF
wFar § 1 ey 6% oz s
;N

weaw AEET : § W9 ¥ a8 Fgr
TR Rfom N wmes
a1 & 5 o fafeam mifemare w1 s
g g JFE FY AR &1 & awaT |
T I 98 TF AFEL F q79 919, ga
F qg Y M ag Fifew s fes .
AT 99 I AT FA & f9Y q7iC
& A fafews @199 & Qe Seive #1,
gl T% O JaHT AfefEIaT g | F F
q® Y, AR F 9 I, TEF
Y, QI TR ITH § F1E 7 a7 O
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ag o, ara wRfE F g ST aFaT g |
WL g A F9C FW J g e
< faan, @t I e FA A OF
A awar | wRAE e s F &
WANIGH A AT TF & |

=it e forerds : weaE WEET, . L .

ST HEN @ g GACH AT gy
oy ford, qa g7 " o qg=a fF
st I g § Av e | fe w oy
wEY, AT F 9T AT FIE AH 4G
wr o 7 fafeom agde s rad g
q9 TUICTH § | T AT Lo A
#T qTq Fg a1 & qa1 F F T GHAT
g 7T Taww 39 F foad du g

T % @ F qare g (o
fire 7 g€, @ & ag dw fafreez
fagm | ag w7 F1 7w § 5 ag swd
for TamT & |

ot gft faow o : Sw I ¥
TR |

s wgRw ¢ el 9 fw
qifeaTave #9147 397 | 98 T g9
St g § f6y § 9% ¥ S qFaAad
ag § fafewm #1 639 T pegore
it has been presented to the committee.
ST HTYHT I g1 g I & Tq47T Ja1q
¥ fa¥ q@R g, WR W g
aifaq g 9T @1 98 T THHEE g
X 99 T 9K T a0 |

=t 7y fema @ a® 80 [z @Y
2 1 wod ag favig fear § fs awre
AR & F 71 F1 W g Afgs
T & fF dYo wo Yo =T fimE *Y
HAEAT FL AT IW F IR A owfgw
IR TFS T |
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weR wila: W9 ¥ oA
Fara dw O ¥ fay war F

ot 7y fowd e AR, &
fRm s agmg s @ &
ag TG TFTATT HAT F TAT B ATAY
TR | THHT FIE qErT g TG | S
e fFag i EMF a2 @
g

qIR qHET ¢ AL 99 A A
f & |rg oF @7 graT g o

ot wu fomd : o AT an A

qerd wgRg: 9g W A @
faa =1 & wxSY ¥ 7A¥ AW F
it w1 H Afew g W g @
IAFT FAT AT & |

FEAME & GFEE § FAT AT FY
e & f5 ag Tl A wgoe fean
T

ftwy fomd : ag g A1 Araw T
71 31 Al A w31 AWK T for gEdr
FET ATE E

e WEHEW © I 4T FT g

& ¥ | agawe FY 917 § J@ o o
IT AT AN A0 FEd |

st wy fomd: S gEw qer @
Ia% 18 oF @1 fagra B, WX a7
g 5 zod gwreaET aaT e &1
FYE FATH AL | A GHAT TW@T I ATET-
feq goare 2 fad sevmieEaT g,
AT FFTH FT aWAT B, T e A
aug & gt § | AfF o i & fEa
HEAT AZAT § AE AR ANHIEY
hare #1 ware & foradt wfaa gam,
* T AT GRA, gAY A IEar,
™ & wfd o e A Hifew
ST Rt
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T ¥ gua faderfase W
ST g @ Qg | g faw wwd
= e ST el wify Sy &
& ofers wetowm #7d & at ¥
arferaTdz FT gHAT FAT TOFT @I
T # ag arfag wxar g 6 9 sy
WS ¥ | HAAF AT AT F IS
A qg 78 W R ¥ 1 w=6fF o
97 ¥ I 19 #E 7Y freafafga arsa
Fg ¥ fo Qo Hlo gra=t v whwaw
aar frgmaet § sa¥ gvamr § | 9ud
TR S AT YT AT

“So far as the assurance is con-
cerned, the only assurance I cam
give this House js that the proce-
dure will be followed. The PAC’s
recommendations will be looked
into and examined, and certainly
answers would be made to the Pub~
lic Accounts Committee, and the
Committee, I am perfectly certain,
will place all these observations
before the House”.

AN IR T :

“As you know, when the Public
Accounts Committee makes its re-
port, that report has to be con-
sidered by the Government
and the Government has got
a right to make its own ob-
servations or its own judgment on
it, and the PAC has got the obli~
gation to put them before the
Houses. When that has been done,
then any further step that may be
taken would be considered by the
two Houses”.

ag 19 7S FT IJgA g | FIE AT-
qRE A ag A9 T A W A 1 A€
=8t a<g ¥ arfe® ¥ fr 71 wfwar & )
% Ao IR wadt A fawre
*fed, froaoit Ffed, wrermm wfgy ar
A< Ffgh, o To o F qrg Wl
4t IaF A ¥ g |rfga, fo To &Yo
1 T3 Far ¥ foram av 9wF AR §
afgm dr W oA R § AR TR



1967 PAC. SRAVANA 11, 1888 (SAKA)  Report (M) 1968

Ty FY Ffrw FQ@ § fF o To Hro
Taa €Y, TTq afqg #7, @9 IR
HT A T TG 97 | | T TH T@ $
TEH TEETA A AT I § QY AT I
Fgm g 5 zg ¥ oz
& faore wfasrdd w1 v Hiar 2 it
I TFATHT TETE Gt & |

o 39 fF gl |1 oo Y
2 7 OF TW AT =T § AR @y AR
¥ %5 Jardza € frer & oF At
AT AT 4919 T IMAG FIRT W |
T AT Y %9 929 § @ av g A
T AT T UG T . .

it wae fag (Faar): W T
T g FY wferdi F §

st wg ol - 99 qE W %
aré g% o) 3a¥ & i ey & smowy
93 X AT ATZATE | I3 AT oY §
Fgr aT :

“There is a time-honoured prar-
tice and a convention in this Hou:e
observed for years together in the
past, that even the Government or
any Minister cannot come out witn:
any statement pertaining to audit
objections unless they came through
the Public Accounts Committee.
Even the Government are not per-
mitted. If they have to say some-
thing about raising objections per-
taining to the PAC, such statements
are always processed through the
Public Accounts Committee”.

IqF FIT ATY TSI AZIeT, Tg hadAT
J]}E:

“T also agree that when such
things are said and something has
been contested, when there is a re-
port of the Public Accounts Com-
mittee and members or any other
body or even the Government have
any objection, that statement must

go to the Public Accounts Commit-
tee first so that they may have a
chance to consider it. T agree
there”.

Ig qTOE T WY I £ 1 9T W
wIE:
“The explanation is being gent to
the Public Accountg Committee.

They will have an opportunity to
look into it .

wer WERW - W A A
Tl T § A e aw ¥ AW AP
ATIHRRY

it wy fed ;. I@AT@ AN B
A 1 gwgeaa R

qER WERT WX IFF I
THFQAENATIN G TNE R
T

ot vy fawd : avr A F IRA
¥ g9 yOF Vg & ™ W
T TG

e RERY © WW AT § |

st vy fom? @ TS A1 d9E O
UG AR FT AV T4TT 9T Iq9 AT
dMEA FEET AR (AT UT J0E
e 7 T

“Even so, Sir, I have decided not
to say anything whatever here about
the observations of the Public Ac-
countg Committee, because I would
like to abide by Tyagiji's advice
that I should conform to the usual
practice of. first placing what I wish
to urge before the PAC. I am ac-
cordingly going to submit 3 note to
the Committee and would, there-
fore, request the House to suspend
their judgment till the Committee
has re-examined the whole matter
in the light of what I propose to
place before them”,
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[t wy foaa ]

& 78t awaw g 5 w9 grow ww
TIHA G T FIE o ¢ | g@fag
# fragr s awgar § fr oo
N qgw ¥ W g F A faqwr-
faai w1 Wi R € ) oE @) SR
Irfg dR o 991 Y, THaIH! T
wEY A TGt F 91 F FT 5 ag .
A %A & T Fa7 HEAT A
wrTe @ foear 2, & ot @ T
F1a 75t fear &, 3791 fowrs faege
6 2 | a8 S 9%rE WA AgRT A &Y
@ SN CF TE AIEE i
aw ¥ qar = & afuw a5 SR
o To Hlo F N wWe F HX IaH
i F o frewd § § wa § WK Ia
TG T AT )

a9 TAH WRRd & wa ¥ 9N
TR F TF TG FE | AW AFL I
W F aur ¥ ag W7 wder dar a7,
o f5 faegwr Izfma= &, o 90
WOH A A arfad fear @ oA
oF qum § g, 6 oo e qo
@ro w1 fadiv d3% g F THA
W gfAT F IR F FG § I W
faqre # £B W §EL F1 7 oY
3 | WR 77 wEE DY G@GF T
[T A P A FH Y AT Fq A
@A TRAT N FO I qWT Tgd @A
qeT & | gHEY SET gafAaq @A ger
&ifF AT qET X A 6 FgT §
& =% faww difer @ qomg sroeiy
W TR A &, Vo To &V o IqF FAX
faart #< ST@ wR Sy haen §
g HEAT WGH F ATHA [ |

ag gaaeq 1 fafra afwetd,
méf* T qF Qo To qo F
qEY T g AN 5 e
qIAYSAT § gl IF 9, M AT A 78
O TgAfA TFE T AT AT wwE

AUGUST 2, 1968

Report (M.) 1970

T q9 A% IAF! qgT =T GGy qEAT
& &l A o To do F WRF
¥ F A A § AR I O
& ag TT BT FIAT & | A fraT
t 5 wfw Swd ag § wEA
FI—ATATA FT TeT W F IU IR
3 AT E, AT F WY T ARAT
§—ag o= fFar 3 | g@T IR A ]
f& R Sa*r 37 whem w7 oq@r T
AT @ wTaT gH SN F33 5 wEIg
A=A §, T IS A §, T A AY
we §, UsHifa & afefaa agt & | afew
I A TE § | 99 B 4g T § WK
TR F oowE W T ag 9w
AT & | GF 9T TEAH "giad, IR
AT FT G @ w7 AR qEr Ay
A FT AHAT 99 TgT FHe vy v
a7 q TRIT 5@ 939 v wgr 4 o
AT A FIAT FAT AT AR I A
W A W—as T R §—
gifaa frar @ st w@ew oaadt &
T@E IR WY FE o NI IFA
T agi aF F 5 ww wasn @
Y & | TR ar fF sy W ®
TF Wed & FE A T § | & qrar §
fr avit warst & ¥ € 1 Al R
T Y A 9 FeX A9 feFmay §
T Y T8 e 3o fegmaar st
& forg 3l qegg @Tw IGW § AR &
IR G G B T aHA qW FR
93 #x ag @ifad s 9@ 5 o
oW § IR e 4 weT w1 W
foar g1 gEd o feEd F wemEr
o Y @ g awar & 1 & wui
faeger =&t s § 1 AT WY
HITWINT § | HT AGICAT et F7 QAT
gW @l A fgrgear & o # Y
Q@YY 34T @Y & | AT A AEA ¥
wgifagm & § @ W ¥ FH AAAT B
g § 439 F A FA W e
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T X | At &Y wiw FF o e wH
¥ IO FAEA — wAT AT &
AT HHA wew F7 T FT @I E—
T @Y 7T A o ey gy w0 Afw
T @T wEq 2, safon o7 fawar-
Farre w1 Wt gE e w7 gt
R FT g9 F fow fr & T
w0 ¥ AET AT §, wege gy, fF
HOHY AT FT TR FFE T A AGA
N 5 Y fF S # A W,
T FY A FT [ a9 qE&5T H/
T FA T FH T &, ITH 78 T4
WHTWW F 1 AT A A THT AGE
T Y TG AT & | TR AT TF HE
BT ¥ IHTAGATAT AT AF FAHT AT
= oo g7 ggarm =Ty §. ..
(o)

Shri Shivaji Rao S. Deshmukh (Par-

bhani): I very strongly object :o
this.

st wy fowm : T Al foasr sy
T T ART FggAw F fawFy
v R @ fauwfasr & s =@y
THFHT FL |

st WERA 0 T ABA AN, AN
frraragrd ?

st vy fomy ;T A w0
T A TET B A FATR |

werw wgRw - a9 few ¥ fag
T W= FT T g frar g ?

it 7y fowm @ w1 S gREAW

F & 1 fro To Ao ¥ G A7 HYF

ATHY @Y & | WA TEFT g T

FF AT & JE § S ar o aw
% SN T HE ATH AT 930 )

Shri Sachindra Chaudhuri: I have

heard those points, whether they are

an inquisition or a privilege motion
is something which I do not know.

No-confidence
Motion
You have heard the entire matter. 1
have not got any paper before me,
and therefore I cannot with exacti-
tude tell this House exactly what hap-
pened. I am speaking from memory.

ot vy fovd - 7 Ffgw | B Tl
Y TEIT AT € | GYH T H7F FfT)
Mr. Speaker: If he wants time, he

can study the statement that he has
made and he can make the statement

1972

_later on.

Shri Sachindra Chaudhuri: So far
as the statement is concerned, 1 cam
certainly give you the statement, no
difficulty about that, but I wili tell
you what happened. I am saying this
from memory.

Mr. Speaker: Would it not be bet-
ter if he studieg this statement amd
then gives a reply?

Shri Sachindra Chaudhuri: Cer-
tainly.

Shri Bhagwat Jha Azad: The en-
tire thing has been printed in Cur-
rent in the front page and sent to us
with red pencil marking along with
the jeep deal case. May I know
whether that is also included in the
privilege motion before the House?

13.31 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS
—Contd.

Shri Rameshwar Rao (Gadwal):
Four Members of the Opposition,
Prof. Mukerjee, Prof. Ranga, Shri
Trivedi and Prof. Hem Barua have
spoken at length on this no confidence
motion. I have heard their interven-
tions with care and attention.
Normally I like to listen to iny hon.
friend Prof. Mukerjee speak because
of his chaste English, classical Sanskrit
and lyrical Bengali, but I wonder what
happened to him yesterday.
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[Shri Rameshwar Rao]

Be that as it may, none of the
learned leaders said anything tangible,
apart from saying that the Govern-
wment was incompetent or the policies
Government was following were
wrong.

13.32 hrs.
{Mr. DEPUTY-SPEAKER in the Chair]

Surely we know the difference
between an intervention in this House
and a speech which does not have to
take into consideration arguments to
convince other Members here.

This Government has beep in office
for less than a year. The hon. Mem-
bers who spoke did not list the sins of
commission and omission of this Gov-
ernment. However, they averred that
the Congress having been in office for
18 years, the circumstances the country
faces today are the cumulative result
of governmental action over the years
and that the present Government,
being a Congress Government, should
shoulder the blame. This I can under-
stand, and yet the hon. Members not
only contradicted each other, but
contradicted themselves.

Prof. Mukerjee was at pains to em-
phasize that this Government was
veering away from past policies and
should be castigated on that account.
Not only did I carefully follow the
learned  professor’s speech here
yesterday, but I went home and tried
to analyse what he had said to make
sure that I did not miss anything
worthwhile. He said devaluation had
been a stab in the back, he said we
had not taken a moral stand on
Vietnam and had not condemned
those on whom, according to him,
there should be damnation. Apart from
this, he appeared to attack countries
and governments other than our own.
I shall deal with the points the
learned professor made a little later.

I should have thought that a debate
on a motion of no-confidence is an
opportunity for Members of the Oppo-
sition to analyse Government policies,
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show that they are unsuitable to solve
the problems that we face, and pro-
pose an alternative set of policies,
arguing the while that they could be
more advantageous to the country.
This, surely, is the job of a responsible
opposition. None of the learned
leaders put forward an alternative set *
of policies, All they said was that the
Government was 1ncompetent ana
should go. Even the most learned pro-
fessor, Prof. Mukerjee, I am sorry he
is not here, did not offer an alternative
set of policies. I wonder why they are
afraid to offer an alternative set of
policies. Is it because they have none,
or are they afraid that whatever
policies they offer, suggest or accept,
would bind them to certain conse-
quentia] decisions and obligations by
which they would have to stand com-
mitted before the people of this
country and to ask everyone for dis-
ciplined observance of such consc-
quential decisions? Are they not
willing then to stick their neck out
and say to the people that this, this
and this will be done, aad that the
consequential privations and hardships
have to be endured? Of course, they
are not.

I am glad our learned professor is
back. Not even he is willing to say
this, because even he wants to run
with the hares and hunt with the
hounds.

Let us not forget that only a res-
ponsible opposition which can hope to
win at the polls and form a Govern-
ment tomorrow will find it necessary
to outline alternative policies, argue
them out and try to justify them. We
are all painfully aware that none of
the parties that the learned Members
who spoke from the opposition
benches yesterday represent have the
faintest hope of winning at the polls,
and so they have no reason, not even
to appear to be reasonable and res-
ponsible. I can only feel sorry for
them and warn my countrymen not
to be misled by those who have no
policies or programmes to offer. They
believe only in character assassina-
tion and if possible in creating condi-
tions of anarchy, because they are
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convinced that out of order and
orderly progress neither they nor

their parties can benefit.

Prof. Mukerjee referred to Vietnam
and accused the Prime Minister of not
condemning aggression, not taking a
moral stand and attempting to bring
the parties to a conference table. On
the same analogy, the learned profes-
sor should condemn the U.S.S.R. The
USS.R. did not condemn Pakistani
aggression against India. Or, does my
hon. friend, Prof. Mukerjee, believe
that Pakistan did not commit aggres-
sion against India, as he and his col-
leagues thought China had not com-
mitted aggression?

Shri Indrajit Gupta (Calcutta South
West): You are more learned than
the professor.

Shrij Rameshwar Rao: Or, does he
think that the U.S.S.R. did wrong in
not condemning Pakistan, or is he
willing to agree that if one is serious-
ly interested in the solution of a
problem like Vietnam, nothing is
gained by condemnation of either
party, that she must bend one's
energies to bringing the opponents to
a conference table? Surely, that is
what the U.S.SR. worked for and
achieved at Tashkent. And if India
attempts something similar, it becomes
influenced or pressurised by interested
parties!

My hon. friend, Prof. Mukerjee,
also spoke about the National Libera-
tion Front. He mentioned that there
had been no mention about the
National Liberation Front in South
Vietnam. I would like to draw his
attention to a reference that has been
made. Would he kindly look up
Yesterday’s Times of Indiz centre
Page? I quote:

“In Prague, about a week ago
Literani Noviny republished a
series of articles from the conser-
vative French newspaper le
Monde. These articles, dealing
with Vietnam for the first time
told readers of a Communist news-
Paper in a Communist nation
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that the Viet Cong commit atro-
cities against villagers of South
Viet Nam. Up to now, Communist
audiences have been told only
that atrocities were committed by
Americans and their South Viet-
namese aliies. The Czechoslovak
paper and a broadcast of the
articles as well carried le Monde's
account of how the Viet Cong
cause destruction and suffering
among the rural Viet Nam popu-
lation, how they kidnap, murder
and torture village chiefs and local
officials, .... how they commit
executions, repressions and terror.
Le Monde’s stories gave grim
episodes of Viet Cong terror and
pointed out that all the people
and not merely the collaborators,
undergo steadily increasing pres-
sure. It told of forced conscrip-
tion of villagers for Viet Cong
guerilla services, including the
drafting of young boys. It told
of oppressive taxes levied on
villagers by the Viet Cong and
collected at the point of the
machinegun. This must have
come as g shock to an audience
accustomeq for years to only one
side of the story .. .".

as it must have come as a shock to
the learneq professor. It is probable
that preparing for his blistering
attack, he did not see the newspaper
report yesterfay or would he like to
say that this newspaper of monopoly
capitalism colonialism and imperi-.
alism is misquoting or would he like
to join, when the occasion arises, his
equally learned colleagueg in China
and North Viet Nam in calling the
Czechoslovak communist party the
running dog of imperialism? So are
the Soviets in Chinese eyes, revision-
ists and lackeys of imperialists. In
the eyes of our friends anything that
anyone does that they think is wrong
is a result of outside pressure or is
being done either by the lackeys of
western exploiters or revisionists or
by.the running dogs ot U.S, Imperial-
ism. It is time that our friends
opposite appreciate that we on this
side of the House are aware of their
attitudes anq plans.
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{Shri Rameshwar Rao]

I would like here briefly to recall
to my friends’ minds what happened
in Telangana about 18 years ago when
8,000 people were murdered in the
name of people’s liberation move-
ment . .. (An Hon. Member:. By
communists). That is understoof. I
have not forgotten it; I come from
that area; facts and figures have been
given in this House. He calls devalu-
ation a stab in the back. Does he not
realise that this country had conceal-
ed devaluation for over a decade! It
is natural that the question of deva-
luation and the consequential steps
that neeq to be taken should receive
important mention,” Government has
been accused of having resorted to
devaluation under pressure. It has
been suggested that even Parliament
has been misled by a denial in this
House of intentidns to devalue. Sure-
1y, Prof. Mukerjee does not suggest
that Government should have given
advance notice of devaluation. Deva-
luation is nothing more and nothing
less than the correction of the par
value of the rupee. While motives
have been attributed to wvarious
sources of advice on devaluation, it
has surprisingly been overlookeq that
the present devaluation of the Indian
rupee is a direct result of a fall in
the internal value of the rupee over
many years ... (An Hon. Member:
Why did it fall?) I shal] come to it.
Even in countries like the U.S.S.R.
‘and Yugoslavia in particular and
even in Germany before war wHere
there wag the strictest possible con-
trol over exports and imports and
foreign exchange dealings, this con-
nection between the internal and ex-
ternal value could not be prevented.
Many reasons can be advanced for
the fall of the internal value of the
rupee. Mainly it is the result of total
production not increasing in propor-
tion to the increase in money supply.
This has been the result, not neces-
sarily of faulty planning as my friend
Mr. Masani triedq to make out the

other day, but mainly due to lack of
growth in the agriculfural sector.
Agriculture forms the major sector of
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production in this country. Increased
non-developmental expenditure, 8o
called, which means more expenditure
on health services schiools, social ser-
vices and the like"are certainly mnot
the main factor. In a country like
India; with our massive poverty it is
natural that we should want to go for-
ward with development rapidly. This
cannot be called ambitious planning.
Accentuated by two wars and two
years of drought inflation has increas-
ed and has led to the diversion of
exportable goods to home consump-
tion as also increased pressure on
imports and a decline in the incentive
for import substitution. Inflation at
home would naturally lead to wage
increases and cost increases which in
turn made our exports difficult and
uncompetitive, All these led to the
entire gamut of export incentives,
tax credit certificates, direct subsidies,
etc. Would the hon. Members deny
that these are all forms of conceéled
devaluation? It can be argued that
devaluation wag not the only remedy
or solution to the present imbalance
in our economy. It will however be
conceded that whatever policy we try
to follow to prevent these imbalances,
there will be a measure of concealed
or selective devaluation. It is a ques-
tion of judgment whether open deva-
luation is not befter than concealed
or selective devaluation. Concealed
or selective devaluation, apart from
administrative difficulties has an ele-
ment of the whole society, which
means the public exchequer, subsidis-
ing individual importers or exporters
and in a manner where a certain
amount of arbitrariness cannot be
avoided. This in iteelf leads to un-
certainties and distortions in the
economy. The only other way in
which we could have avoided deva-
luation is the manner in which the
hon. Member from Rajkof laboured to
point out the other day: we should
cut development, and cut growth and—
according to him—live within our
means. Without putting pressure om
foreign exchange, by not importing
large quantities of  capital goods for
development and meeting our require-
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ments of imported components and
-scarce raw materials through our
normal earnings of foreign exchange
and in other words, according to him,
stagnating. No Government and cer-
tainly not this Government can
embark on a policy of stagnation.
Prof, Mukerjee and his friends want
us to do away with aid. I for one and
this Government would be very happy
to do away with aid as soon as pos-
sible. But woulq the Opposition be
willing to join in demanding in this
«country a lowering of consumption,
freeze of wages and profits ang not
insist on adequate food rations so fhat
we can build this country without aid.
It does not happen. The moment,
there is talk of possible fall in food
ration in any part of the country, our
friends are the first to lead demons-
trations against any such move. If
there is the slightest price rise because
.of import difficulties, we have imme-
diately processions. If a factory can-
mot function because some spare parts
are not availdble which have to be
imported, our friends are the first to
threaten all kinds of consequences...
(An Hon. Member: That is the only
Janguage you understand). Whatever
policy we follow, whatever controls
we have, we cannot avoid shortages in
this country because our requirements
are so massive and the process of
production is going to take so long
that we have to live with shortages
-with privations and with hardships
and it is necessary that Members on
this side of the House or on that side
will have to jointly accept this parti-
cular fact. Otherwise we would only
‘be undermining the confidence of the
people in this country, in the demo-
cratic process and confidence in their
own future.

Shri Umanath (Pudukkottai): In
1he Government.

Shri Rameshwar Rao: It is not the
xesponsibility of the Government
alone, It is the responsibility of every
Member of this House whgo believes
in democracy and the democratic pro-
gess of development.
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Sir, I am concluding. I shall not
take very long. But I only hope that
the contradictory slogans, deliberately
confusing slogans that our friends
try to put forth will stop. It
is time that we realised that what-
ever processes we follow, we have
to accept limitations on consumption,
and without limitation on consumption
there can be no surplus for invest-
ment and growth.

13.50 hrs.
ARREST OF A MEMBER

Mr. Deputy-Speaker: ] have to in-
form the House that the Speaker has
receiveq the following telegram:

“Shri Indulal Kanaiyalal Yagnik,
MP., resident of Ahmedabad,
detained today at Ahmedabad,
under section 3(1)(A)(II) P. D.
Act and sent to Baroda prison.
Letter follows. Police Commis-
sioner”.

An hon. Member: Is it under P.D.
Act?

Mr. Deputy-Speaker: Yes.

13.51 hrs,

MOTION OF NO-CONFIDENCE
IN THE COUNCIL OF MINIS-
TERS—contd.

Shri A. K. Gopalan (Kasergod):
Mr. Deputy-Speaker, Sir, it was good
that before I started my speech, I
heard the news of the arrest of an
hon. Member of this House under
the P. D. Act. So, that is the way in
which the problems are going to be
solved.

There have been many motions of
no-confidence before this House dur-
ing the recent past. The policies of
the Government have been sharply
criticised during these debates but the
Government blatahtly refused to pay
any heed, with the result that the
country is on the verge of bankruptcy.
This motion is however different from
all the other earlier motions. The
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people have already expressed no-
confidence in the Government by
three massive actions. The people in
West Bengal, by their magnificent
two bandh actiong in a period of one
month have shown that they have
lost faith in the Congress Govern-
nent. The successful UP bandh ac-
tion and the wanton shooting at
Banda have proved that the people
hate the Government more than any-
thing else.

Two lakhs of Central and State
Government employees in Calcutta,
on 12th July, had demonstrated for
dearness allowance and better wages.
The Prime Minister cannot visit a
State without arresting hundreds of
people in that State for the simple
crime of organising a black flag
demonstration. The Government can
not handle a strike unless it arrests
the trade union leaders and resorts
to lathi charges, tear gas shells
and firings. This discontent is
growing not only among the workers,
peasants, students and teachers, but
even the State and Central Govern-
ment employees are coming out in
struggle in a big way. Several other
sections of the people alsp are coming
into the arena. I understand that as far
as the CHS doctors are concerned, be-
cause the assurances given hag not
been implemented they have also de-
cided to go on strike.

The recent strike of Uttar Pradesh
State Government employees is only
an indication of their growing hatred
towards the callous policies of the
Government. If the Government still
prefers to shut its eyes to these harsh
realities, the strike of the U.P. State
Government employees wil] not be
the last one.

There is a mass upsurge everywhere
in this country and never before in
the past has there been so great an
urge for unity among the people to
defeat the bankrupt policies of the
Government. Any Government with
some respect for public opinion would
have resigned and sought a new
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confidence from the people. This
Government, however, has become so
immune to public opinion that it is
still clinging to power and making
every effort 1o suppress the popular
movements,

The people are coming on to the
streets because their conditions have:
become intolerable. They do mot
need anybody to tell them that the-
responsibility for the malaise lies
wholly with the Government. There
is no use finding fault that it is be-
cause of the Opposition, and that be—
cause the Opposition incites the
people to do so, the people come out
in the streets. If the Opposition
is sa strong enough that all the
Central Government and State
Government employees and tea-
chers and others are going out for
a struggle, then certainly the Govern-
ment have to think about their posi-
tion. If the Government thinks that
this discontent can be crushed by un-
lawful detentions, lathi charges, tear
gas shells or bullets it is living in a
fool’s paradise. Even today, though
not under the Defence of India Rules,
under the P.D. Act, an hon. Member
of this House who was in station after
the Parliament recess hag been arres-
ted. The Government cannot but do
it. Where the problems of the peaple
cannot be solved, where some
measures cannot be taken to give
food to the people, to give jobs to the
people, then, the only way in which
the Government thinks it can continue
in power is by the application of the
P.D. Act, arrests, and so on.

This motion of no-confidence is
being moved in this House when the
country is passing through a severe
crisis. Who else except the Govern-
ment is responsible for it? It is not
cnly an economic crisis that is affec-
ting the lives of the people in this
country, but our political independ-
ence and sovereignty are also im
danger. The policies of the Govern-
ment since Independence have only
fattened the big business and landlords
in this country. They along with the
foreign monopolists have looted our
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people al] these days and that is
the main cause of their present suffer-
ings. The five year Plan can no more
act as the donkey’s carrot for the
common man,

The fourth Plan was supposed to be-
gin its operation from April 1966. Where
is the fourth Plan? Four months
have already passed, but this parlia-
ment has no knowledge of the Plan
Though outwardly it is said that the
Planning Cimmission is finalising it,
in reality the targets are being settled
in New York and Washington. The
Government will get aid only to those
projects which the Johnson adminis-
tration consider to be profitable to US
creditors. The World Bank has got
a right to veto every project and its
representatives are in a position also
to dictate termg to the Government
regarding every dollar given ty India.

No self-respecting country will ac-
cept aid on such humiliating terms.
Our Government has, however, not
only lost the sense of honour and
national pride, but it is prepared to
take any servile attitude towards
imperialists to get some doles of
dollars. This has resulted in reducing
the whole planning into a sum-total
of programme for which the foreign
powers are prepared to dole out
some money. When I read foreign
papers characterising India as the
biggest beggar in the world, I hang
my head in shame. If there had
Leen an international competition of
begging, I am sure the first three
prizes -would have been bagged by
our Planning Minister, the Food Min-
ister and the Finance Minister.

Full-throated praise is being show-
ered on our Prime Minister for her
so-called realism and ability, by tne
western imperialist press. They find
her to be the best Prime Minister for
this country who can submit to their
dictates and sell out national interests
and honour ungrudgingly. The Gov-
ernment’s spokesmen have been
speaking from the house tops that
devaluation wag a corrective to eco-
nomic imbalances and hence it was
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inevitable. It is just an attempt tc
hoodwink the people and side-track
the attention of the people and also
side-track the attention from the dis-
ma} failure of the Government to
develop an independent economy des-
pite our three Plans.

When the nation was being to!d
categorically that there would be nc
devaluation, negotiations were carried
on behind the back of the people with
the respresentatives of the World
Bank on this question. This double
standard is being continued while ex-
plaining the decision of devaluation
to the people. Despite categorical
denials of any external pressures by
the Union Finance Minister, it was
unequivocally stated by him in a note
which he specially prepared for tae
Congress party that ‘“the action cculd
not be postponed as all further aid
negotiations hinged on it.”

When we were opposing aid from
imperialist powers on the ground
that it was with strings, the Govern-
ment always was denying it. Now,
the cat has come out of the bag, and
it was proved that the aid had got
very dangerous strings. Our Govern-
ment has borrowed Rs. 4,000 crores
{rom abroad, which means that every
person in India has got a debt of
Rs. 85 to a foreign power. Abcut
2,300 collaboration agreements have
been signed during the last decade,
with foreign companies, which “as
increased also the grip of foreign
capital on our economy. The Govern-
ment has given concessiong to foreign
capital in the matter of taxation,
royalties, export of profits etc., so
that our country has become a hunt-
ing ground for foreign capitalists.

14 hrs.

This path of abject dependence on
foreign capital is bounq to result in
stagnation in our economy. The
wheels of our industries cannot move
unlesg intermediary goods are supplied
by foreign companies. Our produc-
tion in the second half of 1965 in-
creased only by 4 per cent which
shows the magnitude of the stagnation
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reached by our economy. It is this
dependence that is mainly responsi-

ble for devaluation. Was this de-
pendence inevitable? I do not think
so. But the Government preferred

to link itg fate with foreign capital-
ists whose consequences are being ex-
perienced by us after devaluation.
Therefore, I think devaluation has
created a serious threat to our eco-
nomic independence and national
sovereignty.

Sir, it is puerile to argue that our
exports will go up substantially as
is visualised by the Government. In
reality, we will have to export more
to earn the same amount of foreign
exchange. Our burden of repayment
of loan wil] go up substantially re-
sulting in crushing burdens on the
people. The cost of production eof
commodities which are dependent on
imports will go up substantially
higher. This condition will take our
economy to chaos and the danger of
run-away inflation is already pointed
out by some prominent economists,

The prices of essential goods have
gone up at least by 20 per cent ac-
cording to an estimate. These will
continue to push upwards and in the
absence of any compensatory cash
benefits the living standard will be
eroded considerably.

Yet the Government accept these
measures dead at night because of
imperialist pressure. Therefore, the
devaluation of the rupee is an anti-

nationa] act which will only benefit
foreign monopolists and their colla-
borators. What right the Govern-

ment has to sell out the national in
terests at the dic¢tates of dollar-kings,
people may ask.

The Monopolies Commission, des-,
pite its hesitations noted certain
monopolistic tendencies ifi the eco-

nomy. After reading the report, I
felt that the Report under-estimated
the danger of monopolies. However,
whatever tendencies have been noted
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are totally ignored by the Govern-
ment. Shri Asoka Mehta in the early
fifties wrote a booklet Who Owns
India, in which he highlighted the
danger of monopolies in India. Now
after three plans, the danger has be-
come more glaring, but the Planning
Minister is unable to see mumopolies
in the country. Now I feel like writ-
ing another booklet Who Owns the
Planning Minister?

Sir, the Government is not only
refusing to take steps against mono-
polies, but it is taking every measure
to strengthen them.

Sir, the failures of the Government
on the agrarian front are simply
astounding. Not a single scheme of
the Government in the rural sector
has given any relief to the poor people
though crores of rupees haveé been
spent on them. The fact is that
these schemes were never meant for
them. The only section that reaped
fruits from them has been the upper
strata of the rural society, a fact
which has been admitted by even
well-known economists in the coun-
try.

I am only quoting here Dr. K. N.
Raj, who observes:

“Government policy has also
vastly increased the economic
power of large and medium-sized
farmers and weakened the ability
of the Government to get hold of
their surplus. It is a measure of
their strength that approximately
one-eighth of all rural houséholds
own nearly three-fifths of the
tota] assets. In the absenc&® of
effective progressive taxation of
agricultural incomes or land re-
venue of a kind thal could make

a difference, they have grown
richer and more powerful over
time.”
He further says:

*“The bulk of the economic
credit made available by the

Reserve Bank at low rates of in-
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terest—and which now amounts
to more than Rs. 250 crores per
annum—has also been able to be
made available precisely to this
top one-eighth of the Fural popu-
lation.”

No boastful claims from the Treasury
benches can cover up the out-and-out
reactionary character of their poli-
cies.

Now take the example of food pro-
duction. The official statistics show
that per-capita  availability of daily
foodgrains was 17.5 ounces per day
during 1965-66. Wheré has all this
food gone? What happened to
the Food Corporation of India formed
with great fanfare and publicity?

People today are not demanding
more than what is available in the
country. But the Government can-
not guarantee even this quantum of
foodgrains to the people. The assur-
ance given by Shri Gulzarilal Nanda
long back in 1962 that in every fac-
tory employing 300 or more workers,
fair-price shops would be opened,
stil] remains a dead letter.

If the present Food Minister had
the slightest regard for the sufferings
of the people, he would have resigned
his post long ago. Now it appears
that he will not quit his post unless
he is forced to do so by the people.

The statistics of food production
during the last decade highlights in a
crystal clear manner that India could
do without PL 480 imports, which have
not only made our agrarian economy
more stagnating but have also darke-
ned the US shadow over our country.
This so-called aid has become a lever
in the hands of Uncle Sam to bring
more and more pressure on our econo-
my and to dictate terms to the Gov-
ment over one issue after another.

Earlier we had to pay the freight
charges for PL 380 imports in rupees.
Later on the US Government insisted
on carrying 50 per cent of the cargo in
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US bottoms and compelleq us to pay
the amount in dollars. Now they want
the entire repayment of PL 480 loans
in dollars.

This policy of Government has as-
sumed such ridiculous proportions that
even some members of the ruling
party find it extremely difficult to de-
fend it. Shri Krishna Menon, while
expressing his disgust at this policy
last year had to admit:

“We cannot depend on borrow-
ed food, borrowed money, bor-
rowed hopes and aspirations”.

However, our Government cannot take
a single step in this country unless it
borrows something from the US.

The procurement policy of the Gov-
ernment has been a big hoax played
on the people. The total foodgrains
procured by the much advertised Food
Corporation of India during 1965-66
amounted to only 6.6 lakhs tones. This
food is not even sufficient to feed 40
lakhs people in this country. A Cor-
poration formed with an investment of
Rs. 100 crores is not in a position to
feed even 1 per cent of the people.
Despite huge publicity, the total food-
grains procured by all the State Gov-
ernments during 1965-66 amounted to
only 20'4 lakh tones. This too was
forcibly collected from small peasants
while the landlords were left free to
sell the foodgrains at exorbitant
prices.

The hoarders and blackmarketeers
naturally consider the policy of the
Government as a boon. They get a
golden opportunity to increase the
prices to fantastic levels ang loot the
common man. Even according to
official statistics, the prices of cereals
went up from 148 in October 65 to 164
in June 66. In the case of rice, the
index number shot up from 141 in
October 65 to 167 in  June 66. It
should be borne in mind that these
figures are based on the under-esti-
mated prices quoted by the’ traders
while the blackmarket prices are sub-
stantially higher than these quoted
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prices. Yet, the officia] statistics can-
not hide the fact that the prices are
shooting up alarmingly. The Food
Minister’s formal assurances about
holding the price line are meaningless.
The other day the Commerce Minister
said that the prices have increased by
only 1 per cent. The AIl India Radio
says what are the prices. But people
cannot go to the All India Radio to
get things. They have to go to the
shops where the prices are different
from those mentioned by AIR.

Much has been saiq in this House
on corruption and nepotism. The whole
administration has become rotten due
to corrupt practices and it has taken
the worst form at the ministerial
level. Bribery has become rampant
and the amount to be paid as bribe is
going up at a higher rate than the cost
of ]iving index. It has become almost
impossible to get a contract sanctioned
unless a bribe is paid to the persons
concerned.

The Government, in the name of
checking corruption has on'y created
a machinery to whitewash it. The re-
commendations of the Santhanam
Committee have been kept in  cold
storage and serious charges of corrup-
tion are not investigated in time.
Even when complaints are made by
the members of the ruling party efforts
are not made to look into the charges.
There is not a single State in the
country where members of the Con-
gress Party have not levelled serious
charges of corruption against the res-
ponsibile Ministers including the Chief
Minister. However, at every stage the
Prime Minister has invariably cleared
up al) these cases and that has created
dissatisfaction even among the ruling
party.

In Orissa, the question of corrup-
tion has assumed the form of a
first c'ass scandal. The report of the
CB] ang the attitude of the Cabinet
on it has amply proved that the Union
Government deliberately tried to cover
the alleged corrupt practices of the two
Chief Ministers of that State.
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The Home Minister in a dramatic
manner said that if he failed to end
corruption in two years he would re-
sign his post. The nation experienced
phenomenal growth of corruption and
bribery in these two years. The
Sadachar Samiti, the fond chilg of the
Home Minister, itself became a refuge
for notorious people to cover up their
cceruption.  Though a certificate from
the Jate Prime Minister enabled also
the Home Minister to continue in his
post, his pious talk against corruption
failed to deceive anyone.

The corruption at the ministerial
level has become a serious threat to
the efficient working of the adminis-
tration. It has corroded the entire
state apparatus to such an extent that
foreign agents and Indian tycoons can
purchase some of these officialy and
get everything they want through
them. No wonder this machinery re-
fuses to move when the question of
public interest comes to the forefront.

The people have no other alterna-
tive but to fight against these bankrupt
policies. The rising prices have de-
pressed the real wages of the workers
in the absence of cent per cent neu-
tralisation of the rise in consumer price
index numbers. When the Govern-
ment is denying this right to its own
employees in Central Government
services and in public sector under-
takings, it is futile to expect the
private sector employers to honour
this commitment.

Sir, the Labour Minister recently
made a categorical declaration that
the question of reduction: of dearness
allowance of the workers did not arise.
But the same Government in Madras
State has referred the demand of
Mahaluxmi Mills, Madurai, for reduc-
tion in dearness, allowance to the Tri-
bunal. Is it the way to honour the
assurance? What confidence can the
workers have in this Government
which opposes the cut in  dearness
allowance in werds but allows the
employers to file a case in the Tribu-
nal on the same issue? What confi-
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dence can the Government employees
bave in this Government which op-
poses wages freeze in words but im-
plements it in practice by refusing to
give adequate dearness allowance to
its own employees?

Mr. D puty-Speaker, the Govern-
ment assured that there would be no
re renchment in oil companies as a
result of automation. But the facts
show that employment in oil compani-
es is going down and the workers are
retrenched in the name of voluntary
retirement, The Government is open-
ly siding with the foreign oil compani-
es and suppressing the petroleum
workmen. The Life Insurance Cor-
poration is also planning to introduce
e ectronic computers which will throw
out of jobs thousands of employees.
‘The Government is giving formal as-
surances that there would be no re-
trenchment in practice but they will
‘be asked to retire voluntarily. A
novel method of retrenchment borrow-
ed by the Government from the land
of PL 480 doles! They are replacing
men by machines because the machines
will not ask for any dearness allow-
ance, they will not shout slogans, they
will not ask for higher wages. In
order to avoid all that, what is done
here in this country is that at a time
when so many lakhs and lakhs of our
young men are coming out of the
-colleges and other institutions and are
going without jobs, when unemploy-
ment is on the increase, automation
is brought not only in the public
sector but also in the private sector.

The employment situation is becom-
ing critical and the Government is
adding oil to the fire by introducing
automation. In an under-developed
country like ours automation will lead
to disastrous consequences. The Gov-
ernment is ready to waste crores of
rupees in foreign exchange when the
country is in dire need of it, It s,
however, unmindful of it because the
'U.S. creditors want to sell their com-
puters to India.

suffered
of the

The peasants have a'so
‘greatly que to the policies
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Government. The prices of necessi-
ties which the peasants and agricul-
tural workers purchase have reached
fantastic heights but the prices of
agricultural products which the pea-
sants sell do not show a similar
rise. The rural traders ap-
propriate all the benefits of the price
rise whi'e the poor people are ex-
ploited.

About the conditions of the middle
class employees the less saig the be.
ter, Their miserable conditions are
also compelling them to organise
themselves anq fight for maintaining
their living standards. What about
the small factory owners? They have
also been affected severely after the
devaluation and many have had to
close down their concerns. 1100 hosiery
units in Punjab have already been re-
ported to have closed down after de-
valuation resulting in unemployment
of nearly 40,000 workers. The hand-
loom industry had been the worst hit
in recent times rendering lakhs of
hand oom weavers in Madras, Kerala
ang other States unemployed.

Therefore, the people have to figl
in sheer self-defence and no repre:
sion can deter them from their path o
struggle. The arbitrary use of emr
ergency powers and Defence of Indy
Rules have played so much havoc i
the country that even prominent law
yers and jurists have characterised
this state of affairs ag constitutional
dictatorship and the beginning of the
end of democracy. The Home Minis-
ter has nonchalantly used these dra-
conian powers to keep the ruling
party in power, Sir, the country has
been under these unconstitutional re-
gulations for nearly four years with-
out any justification ~ whatsoever.
Twice in this period thousands of lead-
ing workers of our party were detain-
ed without trial. During this period
the DIR was also recklessly used to
suppress struggles and other popular
movements. Notrmal] trade union ac-
tivities became impossible due to the
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misuse of these Rules. When the DIR
was universally condemned by all
sections of the people the Government
found it difficult to continue the rule
with the help of it. The opposition
to these measures started coming from
the members of the ruling party and
the Home Minister was asked in this
House by his own partymen to leave
the chair if he could not rule without
the DIR. The so-called restricted use
of the DIR arose from the mounting
opposition to these unconstitutional
methods. The Government, however,
cannot rule in a constitutional manner
and hence it is trying to arm itself
with further dictatorial powers. In
between th: two sessions of Parlia-
ment the (fovernment promulgated
four Ordinances, ang wider

powers
have been jfiven as far as DIR is
concerned.

The Unlawful Activities (Preven-

tion) Ordinance has highlighted the
fast develoring Macarthyism in India
which has hecome a serious threat to
civil liberties in the country. The
Government is empowered to ban
any politica] party on fictitious gro-
unds and can detain a person for lon-
ger period even for advocating a
change in the Government. If
I speak like this outside I do not
know whether I will be here in
the next setsion of Parliament or I
will be inside the jail, because even
overthrowing the Government cannot
be propagated. Unless the democra-
tic movement in India takes up this
challenge and compels the Govern-
ment to withdraw these dictatorial
provisions the future of democracy in
India will no doubt be dark.

The Government has already resor-
ted to Hitlerite methods to suppress
Parliamentaiy democracy in the coun-
try. The dissolution of the Kerala
Legislative .Assembly after the defeat
of the Congress in the mid-term elec-
tions—the Assembly was not called,
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it was dissolved—the prorogation of
the West Bengal Assembly, suspen—
sion of the entire Opposition in the
U.P. Legislative Assembly and the im-
position of the President’s Rule ia.
Punjab after the decision to bifurcate
the State are only some examples of
this trend. In Punjab the Ministry
was dissolved but the Assembly is.
still there because it is not Kerala, it
is Punjab. In Punjab the members.
of the Assembly are getting their sal-
ary whereas in Kerala the Assembly
was not called and it was dissolved..
This is parliamentary democracy. The
recent performance of the ruling party
in Parliament on the no-confidence
debate is still fresh in the minds of all,

The ruling party is losing fast the
faith in parliamentary democracy and:
democratic methods of Government.
In Kashmir, section 144 has been pro-
mulgated since the last three months:
throughout the valley. The opposition
parties are prohibited from holding
public meetings while the ruling
party is given all the facilities for the
same. Is it the manner in which the
Government is preparing for the next
general elections? It shows the grow-
ing isolation of the Government frora
the masses. Over-reliance on dicta-
torial methods will only bring nearer

the end of the hated regime of this
Government.
In the field of foreign policy, the-

Government’s position became very
ridiculous on the question of Viet Nam.
“When the US Government blatantly
violated the Geneva Agreement and
committed aggression, India kept
silent on the plea of a neutral policy.
Even though the Vietnamese fought
valiantly and liberated more than-
four-fifths of South Viet Nam, our
Government continued to recognise
the puppet regime and refused to re-
cognise the National Liberation Front.
When the US Government received a
rebuff from the people of Viet Nam,
the Government of India came for-
ward with a proposal which was wel-
comed by the US imperialists and their
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stooges. It was actual]ly a US proro-
sal which wag placed before the world
by our Prime Minister. The Prime
Minister’s recent visit to Cairo,
Belgrade and Moscow to sell this
proposal proved to be a total faiiure.
How can President Nasser, who has
recognised the National Liberation
Front, agree with our Prime Minister,
who is in good terms with the hated
Ky regime of South Viet Nam? Pre-
sident Tito of Yugoslavia found it
difficult to accept that pro-Western
proposal while Mr. Kosygin did not
in the joint communique. The pro-
posal was such that no non-aligned
country could express support to that
proposal. By making such a propo-
sal the Prime Minister has made this
Government a butt of ridicule in the
Afro-Asian countries.

Our Government have also very
shamelessly supplied materials to the
puppet Government of South Viet
Nam in the name of normal trade re-
lations. By supplying trucks, steel
and chemicals to the South Viet Nam
stooge Government, our Government
is both directly and indirectly sup-
porting the aggressive acts of the US
Government. Their only consolation
is that they are getting foreign ex-
change. Are we happy in earning
some dollars by helping the murder
of the Vietnamese people?

On many occasions in the past I
have criticised the growing defence
expenditure and cautioned the Gov-
ernment to pay more attention to
development. The official spokesmen,
however, preferred to take refuge
under the dictum that defence and
development should go together, Our
country is spending roughly about
Rs. 1,000 crores on defence and it is
likely to go up substantially. This
huge expenditure is maintained only
by diverting a large part of the funds
from development programmes. There-
fore, the question of taking an initia-
tive to settle our dispute with China
peacefully assumes special importance.
The present policy of Government of
containment of China will only re-
sult in adding to the already high
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defence expenditure and divert large
funds from developmental activities.
Even now, if the Government shows
awareness of the problems, it can face
the problems and settle all the out-
standing issues with our neighbours
peacefully,

I am confident that the opposition
parties will replace this Government.
This will happen in many States in
India, 13 years of Congress misrule
has now convinced the people of this
country that unlesg this rotten gov-
ernment is brought down, no basic
improvement in the conditions, of the-
people is possible. They are already
prepared for the gigantic struggle and
it is the sacred duty of the opposition
to help them to intensify their strug-
gle. No concessions can be snatched
by the people unlesg they compel the
Government through bitter and long
drawn struggle.

When the emergency regulations
are still governing this land and new
repressive measures are being intro-
duced I cannot say when the Home
Minister will put me behind the bars
along with others. Perhaps he may
do that before the next general elec-
tions, as he did on the eve of the
Keralag mid-term elections. If the in-
terests of the ruling party demand it,
Government will not hesitate even to:
postpone the elections. I am not,
however, worried about it because I
have full faith in my countrymen.
People who could overthrow a foreign
government will not tolerate a nation-
al government which is worse than
the foreign Government. Come what
may, the Indian people will not rest
until they change the present govern-
ment and establish a genuine people’s
democratic government. This is the
writing on the wall. So, nobody could
save this government from the wrath
of the Indian people,

I will conclude my speech with a
note of warning. There is yet another
vote of no-confidence within six
months, and that is the vote of no-
confidence through the ballot box. I
am sure that in the next six months
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We are going to face a very big crisis.
Because of their policies, the present
Government will not be able to solve
the food problem or the problem of
the rising prices. Therefore, as far
as Kerala is concerned, the Congress
will be written off during the next
general elections and that will be a
vote of no-confidence through the
ballot box. Though it may surprise
the ruling party, it will not surprise
the people of this country. After the
next general electiong in at least four
or five States there will non-Congress
government and the Congress will be
reduced to a minority party. It is all
because of the policies of the Govern-
ment. Government are not paying
any attention to the problems facing
the people. They are not making
any effort to find out why people are
carrying out struggles and strikes.
why a certain section of the people
like professors and teachersg which in
the past never came out with strikes
is now coming out with strikes and
agitations. The Government are not
prepared or willing to go into the
problems of these people which make
them come out with strikes and agita-
tions. Government are simply using
their repressive measures more and
more to stop the strikes and agita-
tions, They will understand the re-
sult of their policy only Wwhen the
final no-confidence motion through the
ballot box is passed against them.
Now they are blind and deaf to it.
They cannot understand what th.e
people say. They will understand it
whepn the election results are an-
nounced.

st fadvaer waw  (AeET)
Iqremer S, WWY wEAE 8T, o
Marew, ¥ sfawmEsaE § o awd
# oy farar faogew & fag
fomr SR & am;:ﬁ"?;
gfrar foa 9 AR ™
&« o ¥ fog wefem gQ
aatd at § @ #d, av
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TEAF AT gE WY aiEr gy
BT | T A O wHo el
AN AfqErawwT wew d qwA
s fer R, wEd A€ aw
T AR ARr wew  vewr fady
F@T 21

g a9 faegw @ gfe o
frm ofcfafy degn e @E
O AW F AW W ERE g, W
FAWASAT TR T FT G
8 STH! I|W@H U W AWM AT FAT
N, IM W FY @R A AR FF
A F et g B wwr O whe
e Fr 99 feafgal ¥ 9qE ¥
T AR | ST AT AT g6y
¥ SqE #E9 # sEr Ay,
foad @ [ &1 watiw faww @t
qEF | ITHI AT QT qEG qg YA
A qumar sifgw fF gare 3w &y @
X W gEEE F BN, @St 3—3F
wN =AY i FY AR g wfEsam
F—H TA FAHT AHTIAT FL Th
gak A g WO TS Ay
AT HT qHA g1

s &Y Tqred F fagaama #@
foqq @ wegl § =W} &Y, FH
At AFSt § WY AT W F A
¥ @ SRER WK § gawr
=7 Fr A AR Fowar F afqqi
¥ faggw & @y § 9@ S QT
wfaar FTH S fegr oar, W
AR ¥ ¢

“afsaae wfaw faaam, fem
@HAER X TF aw,  famaam,
fauqate, d@mIT AW, "I
arw, fauemma, fauaats 1
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A I AT G, SO 1962 ¥ o0
fad ¥ 2w a0 R gwen fear ar T
HAMIOF T F ®UF & G FIW
are #1 fadg fear sl sy
wFS| AT IAFT Tl F et weew, A
Y g A1 Sy qrEt & et qee
F udr sfaar %1 Sovm fam Eam
1942 AW 9 I M FY IHHA
oY It # qeE W @ @,
a9 W T A F W A HISAY GTHL
Fanmeaaly & &1 fGQw wE@
MITF AEE HEAT AT 1962 ®
i TEy ofifeafs dav gf, qaw
g2 Iq ArHAwr 1 fadw T
TaEIEF AEN qWAT |

Y feafq At wwst ar =
TN S §E FEd §, A€ TR
tff =w 2w F &P A 9E W
1 famara A & 1 oY wwelt A
G WNT F WY a6 f2A, e &
Aar, = fagdy, F AT fow s
geq fHa1, 98 W aeAd Qe g

ot gFelt § S Ffaar 9, IaF
I ® & W dfwqar  fAEcw s
ST § —
faarg & fava fawa g S|l FgR AR Y,
qfg-sfe a7 T« 99 TR T,
fomamme & TRy F€ T g o,
feedlt & <forwa A A @ A agEa |

w feafa & ot s i ifier
1 fomr @ §, o faaga &
far *3@ § "R &t aifmed €
forar w%a & Sfew ot g qw A
ST &1 famr G w9 & faw
AW B SErT o Sw oA Y @
& @ a@R W Afx feifa
FAY 3, a7 FaduY <A I wTOoT W
2 I P ow aw A o
2 @ SR @ W Dl ar g
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2wt &1 frgem A WR EET R, W
29 T ST I AWM I F97 oY fwarq
¢ FT FHAT {1 T AHTT T HTA)-
AT F FOO AE | I fAw 3w
M T AT FT ASHTAT AT qEHAT 2,
I Augaw da1 feam o g @,
It g Fear o awar §, IESt
g™ FXA & fqu SFarar a1 awar
g T S W AT @mfsat #
T & fou IHamr o gwar R
afer m ¥v9 sErw Y fafg &
S awdr gfomdaw W gw ™ 2
¥ SOUTed 99T §%d §, I W &V
T g FAFT §, @ AW AT
g wwE™ §, I awEml
FT UG F GFd & | gATT W
X 1 awenT § g frew Tag o ant
# 78 I gF, T AT F qwenry
£ 1 g gfan d sfogma wt A & W
T AT ¥ fysg 1@ HX IFF FIO
TR 9™ S wwed Sod gl &,
I7 gAY FT gHAN FE & fAag
@AaT F aTe W AT TEAT HuATEn
IEF FIN gAIX AW KT ST galror
wifr g8 & @@ famgw w3
ag foer FT & &Y, IR TWIEA F
gAY, AYHAT gax A gl, fwe Wy
gad falr afst s & wf
at W @ SR s wWe,
S Gad W, T8 Faad
Wiak | qad gafeq 7 fear
&7 Afawm w1 9w "gar gET 9@
g Afew N arafawar § wiw
A ara § S oaew & I@Ar g
aga &, 9t a3 fawame A wCAEA
&S W T ard At ® A

A & 97 fadwl, I fa=urd
* @ fUw wgw @ar &1 oet
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feafa & &% 3@ a9 W fEEa A
Ft wew@ gfF o ofFmmaR
@ ga faq smos fafa saw
FTIEE AT T gwram gfF &Y
TR A, 9K TEN ¥, J9s§T I
A fadr gk 3w F I AR
w3, Gd feafs degd ag amar @
fe #7 zafaOd o= 7 s &t 2w
HUF TG FT JEE IOHA FA
“FTagE fear }, SEE gw AT @y
v THa FX R ¢ W faen
IR FT AT FI qHA & |

@ w1 foed awtd St Haw-
% wafq g% ¥ IAFT Sagw g
d@ @A Hifger w9 few  aw
qifeeq & gEIR AT gwaT fwar
AT q@ FAfeET #7 72E I TG,
T 1 W F A, wfarwrvraﬁ
nzﬁmﬁw@rﬂtfaﬂﬁwﬁ
R fagelt wEeasl YW @ aE@ H
R foar e www B ey
ET FAET; W S\ar ¥ feay
qTeq ¥ 1 fear AR W F Gfael
3 fFa w1 ¥ oifeeaT & ATRROT T
Hgare SO} faar | o A &
v g fF foew awt & gwrR W
9 wfa gf } AR gmw dw
A% gfeeamt @ o s oA e
JaF FOT  gH FHEa drafea #
#oF 9% X &% g A% §, g
FI@ @I FT THA &1

g famm 38 & = @< g
71 feafa & afiaaw g &) swew
% 3w 2 & f& @ gfer & o
qftadm g € SER AR A F-
faee qEf & dqamii # @ g A
wad Rt F N # e § WK
qEY ¥ e BT e 3 @ad
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goftarr & fow wwR F qEr F
99 ¥ IR 50—60 qIA TEA fHET
fraat & gesT AU aRem &AT
@t ¥ FHgfaee qETF @nr gAY
e =@ & grgEr I & apEAR
wa‘rwzo—wmmfm
¥ I qIw oA, q@r oA AR

sfer foafs o a&Y %nwaa’%
9l FoEg wY-sgaedr &1 A
FH 3 a9 W T WWEG T §
Fifs of\wt 00 & i F fose
oxg | awi ¥ fear afedt &0 §
HiemTag weeae # fag #1 qAT-
AT | AT AL EE F G, afeoaw F
D ER=T |, = AG, AF A
g a1 AR fwedy mwar ay, foT A
fedft &0 § aeETEE  wEEEET
FT agl 99T I9T AW A AT
¥ fedy afedy &v # FrET
FHE AT ANAIEG HY-egAEdT X
frar @ & fag, S+9
& fau, fafww gae &7 gfafaar &)
o & A& waf § o fomwt s
T OF T@IT &g GAErEw
AY €, agl &1 w-gEasr 9% 20
sfawg &1 zifas g F71 fagaw
g 5 ga 3w H axF= #1 fagaw
1osfama & St &9 1 zafag
W @da@ qrff & Far @ AW
T e\ @ fF geiardr qwi §
fedtg ngg & @ fawe & @@
oftad® g1 &, @9 & I § asr
afad® gar &, s F3 & a0
T30 qfeadT gam @ AR s 50
afada gam & a de feafa & W
I ¥ g @wE w1 o T AT
AN FT AT FHE GHTT T FAA
fdg ¥ f¥ fady 7 ¥ O
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F far wug @@ oF | gEd aE
Frgfaee odf & Aaml ¥ fEew §
fr og w0 am = faame w1 s w@rfem
F I ¥ ®F § qrgEre F7 A e
g1, T ¥ WA F A8 gl a8y ¥
& vg T, qaf g §F 9 €9 @
v wn, afew fady 7 f@ly &7 #
arrETr Z § o sfefagse o+ 0-
forafea & wgea &1 @@ fFaT @
§ ST ¥ mET S T wd-aaeer
o1 3% Ay feamg AT € @ 1 SR
#1 A ¥ faw A W e adE
IO ST TE § | WY WG F AT,
T FYF FT GCHIT TEg a9 A6
% fogf wermg & a g & 2wl
F wraq § St qfvadT g & A
o fgEmaT w1 S wE 4r,  SEdr
g fmaFz a s gy 99 @
1 =19 @y gu uF Aifq faifa
q’_{#‘r%, @ﬁmﬁfﬁﬁﬂtiﬂ'
Z %\ faafaa sebsgaean & and & w17
[ AN FT A FT g a1 FE q9Y
7 g fF oew ozm oW &, W
FOF F1, @ fEronw & faow
X AR AU W F foq¥ uw U
ifa 7@ @ #1177 g wE
Fr dfeq FgE® & wgar €Y, IAwT
getmar @t f5 ogim gfer ® W
T 3@ qfeadq @1 ggaTar, 39 &0
wf F1 qEETAT R G F AT gAR
o ¥ far Mfy fruifa &, d@isen
HART FT TIGAT FY HX 39 2 &
frdifaq wi-cgaear & AW 9T 99 F
&R A @gq & fay semew fear

afer @ & @9 @ g i
gfar # geat arEmgaR SR
AEET @A & AR A WY
TEIRF I AAT § I
Wit WAy AT g W 8w
FAM AR gTSEaE ¥ weE

SRAVANA 11, 1888 (SAKA)

Motion 2004

ST, Iq ¥ @A B @AM HIT A=

F1 o B w1y §, @ra §, AT FHAR
FA § qgar @ wfeEe F AW
T qFaT @, §%C SW FL AFAT
s gEa gE W ¥, O F ant
¥ a1 AT gAY AH ¥ @ W A -
ey F, faurenT A, @ AT
ste #1 s w7 & feey T e
qg FwaTT g1 awar § 1 % &M
a0 ¥ g aTamd @A § WK A
far et Afy &1 wEwEEA FEO R,
oy qr a1 fdw o @ e &
afys & wfus wnaewar @ &
R o 437 9T @3 @ A% qur gy
nY-saeT HigE gzja’ra%nw
a% gATq wdser qfuE % T
SRt 2, o o AT -] A
gfeedi & quf & &Y §, 99 TT &
o A & frarfant & fay waia 9Tt
FemAIEs o FW@ §, A
Tl w1 Sened g 7@ § fw
3w H, IRAET qwe # AEE
I T A §, o 9% I A
mg,wﬁrwﬁaﬁmﬂ'@ﬁ?ﬁ

f @ aw AT T W W

ey § 1 faex auf § g aw
T 7 FT wae fear § AT T
39 # frad awa gt &, a8 WOS!
¥ e @ @ @ o foew @ @ &
ast § qaw @ wAfer @A
wfas wafq ﬁwﬁt@%wa}&r
N gom § g faww wEE-
SE AR FET O FAT | T§ HOH
g2 OF SINSEE 3 | O It watd
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[t fagdwae ]
# el o 2w ¥ W wfas faere
A afy @t 2, 39 gfee & @@
afgs  faww 316 48w T
FEY FET S FHA |

wias faere & fad oSt &Y
FE g § W gei-wefe ar oSt
T F A ET AT @ H WA
W% gW saAT 9=q w2 fw g oatw
HIET # 7l F @ F foir ar a3
aF TAW wE B ww F el g
foe g% @1 w9y F e ¥ qatw
wrar ¥ gt gY  faer gt @ &y
feafa & gay 2ot ¥ g A9 F faam
9 9 & faam, Sq I ¥ faam
T A T wEY @ Sar @ o g
F o1 oft freg gq 2w &, g aw oo
Ty wafewr 97 @ @ F AR
qrETE ' S@ AW Y, Wow SwA
¥ oIgM it gaR I IwT AW
ot orfas e feam ) owR o
gfee & gu Y = A & Iy
2 AT grEEE 39 ¥ ST A §
G I§ W A AT HY-sgEEET
1 ggg FIA FT I FW §, FR-
qH T FE H AT FQ &, WA
N sguear #1 I & Fv FAH
FAEDN T AR AT B AW
R ], FE I F v o 4G ) =
9 39 arq &1 qww § fs s o
9T 99 X 99 fgwg W@ T AT
foFra fear av St s wwolr W
¥ & 1 i faar Y 9@ g @
ST ] ST T ORW &I, 9§ AW
T GGIART gH T §< | A% a1 T
o I3 1 § foY Tar qar e
tfs gmaw @ wofa 1,59 =W
FT, T O FT FIIAWT TG L qF |
T oF meEr  fe QAT 9%
WHAT FIAT &, AY IAH T g7 qhel
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g wfFw g w A& ofdfeafaar
g, gt efear ao At g G any-
sfw &9 F Fr@m g, aEawtaw
g9 SUN-wE §, a1 I §WA
T & o e Sz wA =ifed
waa qrEt & JaT W« Aaetas Aq
# fadw F §, 4wy § AT
AT FX AT A0, F Fjgd § wA-
st ga fasga @wq FX W@
arfgd, a7 a9 A% A9 F ;R
T AL ] | TAFT WA FTAO AG ARG
§ & mawfrs da e @ &
TqFT qredfas w170 98 & f5 fas~
& oy FTAT § AT OAT AT 3T A
F AT & g Ir g R, 9 A
¥ gfas Ot Argatas &7 ¥ wA
X2 A A5 & fF adatts o
¥ faalt oot #Y g 3w F A,
IF T faey 2, afea fo o wwr
gt g& fadt &1 3w vPmEiwm ¥
fafws =1 ¥ sfus a=97 F I
B9 TR FT FFA | T ATE g
Fgy & fF gam qrg 9o A9 3, a7
&Y F a9 39 F faEg @i w9
T Jgt T Far fw osaw @t
F fogm ¥ fa¥ ag Ao =T @
I SAw-wEt & fawra FT wAd w9,
frar IUeT TF qF gy WS § | IT-
g & fay aewv & w71 A fasfaan
we fear mr, @@ FH Aww >
AT TA¥ W ararEw A3 ogan
2, 999 mrawfas &= &1 M7 At
fagrg F@ Y sEWEET & AT
gfar & gax aw faw o 9 o=w
FT, TE FT qfF=HT g4 F I,
st i fawma < @ 2, Gdw
AFT 4g F AR IT q gH AIF AT
affgd sk g dmwEe o &
38 & T oo fawm F1 oA o
WA FT TIA FEAT A0fEd |

2006
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I wgIey, # uF @ arg
F AR W W T aER FT oA
WTRIAT AT ATEAT | ey A arerT
agE ¥ g A9 AT fRoSy
AT FT OMET T T FT JaOT
g A% 2 A W aF wew &
ey I TG fFm oo w2 e
afefeafmt & I Ao gy amd
T WE, AT T A B WA
AR & | afesa ¥ sewar fear
R 97 et M ax mrAwer gar
g @ et ot w7 ag agem w9-
gt # fF a3 gowA &1 qwraar
FL, AGAT FIATY FT AT FL | G
w afefenfaal & avasg 9@ a=
qIIT B1 GFT 94T qVAT AT A
AT F Hfeaw a8 F N F7 q¥
g ¥ IAW T W@ F AHIC
F NWF oo fwar | wzarzai & ama-
T W I A 3w @ ] AR
ag g A wRY | afew SEwy
a9 W A UF qrq F1 M fauw
o @ Ay A A ¥
IR FT AT | AAT FA ATATAY
Ity AT Fr gaEfg § AoF I A
g™ #r Mz § arew-fase ad
a1 g%, a1 favag & g¥ =i WA
FFEATEAT FT ATAAT FET T |

od wadwr & Ffw G4 @y gy
¥ | I Farar fw dvo o 480 F
T FTARTS TF g4 AT @Y
faar gwar | AT FE AW wAEEwIA
% @™ W & fay fJa W@ Q)
q gg fedy WY ¥ F wrewalRa &
fod maga 7ff r fr @@ g &
AR adNfam i@ amag ife
o aF I FUC F AANT ALTIY
A gara fawar @, I9E wEw
%qqi § AT AT 9T, WA g STAC
¥ wor o @@ fesfy § ag
facga ez & f5 SN A ¥ Ffy
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N wrafamar @ wfey, matew
aﬁ'm“t ST # T@AT weard wa-

TEAT 1T AT ag & fF feama
Q@ kAR fad, 3% mon
SIS FT ATfq qeg fier

Y 17 qg 2 f5 fema @@y
SR FY darare T ¥ fory wrAwEE
gfaard &t od o gravaw gfea
3 FT Aawa a5 2 fr faws = sfaq
TEEIT g &N & 9z fEEm Ay
A Y TR T T oW G F
At T qagF A1 frvem @ darare
T g 7w Y

A 17 a1z F frvao £ 3T
EEdr g1 Mfgy | @re w7 syaedr
et =ifed, ®w &) egwmar @Y
wifgd, famd gy 3w #1 feg
gmr & fly s 3w & fpmra &
astEs ¥ qfs ¥ ar mwawa ¥ a5
T 2, AT "e g SwEr ogRT
gfaed aff & w1 wr Wk
qfaad ¥ w13, @ faeaa § g
M @™ & AtAY A wreRfAswT &

FT Q|

ot feafs & s ggTe =T
AT AT FT T & 39 3T 7 99av
@t wfw #1 sy F fa¥, Fwer
IEAET M F A7, 97 aFIH qAWA@
F AT TTA FTE EH 3w oo ¥
SR G AT, FATT W N AT
afeeam &1 &6t & faw oz R,
Y TT A FY TWT AT 99, FF 3T
W F wEFAT F QuE FY AATH @I
sva, oFY feafy § odEx 3T wEsit
¥ FEEIR 9T HfqwETH FT TEdTE



2009 No-confidence

[ fagwax wamg)

W oFXE A med T § e
T wfawm &1 @ w6 3w a1 g
TR ¥ 7 IR WA gead
el g 5 “ag wwr bdr ofmg W
afr@mm o wr # Surenw
R, 0 Amr § 9w afer sk
TR AY FEAET A omm &) dfed
A TR 5 ar oY s ¥ AT @ g,
T[T 2T w2, gefay R
T AT | 9T FAT F uT @A,
T A FgT o IO 43 oy I
g & a A Nt @ # afew fee ooy
w7 FRr, @ ogw 9w A o
T @ g, safad g @ 3
T E FWO 1 A1 Aw g, wfe
HfF ga faQet a7 &, 3ofed wfyem
T 91T YW FI, qg A fEaAr
FETEE § | s wfaEra & geadm
FTEH F T I AT gAR A
T [T FFAT

zafan g4y foafs § & |
¥ ag fEqa w€01 5 5w afamm
vEE 1 fawEa mEww qqr fear
ST, 3R FEAHTR FT feqr w7 |

Shri A, C. Guha (Barasat): Mr.
Deputy-Speaker, Sir, it seems that the
No-Confidence motion has become a
sort of a routine matter with the
©Opposition parties. This is the fifth
No-Confidence motion within the life-
time of this Parliament.

An, hon. Member:
‘pect more.

You can ex-

Shri A. C, Gubha: I would like to
remind the House the occasions and
the results of the previous No-Confi-
dence motions. The first was in
August, 1963 when the result was,
Ayes 61 and Nos. 346. The second
-‘was in September, 1964 when the re-
sult was, Ayes 53 and Noes—307.
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The third was in March, 1965 when
the resull was, Ayes 40 and Noes 315.
The fourth was in August, 1965 when
the result was, Ayes 66 and Noes 318.
I think, this time also, they will not
succeed in having more than about
60 to 65 votes. But what is this group
of about 65 Members? Is it a homo-
geneous group which is moving this
No-Confidence motion? It is a most
heterogeneous group holding conflict-
ing ideas and ideologies.

Even yesterday, the first day of the
debate, the speakers representing dif-
ferent groups have been criticising
one another. There was hardly any
common point except perhaps to beat
the Congress. There may be one com-
mon point amongst most of them, ex-
cept with the Swatantra Party, about
the devaluation. It seems the Oppo-
sition parties have hardly any confi-
dence in the ballot box. Mr. Gopalan
has just now mentioned about the ba-
llot box, that test will be within six
months. I know he will be disap-
pointed about his expectations and
he also knows that he will be gisap-
pointed and that js why they are
talking of mass demonstrations, mass
agitations and all those things which
are contrary to democratic and par-
liamentary methods and which are
almost verging on violence.

I belong to an older generation and
in my younger days I read a book,
“On Liberty” by Mill. I still remem-
ber one passage in that book that an
individual’s liberty, the liberty of one
man, should not encroach on the li-
berty of others. I hope the advocates
of the mass demonstrations will realise
that all these demonstrations should
not encroach on the liberty of the
peaceful citizens who are not joining
the demonstrations or those who have
not been persuaded or compelled to
join the demonstrations. Had they
any faith in parliamentary democracy,
they would not have resorted to all
these demonstrations which are con-
trary to parliamentary and democra-
tic methods.
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The hon. Member, Prof. Mukerjee’s
speech may be divided into two main
parts—almost half of it was devoted
to devaluation and the other half was
devoted to matters relating to U.S.A.
including Vietnam. He has glso men-
tioned about spiralling of prices. I
think that is the most important point
for consideration before this House.
So I deal with that matter first.

Upto 1962, the price spiral was not
so alarmingly bad. From 1949 to
1962, I think the price rose by about
26 to 30 points; that means, in 15
years, it rose by about only 26 to 30
points; I am not sure about the exact
figure, but it was not more than 30.
The price spiral has started rising ra-
pidly and alarmingly since 1962, gince
the Chinese aggression. What was the
reason for this? The main reason
was defence expenditure. I think the
Opposition members wi']l recollect that
every section of the House was over-
enthusiastic as regards sanctioning any
amount wanted by the Government
for defence expenditure.

Another matter which contributed
to the price spiral, ultimately leading
to devaluation, was expenditure on
big plans. At least the Communist
Party cannot absolve themselves of
their responsibility for these big
Plans; they have been advocates of
big Plans; rather they were urging
for still bigger Plans. 17 there wag a
spiral or if something went wrong
with the purchasing power of the ru-
pee, that was mainly gue to defence
expendi‘ure and the expenditure on
the Third Plan. Upto the end of the
Second Plan our economy was going
on fairly smoothly; there was nothing
wvery alarming even as regards price,

Mr, Mukerjee castigated the Gov-
ernment for devaluation. I reco'lect
that on the next day of devaluation,
he issued a Press statement in which
he condemned the Government for not

ving consulted the Parliament be-

re declaring the devaluation. I did
%t except that a learned man like

1099(Ai)LSD—9.
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Mr. Mukerjee would make such a pilly
suggestion. No Government can dis-
cuss anything about devaluation jus$
before the moment it decides on de-
valuation; it cannot be discussed in
Parliament; it cannot be discussed even
in the Cabinet; it has to be done most
secretly as in the case of Budget pro-
posals which come up for discussion
before Parliament only after the Bud-
get is presented. Similarly devalua-
tion also can be discussed in Parlia-
ment only when devaluation has been
decided upon and declared.

An. hon, Member: Then it becomes
stale,

Shri A. C, Guha: There is no point
in this. Even Mr, Gopalan just now
stated that it was done behind the
back of the Parliament. Everywhere
devaluation is done behind the back
of the Parliament. On a previous
occasion, about an international agree-
‘ment on Berubari, a demand was
made that it should have been discuss-
ed in Parliament before the agreement
was entered into. That is not the
practice of any Government. An in-
ternational agreement is entered into
by the Government and then it comes
to Parliament for ratification. Only at
this stage, the authority of the Parlia-
ment is to exercised. Mr. Mukerjee
referred to the supremacy of the Par-
liament. The supremacy of the Par-
liament comes only at this stage. After
devaluation, the Government has put
the proposal before the Parliament for
its approval. If the Parliament de-
cides to disapprove the proposal of the
Government, then the Government
goes.. If the Parliament approves the
devaluation proposal, then the Gov-
ernment continues. The authority of
the Parliament thus comes only at a
later stage and not before devaluation
is declared. So there cannot be any
question of betrayal of Parliament or
stabbling at the back of the Parlia-
ment or not giving a proper opper-
tunity to the Parliament to discuss this
thing before it is decided.

Mr, Muker)ee hurled the choncen
abuses. The English language is qu.lﬁo
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rich enough to have such phrases and
words. Among the words he has used
are “sell-out”, “betrayal”, “stabbing
at the back”, “the beginning of the
rot of the rupee”, “the collapse of
the rupee”, “the collapse of the eco-
nomy” and so on. In this connection
I would like to say that devaluation is
not an unusual thing. No government
will devalue its currency quite will-
ingly unless compelled by circumstan-
ces or unless some countervailing
benefits are expected to accrue by de-
valuing the currency. No Government
would just lightly take to devaluation.
There must have been some compelling
circumstances which made the Govern-
ment decide upon devaluation. Deva-
luation has not been done only in
India. It has been done in many
countries, in many Communist coun-
tries, including Russia. So there is
nothing to apprehend that by devalua-
tion India has gone bankrupt or that
there is a collapse of our economy.
There is nothing like that and no such
alarmist view should be taken.

The hon, members gitting on the
Opposite are quite intelligent ard
learned; they know the rmplications of
devaluation; they know that it does
not mean the collapse of our economy,

the bankruptcy of the nation.
But they are raising these
alarms, simply to create a mass

psychology, so that the Government's
prestige may be undermined. I think
the Government should teach the peo-
ple that devaluation is not a very un-
usual thing and that it has been prac-
tised by many respectable countries,
by those countries which have been
powerful, including France and Russia,
So there is nothing unusual in that. I
concede that there may be scope for
difference of opinion on whether de-
valuation should have been done or
not. That motion, is before the House.
The 'merits and demerits of devaluation
or the benefits that might have been
expected of devaluation or the mischief
that might have been apprehended of
devaluation, would be discussed sepa-
rately. But that should not be a cause
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for moving a no-confidence motion on
this Government,

Mr. Mukerjee has stated that, after
devaluation the prices have gone up
by about 15 to 30 per cent. I do not
know from where he got these figures.

Shri Indrajit Gupta: From Govern-
ment sources,

Shri A, C. Guha: Not Government
sources. He himself stated that the
Reserve Bank has mentioned only 7
per cent. I have collected some fig-
ures, not from Government, but from

some finance journals, about the
wholesale prices. The index of the
wholesale prices in May, 19656 was

156-2; in May 1966, it was 181.5; on
July 2, it was 187.2; on July 9, it was
189.1; and on July 10, it was 181. So
from May, there has been hardly any
upward movement of the wholesale
prices, according to some responsible
commerce journals.

Shrimati Renu Chakravartty (Bar-
rackpore) : Has the hon. Member
seen the figures circulated to us by
the Parliament library?

Shri A, C. Guha: I do not know.
I have collected these figures from
some economic journals.

Shrimati Renau Chakravartty: He
can have a look at the prices of
cereals, pulses, fruits and vegetables.

Shri A. C. Guha: That is another
thing. 1 am quoting the wholesale
prices of all commodities,

It should also be realised that this
is a period in which there is a gene-
ra] rise in the prices of some of the
country products like vegetables, fish,
rice, etc. This period is a lean period
and every year—not only this year—
there is a rise in the prices of all
foodstuffs during this period. I also
represent about 7 lakhs of people or
even more than 7 lakhs of people. I
also know the difficulties that the
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people of my constituency are under-
going; I also know the sufferings that
they are undergoing due to high
prices. But &till 1 can say that the
rise has not been as I apprehended. I
apprehended that due to devaluation
there would be a steep rise in the
prices of many commodities, but it
should be realised that the rise has
not becn as we apprehended. For
this the Government should get some
credit; the prices have not gone up as
was apprehended.

Shrimati Reny Chakravartty: What
was the apprehension? By how much
should the prices have gone up?

Shri A, C, Guha: This ig a period
during which every year the prices go
up. That should not be ignored.
15.00 hrs, '

Shri Indrajit Gupta: Then why did
he have apprehension?

Shri Sezhiyan (Perambur): Will
the prices come down now?
Shri A. C. Guha: As regards de-

valuation, I have already stated that
the main reason for it is the expen-
diture on the Third Plan and the ex-
penditure on defence. In regard to
both these things, all the Opposition
parties including the Communist
Party, except perhaps the Swatantra
Party were wholly in agreement. None
of these parties took exception to any
big plan; a5 for defence expenditure,
no party took any objection to it; the
Swatantra Party, the Jan Sangh and
every other party supported it.

Now, if devaluation be the main
reason for ensuring a Government
which has been in power only for five
months at the time devaluation has
been declared, then it is appropriate
that the House should look into the
circumstances which have necessitat-
ed this, in other words, the compelling
circumstances which have led to this
devaluation.

If we are to go into the root of this,
then we shall trace it at least from
the beginning of the Third Five Year
Plan, That means that the responsi-
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bility for devaluation must lie with
the two previous Governments, one
headed by the late lamented Shastriji
and the other by our esteemed leader
Jawaharlal Nehru; but, as I have
stated, this House had fully endorsed
the big Plan and also the defence
expenditure. So, no responsibility cam
really lie on them also. If this Gov-
ernment has acted now, it has acted
on the circumstances created by the
two predecessor Governments. It was
agreed that the internal value of the
rupee had depreciated; it was agreed
that the external value of the rupee
had also depreciated. We tried a
number of tactics, commercial and
fiscal tricks to boost up our exports,
but all these had practically failed.
It has been stated that some other
methods might have been adopted,
some fiscal measures could have been
tried such as multiple exchange rates
and so on. All these things were
practically attempted and experiment-
ed upon during the last two or three
years. But the results was that we
could not boost up our exports. The
exports had remained almost stag-
nant during the last few years. On
the other side, however, the import
of machinery, components and inter-
mediate goods to feed our industry
was going on increasing. But in spite
of all these imports, our industrial
production was going down. The in-
stalled capacity of our industries
could not be utilised to the extent of
even 50 per cent because of the lack of
raw materials, components and inter-
mediate goods which we had to im-
port.

Here, I should mention that in the
early stages of the Third Plan or to-
wards the later period of the Second
Plan, Government should have taken
some steps to develop some of these
intermediate goods, particularly non-
ferrous metals. No doubt, in the
Third Plan, an ambitious programme
was drawn up in respect of non-
ferrous metals, but nothing was done
practically to implement the pro-
gramme., But that was no fault of
this Government which has been in
existence only for about six months
now.
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This Government might have inherit-
ed certdin handicaps, certain liabilities
and limitations; and the results of cer-
tain lapses which had been committed
during the last fifteen years, have te
be faced by this Government but this
Government is not responsible and
cannot be held responsible for all those
errors and mistakes.

Dr, M, S. Aney (Nagpur): But it is
by the same party.

Shri A, C. Guha: It may be by the
same party, but the present motion is
against the Council of Ministers. If
my hon. friend revered Shri Aney
refers to this fact that it is a Govern-
ment by the same party, then I would

-submit that it is the privilege of the
party to elect the government.

Shri Sezhiyan: It is their privilege
to do mistake also.

Shri A. C. Guha: Since our respect-
ed leader Dr. M. S. Aney has referred
to the party, I think I should refer to
another thing in this connection. Shri
H. N. Mukerjee had mentioned some-
thing about the present Prime Mini-
ster. 1 did not relish his references to
personalities, especially to the present
Prime Minister or the Finance Mini-
ster or the Planning Minister or any-
body else. Personalities should not
have been discussed, Shri H. N.
Mukerjee has said about the present
Prime Minister that “she has no busi-
ness to be the Prime Minister of this
country. I do not know how Shri H.
N. Mukerjee can derive any authority
to pass this kind of judgment. It is
the privilege of the majority party to
elect its own Prime Minister, and it is
not the business of Shri H. N. Muker-
iee or agy Member of the Opposition
to say who should be the Prime Mini-
ster of India. As long as our Party
enjoys a majority in this House, it is
the privilege of our party to elect its
own Prime Minister.

Shri N, Sreekantan Nair (Quilon):
And it is our privilege to criticise.
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_ Shri A, C. Guba: The Opposition
Members have no privilege to question
our choice in this matter.

Shri MHarish Chandra Mathor
(Jalore): They think in terms of die-
tatorship.  Therefore, they want to
dictate the Prime Minister’s name.

Shri A. C. Guha: Yes, they think in
terms of dictatorship; they do not be-
lieve in parliamentary democracy;
some of the parties composing this
heterogeneous group do not believe
in parliamentary democracy; ideologi-
cally they are opposed to parliamen-
tary democracy.

Shri Harish Chandra Mathur: So,
they are suggesting a name and they
want that dictatorship must be accept-
ed.

Shri A. C. Guha: My hon. friend
Shri H. N. Mukerjee has got some
allergy to the USA and anything con-
nected with the USA. In that connec-
tion, his reference has been mostly to
the Viet Nam issue. His gravest
charge against the Government is that
this Government has not named the
USA as the aggressor in Viet Nam. 1
would consider such a declaration to
be a bankruptcy of our diplomacy.
Did anybody declare China as an
aggressor when China  wantonly
attacked India? Did any of the com-
munist countries or other countries
declare China as an aggressor?

Shri A, P. Sharma (Buxar): Even
the Communist Party of India.

Shri A, C. Guha: Did the Colcmbo
Powers who tried to befriend us dec-
lare China as an aggressor? If such a
thing were to be done, then that would
be an end of diplomacy. Again, in the
Indo-Pakistan struggle, did any Power
declare Pakistan to be an aggressor?
Neither Russia nor the USA nor any
other Power did so

Shrimati Renu Chakravartty: Do
not call them aggressors but ask them
to take away their troops; ask them to
withdraw their troops from there.
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Shri A, C. Guha: So, that should not
be done. Financially, economically,
militarily and industrially, India is not
strong  enotigh to pass judgment on
other ‘nations. So, the responsibilities
should be considered in the light of
the nation’s interest.

At present, Russia is wooing Pakis-
tan. Russia may be in bad terms with
China or the USA, but Pakistan is be-
ing wooed by the USA, China and
Russia. Why is she being wooed in
this manner? It is because of consi-
derations of national interest. It is
not a question of any morality at all
in diplomacy. We should foster our
foreign relations on the basis of our
own national interest and not on the
basis of any ideology or theory or
anything else. From that point of
view, it would have committed a grave
mistake if India would have declared
any body to be an aggressor. Rather,
1 think that India should not have
gone so far as to say anything against
any power in any international con-
flict at all. Did we declare the USSR
to be an aggressor when the rape of
Hungary was going on? Did we dec-
lare China as an aggressor when the
rape of Tibet was going on? Why
was the Communist Party silent then?
They did not blame India or anybody
else for not naming China as an
aggressor in Tibet or Russia as an
aggressor in Hungary. So, it is not a
political issue, but it is just their
party issue. It cannot be considered
as good diplomacy if India were to
declare the USA as an aggressor. But
India has made a constructive and po-
sitive suggestion for the solution of
the Viet Nam tangle, and I hope that
the other nations would respond to it.
That is the only way in which the
Viet Nam struggle can be solved.

When we consider a issue, we
should consider both sides of the issue.
There may be something wrong with
the USA bombing certain places in
North Viet Nam. But what was the
Viet Cong doing? Did anybody rise
here to condemn what the Viet Cong
was doing in South Viet Nam? No,
what the Viet Cong was doing in South
Viet Nam was all right for them. So,
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the events now are the conséquences
of gomething done previously. So, we
should take into consideration the con-
ggquet}ces only along with the preced-
g events.

Before I conclude, I should say
this. Devaluation has come and is
an accomplished fact. The only issue
before the House is how to rehabili-
tate the economy of the country, how
to get the greatest benefit out of de-
valuation. Devaluation has been de-
clared out of necessity, out of com-
pelling forces, with the expectation
that we should get certain benefits out
of it as other countries have derived
by devaluing their currencies on cer-
tain occasions. On that I hope both
the Opposition and the Congress side
will concentrate and suggest in a con-
structive manner what should be done.

Before we condemn the Government,
I hope the House and the country will
consider the achievements of this
Government in this year, in these six
months of this Government. This year
is almost a famine year. Even then,
there has not been a famine in the
country; there have not been starva-
tion deaths in the country in general.
Any Government would have been
proud of this achievement ( nterrup-
tions). 1 also know. I have some
experience of the rural areas of India.
I know that it can be said with con-
fidence,—there may be one or two
stray cases of death, but 1 can say
with confidence that there bave not
been in general starvation deaths in
India, in spite of the fact that our
foodgrain production this  year
has been considerably less than last
year, This is an achievement which
the country should not forget and
which the House should not overlook.

Before deciding the issue, I leaveit
to this House and to the country to
consider one thing. Who can conduct
this country to its goal, to a brighter
prospect of a healthy economy and
social conditions? If there had been
a fully developed Opposition Party, I
would not have minded the Congress
leaving the majority position after
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20 years of uninterrupted rule, but
there is no such Opposition Party in
sight. The Opposition is only a con-
glomeration of conflicting groups, each
trying to go its own way. If today
the Congress chooses to sit back and
leave it to the Opposition, will the
Opposition then be able to form a
Government and run the administra-
tion even for one week? If they take
over, the first casualty will be this
House, this Parliament and parlia-
mentary democracy, the freedom of
the individual and all those things.

I do not claim that'our Government
was perfect. I do not say that the
Congress Government has had no
failures in these 20 years. I do not
claim that. I recall to have read that
man has been defined as the only
animal who has the privilege to com-~
mit errors. The Government is com-
posed of human beings. They might
have committed some errors; there
have been failures and mistakes.
Every country has committed mis-
takes, in Russia, in China, every
other country. There have been fail-
ures in the plans; there have been
failures in the execution of schemes;
there have been failures of their ex-
pectations. Here also, there have
been failures of our expectations. But
we are conscious of them, we are
democratically conscious of them. We
consider everything. There is no in-
hibition in Congress circles to discuss
even our failures, even our drawbacks.
From the Prime Minister down to
every member of the party, anyone
can discuss these things, consider what
are the failures and what is to be
done. There is free discussion in the
Party. I hope it is realised that
everyone has the privilege of free
discussion and free association and all
have the democratic right to decide
their own future. I hope the country
will not agree to forgo these rights.

Shri Manoharan (Madras South):
Mr. Deputy-Speaker, I rise to support
t#he Motion of no-confidence moved by
Shri H. N. Mukerjee.
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It is not a pleasure or a desire on
the part of the Opposition to have to
come forward with a no-confidence
motion every now and then. But
situations have been created and are
being created by the Government
which necessitate a no-confidence
motion. My hon, friend, Shri Guha,
was very sorry that we have brought
in a no-confidence motion. While I
admit he has said something about
devaluation and the way Government
have acted, while I admit that the
Government has every right to with-
hold information or suppress facts, no
responsible Government has the right
to mislead Parliament. Day in and
day out, the discredited Ministers of
the Cabinet, unscrupulous and un-
trustworthy, have come forward and
categorically announced to the House
that there is no devaluation and the
proposal of devaluation is not before
Government. But still the Govern-
ment has devalued the Indian rupee.

If I may put it in another way, this
is the second time the Indian rupee
has been raped and that too against
the caution sounded by the economic
wizards of the country as also poli-
tical parties, even senior Congress
Parliament Members. The Govern-
ment has devalued the Indian rupee
along with the country as well as the
Government,

1 want to analyse the reasons which
prompted the Government to devalue.
You know that the present position
of the Indian rupee before the mighty
dollar god is that of a weak, meek
and dumb-founded dwarf. Our Indian
currencv had been devalued in 1949—
I think it was when Dr. John Matthai
was the Finance Minister. Before
analvsing the background of it. 1
want to give a picture of the Indian
economy. Immediately after indepen-
dence we had to our credit sterling -
balance to the tune of Rs. 1500 crores.
Now these have dwindled to the point
of extinction. The three Five Year
Plans have swallowed more than
20.000 crores of our rupees. Then
this Government which has develop-
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ed the art of borrowing for the past
18 years has borrowed to the tune of
Rs. 4,500 crores or more. The only
country from which the Government
could not borrow money, and that too
because of lack of communication, is
the moon itself; from all other coun-
tries, the Government has borrowed
money. For the past 18 years, this
country has suffered a lot under grind-
ing taxation and deficit financing to
the tune of Rs. 1,500 crores.

What do we witness today? The
Government has come forward with
a proposal to devalue the Indian cur-
rency—the Indian rupee has been de-
valued. Before entering the subject
proper, let me say that our Prime
Minister, the Finance Minister and
the Planning Commission have all
come forward without any sense of
compunction or shame to justify de-
valuation the second time it has been
done. As against this, Dr. John
Matthai, the then Finance Minister,
when he came forward to justify the
devaluation which took place in 1949,
said:

“l am not happy that I have
had to make the decision in the
circumstances”.

In his concluding remarks, he said:

“This devaluation should be
looked upon as a timely warning.
For many years now, we have
lived beyond our means, both in-
ternally and externally. I say
this is a timely warning because
we have yet time to put things
together and to remedy the situa-
tion before it becomes too bad”.

‘This was the caution, this was the
alarm signal given by the then Fin-
ance Minister. He said this would be
adjusted by the follow-up action
taken by the Government. I have no
belief in this Council of Ministers and
the competence of the Government
regarding follow-up action taken, as
1 said, much against the advice given
by the economic wizards of the coun=
4ry. Here I would like to quote what
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Dr. Lokanathan, Director of the
National Council of Applied Economic
Research has said:

“The fact of the matter, accord-
ing to Dr. Lokanathan, is that the
World Bank and foreign investors
have been greatly exercised and
annoyed at the complexity of our
controls and regulations.

“Dr. Lokanathan said that as a
result of devaluation, the prices
of all imports would definitely go
up as also the cost of production
of all products depending on im-
ported equipment. The cost of
living, which had gone up very
badly during the last twelve
months, would further rise partly
on account of the new inflationary
pressures generated by devalua-
tion and partly on account of the
higher prices of all imports.”

This is the caution given by Dr. Loka-
nathan.

Another ex-Finance Minister, Shri
C. D. Deshmukh said:

“We have lived for beyond our
means, To live within our means
in future, Dr. Deshmukh said,
would require that we should
deliberately be less dependent on
external assistance. That kind of
thing would help us to be more
self-reliant and a little more in-
trospective.”

Then he said:

“Government lacked competence
adding amidst cheers, we should
harness the best talent available
from universities, industries and
other flelds, to run the Govern-
ment.

Finally he said:

“When aid-giving countries sug-
gested devaluation while consi-
dering India’s request for aid for
the Fourth Plan, it was clear that
decision to devalue the rupee
would be a forced one.”

The other Finance Minister whe
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has been discredited very recently,
Mr. T, T. Krishnamachari said this:

“Mr. Krishnamachari is stated
to have questioned the Govern-
ment’s claim that it was not under
any pressure from America to
devalue the rupee. How could
this be true, he is reported to have
asked, when he himself was under
pressure from American interests
for over two years to devalue the
rupee.

“Mr. Krishnamachari said that
as Finance Minister he had re-
sisted pressure from the U.S, the
World Bank, the International
Monetary Fund and many other
sources and had not agreed to
devalue the rupee.

He even went to this extent:

‘“He said he had told Mr. Lal
Bahadur Shastri, not to visit the
U.S. until the talk of devaluation
had ended and until the frozen aid
had been resumed.”

This is what Mr. T. T. Krishnamachari
gays. 1 take his statement as the
statement of an approver.

Another statement, equally concern-
ed, has come from Mr. Morarji Desai.
He is reported to have said that Gov-
ernment could have consulted some of
the former Finance Ministers and even
some of the Opposition leaders before
taking such a vital decision. While
he was Finance Minister and intro-
duced the Gold Control Order, how
many leaders of the opposition he had
consulted T do not know, but I think
they are wise when they are out of
office. While they are in office, they
are absolutely arrogant. And he has
said again; that by this decision not
only has the rupee been devalued, but
also the Government and the country.
This is the verdict of Mr. Morariji
Desai. '

Another thing T want to stress to-
.Agy. Who are the real culprits who
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had devalued the Indian currency? I
am sorry to point out that one is our
Planning Minister who has no plan
for the prosperity of the country.
Another is our Food Minister who is
thoroughly incompetent to supply
food for the toiling millions of the
nation. The third pathetic man is
our Finance Minister who was made
a scapegoat for the game. And the
fourth personality is our Prime Min-
ister who does not know or does not
care to understand the implications of
devaluation and who has earned for
herself the title of Madam Devalua-
tion. These four people, without con-
sulting anybody, simply ignoring the
public opinion of this country, decid-
ed to devalue the Indian currency,
without taking notice of the real feel-
ings, the depth of feelings, of the
people of this country.

15.25 hrs,
[SHrRr S. L. SaArar in the Chair]

And here is a note prepared by our
Food Minister, Mr. Subramaniam. It
is a blue-covered pamphlet, I think
it is a blueprint of his devalued think-
ing. In page 12, Mr. Subramaniam
has said:

"“The fact is that over the last
eighteen years since independence,
we have been building up the eco-
nomy, We have added substan-
tially to the productive capacity
of the country. We have invested
in dams, electricity generation,
roads, schools, steel plants and
fertiliser plants. We have more
wealth to distribute today than
we had two decades ago.”

I suspect the bona fides of the Gov-
ernment on the ground that we wit-
ness today the hearth without fire
and the home without light; through-
out the country people are starving,
dying of starvation. And Mr. Subra-
maniam claims that we have more
wealth today to distribute than we
had two decades ago. The wealth is
being governed or controlled by
whom? That is the question. Wealth
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ix“‘the owner 'of the  réal” wealth
af this country? That is the question.
The people of this country are being
starved, rack-rented; they are rickety
and emacxated, they have no hope at
all, blinking at the future, hoping that
a new Government will come, that
this Government will be dislodged.
What is the criterion for judging the
real wealth of the country? Do not
show me some skyscrapers and say
this is the real wealth of the country.
Show me the faces of the people of
this country. A happy home is the
true yardstick, but have you got any
happy homes in this country? There-
fore, these real culprits, I am sorry to
include our Prime Minister also in
that list, have created a condition
wherein we have no option but to
have a no-confinedce motion.

In this context I think it is fitting
to quote Ernest Hemingway:

“The first panacea of a mis-
managed nation is devaluation of
currency. The next is war. Both
bring temporary prosperity, both
bring permanent ruin. But both
are the refuge of rotten politicians
and economic opportunists.”

I accuse the present Cabinet of being
a den of opportunists. These are all
people who have created conditions
wherein this country suffers, Accord-
ing to their own argument, devalua-
ton is inevitable. Whgo is the real
judge to decide the issue whether de-
valuation is inevitable or not? Had
they consulted at least some economic
pundits, I can understand. Parlia-
ment is simply relegated to the back-
ground. Even Congress people are
relegated to the background. Mr.
Morarji Desai has a grouse, and other
Congress leaders, seasoned parlia-
mentarians, noble-minded people like
Shri Harish Chandra Mathur, are
simply ignored and those four people
did it. (Interruptions). You may
disagree with me, but I know what is
going on inside the Congress. There-
fore, this kind of devaluation neces-
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sarily demands from us nothing but
d no-confidénce motion to be tabled
against the Government.

I have already told you that this
Government has developed the art
of borrowing. While our revered
Prime Minister had gone to the United
States and UK., reports appeared in
the Daily Express of London like
this:

“For years India has receirved
enormous financial bounties from
the West. Yet now Mrs. Gandhi,
Indian Prime Minister, tours the
capitals of the world asking for
further assistance. Why? Be-
cause, her father, the late Mr.
Nehru, botched up the country’s
economy. He spent foreign aid
building huge steel mills and
other prestige projects and neg-
lected the most basic industry of
all, agriculture, with the result the
Indian people are worse off than
ever.

“The West ought now to adopt
a new policy towards India. Food
for families in need—Yes. Indis-
criminate cash for reckless lead-
ers—No. It is time to stop bail-
ing out the Nehru Dynasty.”

This is what this paper says. It is
for the Government to think about it
and do as it likes. I gave the name
of the paper, it is Daily Express.

Shrimati
(Phulpur) :

Vijay Lakshmi Pandit
It is a reactionary paper.

An hon. Member: They say
about a reactionary government.

that

Shri Manoharan: She knows bet-

ter; she was High Commissioner in
UK.

I shall have to refer to the double
dealing and the double talk of our
Home Minister. He has promised in
the last session that a Bill would be
introduced in the House to amend the
Official Languages Act, to give statu-
tory shape to the late ane Minister’s
assurance.



<
029 No-confidence

Shrimati Renu Chakravartty: In
‘this session? It will not come even
.in this Parliament.

Shri Manoharan: My friend Mr.
.Sezhiyan wrote a letter to Mr. Nanda
.and expressed the hope that he would
.act responsibly. This is his reply:

“Kindly refer to your letter of
April 21, 1966 suggesting that a
Bill should be introduced in the
current gsession to give statutory
form to the assurances given by

the late Shri Jawaharlal Nehru
and the late Shri Lal Bahadur
‘Shastri to the non-Hindi speaking

people. We would have introduc-
ed the Bill some months ago but
for the situation created by the
conflict with Pakistan. Because
of the pressure of financial and
other urgent business we have
had to put off introduction or con-
sideration of a number of other
Bills during the current session
and a large volume of legislative
business will have to be carried
over to the next one or two
sessions.”

‘He has got enough time to introduce
and take up certain Bills to sabotage
the Opposition; he has got enough
time to introduce Bills to build his
own party but no time to introduce
this Bill which was assured long time
back. 1 am reminded of the proverb
‘Promises are like piecrusts, meant to
be broken’. This Government has
broken so many promises in the past
so many years. I want a categorical
assurance from the Prime Minister
who understands and knows the feel-
ings of the people of the Hindi speak-
‘ing areas whether the proposed Bill
will be introduced in this session or
at least in the next session.

Shri N, Sreekantan Nair: She under-
stands the feelings of the Hindi-speak-
ing people much better.

Shri Manoharan: I think she under-
stands™>the feelings of the non-Hindi
speaking people better than others.

AUGUST 2, 1966

Motion

There are ever so many other mat-
ters to bring before this House with
a view to censure the Government.
This Government, I think, is to be top-
pled. I request the genuine Congress
Party people who are sitting here as
Members of Parliament...... (An Hon.
Member: They are outside). I still
consider the Congress Members of Par-
liament to be genuine, not only
genuine byt they also understand the
feelings of the people of this country.
The spirit behind the motion of no-
confidence is equally genuine and
nobly motivated. They should also
understand that. Therefore, I request
my Congress friends who are res-
ponsible for the future generations of
this country to vote for this no-con-
fidence motion and see that the present
Government is toppled and new
election is ordered and a new order
is created. Thank you.

SRt gaET S (FAHY)
gamfy #wEey, @ R S gET
TS ¥ g7 AT & ww F a #
Iq 7 Fg fF qmwr asv AEe Aifeq
g #r e g s A T £
frge®: A AT A F AT IW
TG FT Y TEITT AT AT & 99 & oy
qTET FY TF I BT LATIE 17 FT AL AL
Afeew & s 1 FW A FW oA
BT T IG FT AT AT &

I FATR AT F AT A R
qFell § & ¥ fagaamy o< AT o
AT W TAAFT qFEE F fgaw
Tt Ay 37 & v AT fawaey 9%
forg aE F TATAI T QT &, 0 FX
QT IfF I A T TR AT FE
s T8 &, fE R g 'R
¥ qEF A Y T8 HATATL T & 1T,
I A gATQ g9 F A 5 I wrgor
T B qAET 9T, T AT ¥ Taw
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TN awn ) WA A Fer A
& & = { fgrgara o< wvwor fan
ar 1 faraATs OF S AT 3§, A%
fear faaqam deffade oF & form
F R gz g | & F ar qre I wfww
ANa saqrA s F T I g
T AT T 8, W o wOA g A
TG BT E, AR IEi FAT T TR
ot Fza7 PR g R TEE T8
feaM g 2 fF T A5 awT ¥ TS
Al § ga AT ¥ 78 Fay fn famaamw
& RT 70 ALY A § AV AT FqAT A
71 5 9 F ®Yer AW §, &9 97 A
Aferara # gra 7§ qeT w9, 3 Al
9% F2 I7 T 75, I & I @9 T
¥ T TG ¥ 1 g 3T ] Aferea
F qgrAT T AT & 1 g fagaAn
F gL T a9 qgrafa § 1 39 ol
FY I gurar 9y faar 3y ar 7 faar
g, A% ag qrEar F1 g §, Wi
FgAA 8, grOrAfTeR T A g,
= o g% wgmfo wefmm s
Arfed | wYT & S S VT Y AV SATAAT
%1 77 g fa oF I A A g,
= oy gn fagaa & @t @, agr
N FAqT q, IG F T4 OF,
agt Y feedi @, @I ¥ guedl W@
g\ 9T Iq9 FT qOA AT § a9
g faga am & @Y T 9@ 6K
Tt A A qE T ogwedf gk A
g fog o AT sw gow & @ AN
F T &1 agr I faRe w1 gare A
g fadelt g8 7 a==1 ¥ @9 g
TSl AR fggeme & @R =t &
1Y 98 gl A g

T A I IGI R A GG A
w71 5 7 F1 gareds A § de
foreret =fed 1 g o 7 wge &Y
qA B, ST F AT A, 8 W
R 7 qarer T &1 T W g P
1T B qifad gaw § A gw 99 &
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Motion 2032
N ARFIENHITAME | T
# uF ara F¢ famm € @ wdt ) @R
Fafree ol & AT A et # S
AR Fre frat | & FiE o anEfed
wem A FEAT WA g AfwT W
g I8 T 5 TF 4T 47 99 FH4-
faez aref et S 1 AT o, Y
1 TG ATAAT 9T AT FHE qGT 97
AR 78 7 A &, O 98 a9 awa F
AT 7 9% g qg av FH AT
Fragt | & ag fea are § = 98 g
W F AUMR FET FEG T AT S &
I F | WIS TiEY ST FT ATH X FT
T ST A A T A A, T &
HTAXFT BT T FS &, I FT Hew
at gk Aty &1 AfeT Tw A AT
g forgi s wielt oft #7 78 wmam,
Afww Tt ST FT A FE E TW R
T 3@ A aAE g

I Y NeqTT @9 gt frer 3
qT F wvrt wré § fF g &) A
STAT Afed, g qF a9 F §I
W 93T 3@ FT AT & R FE-
free it &1 amr & g far & < g
& o g8 stara & fgrgeara 41 farraa
Y foaar Fewawr f & 9 a7 fowrm
T § | I B IfFErT & FN qaq A
foar s FrEgfaee W@ & qar
FHG B THT IHAT § [ & O
T A T A T qwAy § )
T TR, AR qEEr A 2
o fRe W g T awe @ ¥ fF e
FHfTE WX dw FEfwe w1 rer
A e @ Y T gw aww
¥ favmg &7 @ & f5 ogfra #
fermmt ®, woawETe ¥ 3@ ooraE
1 fawara € | AfFT ot Ty S AT
I F fars gt § a9 g foor
3=, frrn 8, Xa ¥ W) o @
R gw W T § 6 v gw ey



2033 No-confidence
[sfreret g oftwii]
e R A F IS T AT AT
T o wg wedt g f5 oY g
fadet s W o e g @
A9 F WA, 9 § F @7 A8 Iy
for Sea et W o fE g SR AT
g T A1 &, T I F1 W TF
AT € | AW F 39 ATE AT I0C AR
T I T 9, $E¥ F T a9T qY
I AfFT T TET @Y T A ;MY
[ T AW qier @1 F g Afay
F1 % FAT 0wt § 1 AT 1 F@d
IF 9T, TH IET Fgal gfF WA S
Y FT A, TF Tt & FF s @
q, 98 Taa T Fgdr & fF o= fF
A% AW Fed & fr @A AR Ay
ar Fear & f5 @l 3 # Wy AR
g9 § ¥ @, FHfaee o Fed & fF
T 33 FT AT g A AT AR AG A
fraes TFEHT § a8 WY ST @we #
T T 8, i« fF SuX & @ qef
Fedr & fF 59 3w § qangr &1 | 43
g fe gr e ¥ qT gEw I § AR
FEI F 35 1 W BT 37 T0fgd |
& S ATE FR I A (b FT @A A
g T | A7 TarT TE F FgAT
g oF 9 Feet & 5 qw fagay
FaR A Fr @ TG I AL @
qEt FEd § fF @I aw A fawaamy
aiR F @A W gE A A g
R I qag FT A | OF T FEA &
5 am & foosq ) avwwr w9 @1
T 97 A1 §B TGl Fer,. a9 fggea
T TR T ENAE, &Y TE ;T Fray
HATN I F gY 1) § #AR aferean
FR U omawag g frgn ¥
faeam M a=z & F  w&lF @d
T T &, T T wed @
fF gt ard SefFedt &1 Fw
wrfF o & s v A fegeamg
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Motion 2034

¥ wrow e &) a8 ofedt w1 o%
# e S FT @ E, WO e
W) T 99 Nifedt § fawr 7% ag
SEITE WA §HIR @HA W § 3§ q
# 57§ 1 5F § a8 WOHT 41 GE )
o qiEt e § 5 9  fae e wimd
F forg o Tt SR AE 3 Y g wae
¥, gudl Fear § 5 9 ¥ Aveaw fay
gt g wit oF e wie 9
IS B TF qET FEdt & fF v w
ForeTESOE &Y ST Afed gadl Feh
g fF o qw F F91 F) g ¥ W
A fergemr % o WY ST A @
T A A9 T GH g AT AT
T A€ Y UF WG Fedt g @
fESe Wi #Q, enu SarEd
T faq #ff 77 @ @, o W T
&ow. afwde TE1 31 & & 9. fx g
TN FTH AIT TG AT &Y AR g
ITE ST 99 GET Fedl g i Faese
T fegr @t qame &Y s fergmaTA
¥ 35 e T § fr fegEaA ®
qq w1 qUAT F wigw faen e
=t 7 feg g, w@wwH g, kg q,
fog i, A gw IR) aues ¥ Afw-
FIT AL 0 g1 afw g < -
o TwEd & f § wWig @ A
TEATHTA W &1 g, A AL qEernIAl §
] g T 7R W I ¥ fear ),
wfem e ifa g Fed & fr frgema
¥ waeEt,  Saé, oifed, ogfeat
F FUER F AGFL T& A qwo
g, 7 fegmma 3 A 78t @ %
¢ (toww)

st HiwR T A< (FeT) AR
& aFar

Sl guET St F 3T qE
¥ o afes feufaa & | afFoF ag
¥y oaoF &1 TEg F W AT
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FAF A H, grow ¥ AR TEE
FAFT M AT &1 TR
T TATST A AW, AL T FATS
T T § R FE AN 0@ ATTR
AR =i TS A AR 9 awmE
QT &, TeEIH gar § AT FATSr FY
mfeat TgER # Fferw w7 oS ]
a3 gra wefent 1 Sarey # wifw
R & W T v wrfeat /) OF fomy
TarE AR AT F ArAe § ot rfafeam
# mgs F< fagr smr §. ..

st o R () ;o mfe
w9 HT 1

SR GAXT AT F7A FT AT
7z R 5 g & w A aT g
AT A, AN A AT ¥ FEET
&N FY, AW B FAEAT ¥ FEET
SEW 1 F w9 A § | qElvad A0
& &, @O fFmar THC g g
gt et &, feas) T1¢ @, #98 #°Y
w7 &, fom F1 TR &, $9d a7 1
g frm sy e ) IfFT A Y g
qHET § AT oW F fa¥ A ww
CFET AT |

T 3@ & A we v @ fe
99 SN A9ET @, S AT oy @,
99 ATST F@C gAY 9§ a1 Aoy g
ST 9X AfeT S AT J9 A A
gt & &1 F arfeat STHR AR § FEdr
§ 5 o TR g fwm o,
FTa ae gH faean =rfeg o et
FAqT 9< A9 ATfgd, @AY Swar
. 9wEr a9fgd,  FEX ST
w1 Fgr ww wfgd, dfew Qe
i far srar =nfgd | & =g §
fe @ amer & foar W fogmEy
gifeat § 9 Ao faw o g9 @ FW
& A qad o ag & feafa
g R qF Fag A Q@I 7 G
=g WK § Jq@ Jw W AR
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Motion 2036
WX I T T MY T § A AF

a0 s @ e | AR A
& &, & oA 99 Fear § fF W
&t T FAAT AL G qeAT 8
& guF g 9 F JAE | AT
g gfera #7 MY 77 A TS
T am fr wifey | ag AR e
aifer f& T AWM oSy Ak
I 3o fA¥ w9 79t = .
78 T T fgd fe T W o
=, qT FE R & aafEe ¥ Ak
SR TR AT AGT FI W7 foq
T NG ¥ AR 9 | i
ST 9 9, AT BT YL FIJ A
R #fez fagrt  aifedt w1 ey
TR TAT FaT ] A A FATY T
T gal & F QT o

q@ A T FT A0 AT g0
S AR FEEY & AqT ¥ FaT f6 Aoy
aw 1% fafawr #rs firgeam & fageit
T AR & (7% AGY qw 0w ww g,
Fow fergmil & fr f amr mar &
Y AR HIGE BN I @M
& ZRT | /TS FAEET AT THAATT
| #7T g A WY, a8 TF qACH
FH g | & S9! qurs @ § g9
fag 1 afFr foaer o fergeam &
arifes 7 e § 99 F fo¥ W
o7 I TR gESE F FEd & ar §
T Wl awd I g mwa
JATER FT TS AT E X F g9 @y
g T3 AT ¥ AF T A g
afgemsl & a1 A JAET FF SAw FT
Frd e T & A A i g
TART F0 48 g o o« 36 aga &
& Fg W ¥ v o foaarg 1w v
afd dagrimiAgmsI R
wr # wda w1 wbee @
ifgd aa SET F AT Fgd ¥ fF W
qF WIS FT A FAT, W AT A
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Y AT ]
wt weafe 3 w2 fear v & @

& sty feat &1 wtfea fawre s,
fe wr qaw & wmem, fog o
T EATH Y STGAT | A A FA
fog =it & fog 3= wr=er 7 awar
JEH! qEew afgami F faw wiw

& &1 g w9 qEe §W
T § 1 & wme wh el
(i)

gamfa wgiam : & ¢F O TG
g1 1T et AfeT f5T W 7w g
FTE MW &1 T 3F G & | WY
HOAT TT G AFAT R ...

=Y T WIS a7 g W
awmen Sfed W= R

gawfa w@eE ;. AT FgAT
1% AL ST § | WX WA /=T
¥ oo fa=me ood s @ § AR
w19 Fwed € f6 & geea A) & a1
HIAT T A AT ST X qFS § )

st @ (@roim) ;A faoe
ST, Qar F AE F | A T
g

umafa w@ea : wy fomge #3
qFY § 9T HAGSHT AT 7G|

«iwelt gamt SE WY AN 5
e ¥ W § e e g AR ogw
wH TSR § o § SREnd
7% ferge™ &1 a1 I=a7 S @
5 T waw fos oz § & @ @
T &, I WiNw W F FWFA §, w9
T H, £ KA F, IO IR A TR
T EW ¥ 1 ¥ g7 F@ 4 v ag Fw
HIHIX UF QO FTA 909 FI ar §
foaw fargt &1 @ 3o s
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Motion 2038

T A, Am s g v
afgamml & a)k § T a9 &7
faHT A€ § A THE T AT A T
g

15.49 hrs.

[MR. SPEARER in the Chair ]

Tl aF wigen fgegam & A
et aA T & 1 WX &er Stnan fF g
Afout woa € W wwr smar &
T TET TG §, W FE AT
fr g wwer wE §, W w9 S
for grerdr faareg et @ &) @ ARy
SEEIE LU I E 2 i A
Tt fF A% 9F AHAEI F1 a7 @
R Sa¥ °g BT f& Wi A7 &ww
qrEt #1#1E 7 A AT § 39 9 Iae
TF WRG 1 gEW war aar fmam o
ag s aw forar f o &1 &1 fggmara
FT S #T a7 far 9y 3w & fAg
AT AT a9 § | SEE F AT
q 7g W FP—A qE A F W
frFery & 9F TR TS gC W Wil
—fF @R v & w1 A, AW
g F qF fawar & #1 aw, e
w|= ¥ g, at ag fegmne w1 gt
T 1 qems qERd,  gHIe *W
# A Wl FT T T T G
R fagar &7 1 O IqY @ qgrT
@1 WK THH! gAW T F1 g
YA R q@ AW
fifar &Y a1 FEAT FE TF AT
g AT E W aha § | wafew &
5q ¥ T TET F IGATR FIAT Avgat
g for I oiwn afgere & AR & e w0
oy ¥ wifs feggemT # afga
ITH GE AW q § A G

# qg W A" ¥ faaga FwAr

Tt g fr o aw Sdeqge
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g &, 7g oeT § a1 I, 97 W
&t Srdegame T A9 W F A @
UZE Y 9 &7 § AT T 79 T T
®/Y ¥ 1 | W FW T AR AW
I FT g I6 I F |T FWA T §,
= 9T 73 fege Fam fv 98 €T U
FTEAT AT AFT T AT |

W q F g var § fF e
FET FT TR fegemT W@ @
ERIT 1 Y FTE e TAT 4T § AT RIS
AT ], a8 A 3 F fan JuR e
T R F@T & | AfFT gFFT I
& i o1 3F gud fFE SRA I +Y
Tg mrAar § WK g gRWy 9aE
AFTEST FFAT & | 91T F A g 9% g
T, S Trfseqra 7 g1 9% g4 fam,
& 7T g W gf w1 ¥y Ag 0
¥ ? R fos o T fF gwaeT ¥
U FT AFTEAT FE &, qF wRIF
U FT AFAAT W G BT g ¥
FWE | IT T9T o gy IR g7
T 1T F AT IV, AT H1 BIT
31, wfF gardr aXAR T I JAT &
ar fax JE gEEr | oww W #
AET G ¥ AT ¥ TrdAT FEAT
fr ag foet feer & SR & gmq 7
FF AR GUIGER F g g I
R 647 FT G AW Jg FT i
| 3 T g Avr ag qifag F0
fr Sawquas FT } T T A
3 AE AT |

T® T 9gT W FET F gIAR
- ¥g AT AT 97 fF S F7 F A0
few | 99 FE W gHIR FETT welr
AR fmrig Fafaee & Far ot v ogaq
& a7 B ¥ 97 ¥ fagwre a9 §
A FATT AT HITT T H I 57
IE@ T’ A€, a9 T A e
I | FEE FOTEE FARA-
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Motion 204©°

AR T F qIR F g7 TS FaT WA
2 AR IR A YA g
qaifed) #7 fgem § | S W Fw
IfaT gueell, ST A Y A, q@H

A 7 T L e |

FET qF JAT FT g1 g, A2 {w
) FTeT 9% far s aifeg w7
IHT FFIHEIT T T A FET
Tifer | T AR F T aF ga
IHEX & FT § FT6 74 § AR 99
FAT F1 g frgr smar iy 1 gwTe
framt & fog Fof #) 99T Tie
F 3F AW FAT AfET 1 W
feafesr & aga aFeTs FT GTAAT FAT
ST g R O gy g, a &
oI a=Ts 1 3 faafae § feadr
AT & | WeAd It TgEded &
g & A A &, @Y S a8,
Fifs FET T80 TR TEY E W FG
fasiett ar &7 7 & 1 T Ffeqrm w0
T famr s =nfew

TF g & gH H I ATREY
AR F quadt § fFogw a9t 1 9=
TATS ¥ FHY g3, T A qIET F AR
g T AT fF SaTdE W@ TE FEATT
T I AT 909, a7 F 9 w0 F
FgAT AEdl g fF R s w2
FIOAT FI AT AT geT, AT 8T
FHET FY EY T @y F& | gATF
FHIEI FT GeH FH guL THIRIE F
frarT & faT qT do/ & fag dare 757
g1 v Ty & 5 e feaml ¥
g ZY T AR GHIFT aTH § ITHT
& v ¥ forg sarer & saver agfaad
fad 1 adfr gaTdr Ay Wr € SR
# g & frdze w0 fe ag W)
I ¥ zw Aify T I

wg aF TN W TR T
aeF g, qafas ag ¢ 5 e
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[ttt gwar ]
3IWW AT g ¥ J 7 1 fogy et
TEE F ger qifere @ & w4
AR FgT 74T 97 {5 97 0T g FQ
JIA JTAT | T TG FT eqIA @I AT
=ifed fr grk @@l S B FEE
g T A ¥ 0@ AR FE g 0 aA
Ay ¥ SeEiy oo e 8, faw
T W B FEIAT TFI W/ R | WK
faqr 3@ a9 =1 W & fF @ A9
fegeama ¥ Sy @, 99 F7 U &
fagr wgT, @ TWR FEi o A S«
@ a9 v s § s A9 3gt
Tné wd, €T &7 I, 3w qfa-
T3 fFar nd, Iq ST F1 a2 WA
HFHT TET |

37 9% TR} & Wi & Fdaw w0

T § 5 oSt Ay g w=
fag /@ =7 wfawm e 1 9" §
IE gHA! 7 AT I A faav &
I gI99 # O §F TR 7T FT
Aifqat W W T g F R §
S FAGIIA §, TF IT BT T FTED |
W FT FAAT I TG BT BFAT F7M
f¥ ag wfawarg =TT @ TR GFR
& fgrs T AT wifgw ar 9419 F
Y 9 77 AR A gl & fges
RICEEIC A 11 G

Shri J. B, Kripalanj (Amroha): Mr.
Speaker, Sir, I have no intention or
appetite to enter into the controversies
that have been going on for the last
few days. I was not present when this
no-confidence motion was supported by
more than 50 members here. If 1 had
been there, even though I am in the
opposition, I would not have supported
this motion. There are reasons for
that. It is not because this motion was
sponsored by the communists, not be-
cause this motion is not right and I
have confidence in this Government,
but there are other reasons for which

1 woul@ not have supported this mo-
tion.

AUGUST :2, 1966

‘vanced the nation.

Motion 5bb

The first of these is that it makes
Congress people to gang up and speak
against their conscience. What they
have been criticising about the Gov-~
ernment, in their private circles they
belie themselves and argue against it
in a no-confidence motion. There are
not a few people in the Congress, in-
cluding some members in the Cabinet,
who are not disturbed by the policies
of the Government. They have told
me, “We do not know what is happen-
ing to this country; we do not under-
stand what is going on.” They them-
selves are disturbed, but when a no-
confidence motion is brought, they gang
together and they speak with one
voice. They belie what they have said
in private or in their own circles or
in their own executives or in their
own Cabinets,

I do not think this Government real-
ly deserves a no-confidence motion. It
deserves our pity. Why? Because it
is slowly and slowly falling by its own
weight. It has materially and morally
brought down the nation and not ad-
It has injured the
country; I have absolutely no doubt
about it. It is not a question of the
last few years. This deterioration has
been progressive. The material deter-
ioration is now plain, that the rupee
is devalued ahd there is no country
from which we have not begged for
money. Even to a poor country like
Italy our Finance Minister went to get
some millions of liras, and in that
country children have gone without
their breakfast in order that our peo-
ple may be supplied with food. There
can be no sadder commentary upon
this Government than that it has not
been able to tackle the primary neces-
sity of life—food—and progressively
we have been getting more and more
food from outside. After all, India is
an agricultural country. Why is it not
possible for them to provide food for
the people?

1600 hrs.

We had three Five Year  ,Plans.
After these three Five Year Plans it
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. i considered that among the 24 back-
- ward countries which have recently

achieved their freedom we are the last
but one in development. This is not
something that the Opposition Mem-
bers say, this is something that the

. world has said. Yesterday one Cong-
. yessman said that our Plans have gone

wrong. Why? He said, because we

. wrere too ambitious for our people, we

wanted to raise their standard of liv-
ing very soon. Sir, in Gita it is writ-
fen that the man who does not know
what his strength is and attempts to
do something which is beyond his
strength is working through tamsic
understanding and he is not working
through satvic understanding—that
means he hag no understanding.

This Government has committed so

- many sins of omission and commission

that one has not to pass a vote of no-
confindence in it but one has to pity it.
Their mistakes are legion. I would
not say these are mistakes, these are

. the sins of omission and commission.

Let me remind the House that when
people are put in responsible positions,
when their decisions affect the lives of
millions of people, it is not that they
have committed a mistake but they
bhave committed a sin. This point I
have learnt from Mahatma Gandhi.
He said that no man in responsible
position should commit a mistake, that
would adversely affect the lives of the
people. People who are at the helm
of affairs should not commit mistakes.
And, these mistakes that they commit
are not mistakes that are committed
on aceount of ignorance, this is unfor-
tunate! A person or an organisation
may be ignorant and might commit a
mistake, but when the same mistakes
are being committed from year to
year, then it ig double stupidity. That
means the people do not learn by ex-
perience. If you read the reports of
the Public Accounts Committee or if
you read the Audit Reports, you will
find that the same mistakes are being
committed over and over again.

It is not these mistakes about which

" T complain so much as about the effort
. to cover up the mistakes, the efforts to

cover yp bribery, corruption and mis-
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rule, I heard a few days back that
there are persons who are a some sort
of go-between—what do they call
them. . . .

An hon, Member: Contact men.

Shri J. B, Kripa'ani: Yes, contact
men. These contact men—men and
women—commit havoc, and yet when
in this House it is asked that their
names be given and the names of the
firms that employ them, nothing is
done. It is covered up. When there
is a complaint against a Secretary
every effort is made to cover it up.
It is said that if we expose them then
no Secretary would take responsibility.
This is a most absurd reasoning that
c¢an be given for covering up corrup-
tion. Sir, I say, and I say in all
seriousness, that the murder of the late
Chief Minister of Punjab was not
brought up by his enemies but by those
who covered up his sins. His sins went
on so accumulating that somebody or
the other was bound to take revenge
upon him. His blood lies upon all
those who for years covered up his
sins. And such things will happen,
such things are bound to happen if we
go on like this. I want the Congress-
men to keep....

Shri K, C. Sharma (Sardhana): The
case is in the court. It is not permis-
sible to express our opinion when a
case is in the court.

Shri Surendranath Dwivedy (Ken-
drapara): He is not going into the
merits.

Shri J. B, Kripalani: I am not go-
ing into the merits of the case. I am
not saying that this man or that man
killed him, I do not know why a
Congressman having been for years
in the Congress does not understand
this simple thing that he was mur-
dered because of his sins....

shri K. C. Sharma: My hon. friend
happens to be a layman and therefore
he does not ‘understand the intricacies
of law. He has taught children,

- but I have taught children judges.
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) Shri Surendranath Dwivedy: Your
‘knowledge of law is very shallow.

Shri J. B. Kripalani: Anyway, I
think the greatest evil that we do is
to cover up these cases of bribery and
corruption. First of all, corruption
was denied. Then our pious Home
Minister came and staked his office.
He said he would take away corrup-
tion in two years. All right. He did
very good work. I remember, the
houses of some of the cinema stars
were searched and lakhs of rupees
were found on which they had paid
no tax. Similarly, there were some
doctors, lawyers and merchants whose
houses were ransacked and it was
found that they had accumulated money
through unlawful means. But their
names never appeared in the papers.
We do not know what was done to
them. I would very much like to be
enlightened by Congressmen, if they
know it, as to what was done to these
peop'e. If they catch anti-social per-
sons they do not give their names and
we do not know what punishment they
get. This is not the way to tackle cor-
ruption. So, 1 say: let the Congress
people take a little thought to them-
selves, whether their house is in order,
because a house divided against it-
self is built on sand; the wind may
come, the flood may come and it may
be swept away. Remember, institutions
do not die physically soon. First of
all, they die morally. The moral
au‘hority of the Congress, the moral
authority of this Government, exists no
more. Go to any house, go to any
club, go to any other association where
people get together, in the train, in the
bazar, in the buses, what do you find
people talking? That this Government
is thoroughly corrupt, that it has ruin-
ed the nation, that it has starved the
nation. When the moral authority of
the Congress is gone, then it must be
remembered that it is dead in the uni-
versal scheme of things, even though
it mav take a little more time to die
physically.

Sometimes it happens in the case of
organisations and individuals that
when thev are dying their bodies be-
come bloated and they think that they
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are becoming healthy. They-do not
know that their bodieg are bloated
because they are diseased. When the
patient does not know that his body
is diseased, his base is hopeless. When
a person knows his body is diseased,
he can take certain measures, he can
call for the doctor. But when the
diseased person thinks that he is
growing more and more healthy, his
case is beyond all remedy. This is
what is taking place in the case of
the Congress.

Then, again, this Congress, even this
Government, bad ag it is, is divided
in its own ranks. Who carries on cam-
paigns for the demarcation of bounda-
ries? Is it an agitation engineered by
the opposition members? Who inter-
cepts the trains? Is it the opposition
members who tamper with the tracks?
It is done by the Congressmen, and
the Congress organisation passes reso-
lutions praising the agitation and the
Congress Government supports them,
on both sides, whether it may be the
division of territory between Mahara-
shtra and Karnataka, or Bengal and
Bihar or Punjab to be divided into
three parts. Punjab was already a
half State. That half State has been
made into three parts; so, it is one-
sixth of the original Punjab. That great
State that had a great name, that State
which defended our borders so ably,
where women met with jars of milk
the jawans who were returning from
the front, and that too while the
bombs were falling, that State has
been divided. And by whom was it
divided? By the Congress Govern=-
ment. Why was it divided? Because
they had no power to resist the de-
mand that is against the interests of
the whole of the nation. They had not
the power to resist that. The mem=-
bers of the Congress Working Com-
mittee were against this division, the
members of the Cabinet were against
it, but because somebody had threa-
tened with something, so they yielded
against their better judgment. This
is not thé way Governments are carri-
ed out. Y can understand it if they say
that division of half of the State into
three parts is beneficial to Punjab, If
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they in their wisdom had said that it
is for the goad of the nation, I could
have understood it. But when it was
against their better judgment what
should one say? They have expressed
their eopinion quite publicly, quite
loudly that it is @ bad decision. Wheh
a Government definitely takes a bad
step deliberately, then I say that Gov-
ernment has to be pitied. It is not a
question of a no-confidence motion.

2047 .

1 want the Congress people to sit
among themselves, search their hearts
and ‘reform their organisation. They
have to put some life in their Govern-
ment if they redlly mean business. It
is a great organisation which has done
marvellous service to the country in
the past. Remember our traditions.
‘What were they? We had a glorious
revolution, the like of which there has
never been in history, a non-violent
fight for freedom, brought to a success-
ful end, and we got swaraj under a
leader the like of which comes only
once in centuries. But what have we
done to this heritage? Because we got
freedom, many other countries also got
their freedom and today those coun-
tries are better off than India.

Shrimati  Vijay Lakshmi Papdit:
‘Which one? They have all fallen like
a pack of cards.

Shri J. B. Kripalani: It is not some-
thing at which one is delighted, it is
not something of which one is
proud, it is not something. which one
likes. But I must speak out in these
last days of my life the truth that is
within me. 1 may be wrong, but I
tell you, my friends, I am honest in
what I am saying. Go and search
your hearts, find out if what I say is
not correct, is not honest, is not for
the good of the country.

I had been going amongst the masses
of the people and seeing what they
are doing, what they are thinking and
saying, everybody. Fer God's sake, let
not the Congressmen enter into argu-
ments. Two lawyers can argue
against each other. That does not set-
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tle the case. The ease iy’ settled by :
what the people say, what the people
think within their hearts, what the
people suffer from.

I remember there was a controversy .
between the great poet Rabindranath
Tagore and Gandhiji. Gandhiji cal-
led him a great sentinel and said: “you
are talking of the song of the bird; but
when there is nothing in the belly of
the bird, how can he sing?”’ We are
living in that condition and it is such
that we have to think of it. I appeal
to Congressmen, not because I am In
the opposition but because for quite
some time I was one of them. I have
worked in this organisation for years,
painful years of service. Therefore, I
appeal to them: for God’s sake, put
your house in order, be united, find
out ways and means for solving the
problems by sitting with us, the mem-
bers of the oppesition.

Once in this House our late Prime
Minister of sacred memory, Jawahatlal
Nehru, said, “I do not consider that I
am big enough, that 1 am wise enough,
that my organisation is big enough or
wise enough, that my government is
big enough or wise enough to solve all
the problems that face this country;
they are too many, too complicated;
let us put our heads together”. And
do you know why opposition creates
troubles? I will tell you why the
opposition creates trouble. The pppo-
sition consists. of youngmen. @ When
they find that they are not taken into
confidence, as opposition parties are
taken into confidence in every demo-
cracy, they create trouble. In the
United Kingdom the opposition is con-
sidered the King’s Opposition.- It i#
given a respectable place. Its mem-
bers are sent out to propagate for that
country. Its members are given res-
peetable positions, they are taken in
committees and councils. But here
everything is to be confined to Cong-
ressmen and Congressmen alone. 4
do not wonder that young people who
feel frustrated create trouble here and
create situations in which, Sir, you
have to'intervene. You have to drive
away some people and some people are

2048 -
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[Shri J. P. Kripalani]

dragged away. Even the poor ser-
geant is not able to tackle these
gentlemen.

Remember these young people. If
they get frustrated their only possible
manner of expression is to create
trouble. You can avoid that trouble
by taking them into confidence, by
sitting with them, by sharing with
them the power that is necessary for
bringing about reform in the Govern-
ment.

o WM AR Wigar (wear-
) : wewE wEEE, WE § AT
FO% 7¢ § o FQE-FAT IF @,
Y S w0, W & | TUT qer
Y B AEH ¥ T Y ) § ) AR
IFN T ARG FT aeq §, WA-ggA
o Sfaw #, 90 &1 Y, wOE a6y
gurR frar g, @ oo & 97w ww
¥ FH oo fawama ¥ 2 ) AT g
T ® ¥ AT W § )
FUT WGV FT 9 2§ w39 W
N AL g R | ) wFaT & fF qwm
7 & *fg @R Taw wH W ST
wge €3 AR Fg fr 2, feaet -
i 2, Frat gaaafade & fr o9 wet
F71 Fr$ WA TG frrr, @ wal #
{AT FT qEY | T I Ffq WA,
Ffe T FAT AT IAH B G
{1 w9 i I 99 F fem @ e, At faw,
@R far o @ fem, o9 wR 7
W@t F feg i §9 a@ w Oy, Qv
=T T |

qE F qFE § 05 HRT SAR—TE
T TR F AT, AR A et @)
D FHY T T AT A FAT
fe w1 & 95 o7 aF Ont frvew &
fag e ar fawey w1 g fear
o, frady Aal N we = 1 |
wq@mET g fe g & & A #
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TEI THAT gAT & 1 | & AT ™
1T Y IS § 5 wa Y wat wY
W F A ¥ frad s iy
2 O @ T ¥ WY YW w3
X | g aF "W FT GG §, qg a9y
& f avit il A< €, Sfm sl AR
T X AT AIHT SAET AL | D
wfafaa gam s & fag gqa@ Fav
faemr afgn | oF wRa wEE A=Y
w® R AR N 7E F FwEA FH
O 9T W w7 39 fadrga ¥ sa=w
A AR FE 9@ AE & awd g
AT TATET qg AW W AR @AY
=ifgg 5 sia & woa § 9E) Fow
FT GHET §Y AT FSRAT FA ¥ | &
g\ g =gy F Forar gt |

I a8 a9 9 QN arar § &,
g fae ¥ ¥ Az oG @ Fady
N @M1 qF To IR F FgT I3
& % wgrewr ey X S ava w4V,
ag g7 qfwa §—ag & oF war 5y
AR I IV FY FIF AT FAAT, QY
TSR T |

siwat faora @it dfeq : ag iy
e =i

TMo TW wAgT ifgae : wmam,
AfFT R AT g WY A 9Ty I
¥ fau $ifew &, O sa=T AW
oraT, AfFT F FAT ?

sty faorn sl gfe ¢ W
g T oW F R § ?

To TW AT gy Agqi : [eww ag
§ % ag W AW T § 1 WR
7g 3w fagreal & gar; & o Wi 8
qEHT WG IF THE HAAT B T G

&3 gt 1
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st frorm wt dfem @ W
AT weeg AL T SHw, aY ag oY
fer wr T v

o TW R g : wT A
T et T Y 9% q2 ey, Forw AV
wafor wfe ¥ faome & @ &
g &, O @ W FT 7B W § Fw_w
a7 | ¥fFT W OF T 9T T T
9 43, e waw forr & gere WK
e Y Frha # frermd ¥ awry ¥
fear &, @@ & 7 aweray s qw AW A
Rt =T A aFAr £ )

st fasm sey dfeq 7 OF
AT 9g FgT A7 fr ag g gfamr
o sy # T & 1wl ¥ Fr
2 fr g ¥ o fogw o A ),
afeT o & w30 ag o @Y & fF sEr
froia wiw & 9 oy dEw
RNewar 21 T I TR GG @y,
& § g § v 5@ v Wy @ fow
¥ I w91 foeame a7 Tfew )

T ¥ 4g w99 w6 § -

fF w1 5w g 7 2% faom wi,
gfaar ' @@ FW A B T
feard | 7w & F9T SR AR
w1, Ty faard @1 feareamar &
g WaweT 741 gAn, %y guv ! owwmw
g Ao W & g ? oA @Y, gfew
W udwex R S w7 T8 f5owe
qu o N W A &4, s
favia wfw w fear w3 w2 f5 & i
T ¥ fow dag | o= vEw w9 g
wfs feard 7 | e ok faw
5 F NN T R qwER B T
i F W W AT A
¥ ure) fa wf| e sar fewrs,
wWifF 18 faeg o1% & 7} €z W
ER ¥ s § w3
AT FT aS(AT FFY 2T §—FF g T
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& forard ' saver @t Ay o w,
wifF o weg & Aty a7 T
of, 3 gt & Fux faviT wy oY 1 ag
WG aFE T A @A A1 99
T F AT g7 wY THE AT faer
T ¥ oY oY w2 A wwe oY, 99 9%
IAAT AT W ARAIRA 91, ST
= f5 @y N faad a1 gwEw T
& S |

ww foafa & 30 aue & & oy
fF agr #ré wlt @S QT X wE
R ver A T ¥ R
g duer fFT & swaE 9k faw
FF Y o 78 T4 ARG GER & g0
T ¥ facE T Aw Y

T Fea § fe Fa1 g wae et
wAFAT AT WA ar g v &
Tt weet faferaa & feey ST
¥ g9 ¥ fag o€ Ao g S
TR I I T # T HOHT [T T SIS
a1 g faoerast #voAwAr
TRE A S aEd 99 ¥ fog ag &
&1 s § fF ag saeT 1 AR Sy
¥ frorr-emar M AR 1 g A
§ gTa & g g A1)

1626 hrs.
[Surr SEAM LAL SARAF in the Chair]

oIg q12 FX o o AN FT T
TgT & GH GHT, q9 GAR 20 HIA G108
qra Zfrfereara ¥ AR ¥ SRR
g7 & fgara ¥ 0 25 9T ©F
AR AN s 13T 1 AT
oot fgara & & 09 50 o=@ &94T
gnrr, form %1 oo ag & 5 70 @
T gw 3 fRwi ¥ w9 ¥ I Ed
fer 1 ¥ fema g fs e & ¥ g
F QT ot ¥, TREE # W
¥ fow @ gar &, Afe w9 F FO
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fere o wAYg € wfew]-
TEwt oot 3 foe dw & W g
feaT sreeT  STATT AT ALY AT FREA
i 73 ¥ oy ot ot & A TR
Tt ar 1€ | wE evear §, Ay
aeer sy 1 A w s
famm sow iy @ & fag Faf &
AT Ao F2 HI G 9 | e

2 @1 ag FEw! FEAIATE | TEY Q@

g GLHIT FEHT G @I ¢ aqif®
IHA WMI-FA F 7T 9 T & T4
I qE T W ETHT § TGHAT AT
gl yoY ¥ fag—ay &=l ¥ 9@
F fag WY =T wgw s & fag oy

£y el 70 T TOX F T FEL
IT A T FO 30, 40 FF &4AT
| FEY T W W AT 30, 40 WA
TAT AT @S 9 SWaT B Qe A/}
I F qIE-a19 a€ AR FT GATH AT
frq@ adi x| @ fe W aw
AW ATF H FA 999 qT q13 ATE
ol G E oM A1 & oo &
AT FEAT | T AN, FFR T 9
WF, FEAT F q8 @R 58 /]
&9 F1 ¢ WATT & | 100 FqqeAT
% 18 U QT & S 59 #1185 9T QT
O’ oW ¥ F@A ¥ ¥
F9fd & AR =18 9T F ey,
ey {el AR IwA Fdr g, ¥ T
IR AR ARG E 39 F q9
qY IA & AR §, G A
g w wefE F 98 @
FTETQ AT ] | o0 I qoF § gl
Feh o o fF N F A A
T {15 9T €T WA 40 F N9
F TARIAE X WRI@? qaaq®
@R SATE g fAeaar §, 99 a%
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W W qH g % § 6 e
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ATFRET qFIR ag foear W a9
A oEr aNN Iq FT G gRT A
92T F9 ERIT 6 3T qH & @9 & FAC
wT qiy 2, @9 /T WHGAT L qIAE
[ W Frew A § guT fear o &%
B T ¥ AT qET FHE, T
W FHEA d5 TF W HHEA
FE - FOF U TA FT Y HF qav
AT FRT § Y AT ag & AT
A, MEaY F A AT
T T & o o faforaa
THES R TERI T FI W qaT
T fr ag fafesaq aomaw @ &
THES! FY T & Y s 3@ faferaa st
o forar sy QR ST S ¥ 9@
v ST FE 0, T AR S Gy
Ffir faferaa e @) AT s eqWH
forg Wi & SWaTgHm i fw v
L GRUEEIEUR CUTI I CAU
MR

e i Helt aga arfoR SETe €
W& FIfFTT-TaTET § I AT o )
RN F gwfa J wagser 71 ¥4
FO ITH! SAATAT ATRT F1 G F SR
sara fear fF g | § S haer
F faqn fa Aeax @A & & ar AT
# fAg I aF TN FIT DF T
I&F ¢! AW AW F wm ¥ fay,
R WiEt F1 [T, TO W & W
FEI BIA AT, ITH FI ! @
o i g st g T 9Td e o7
gwafa &1 91U GHIET a9 I,
gl G AT ? FHT GRT g 957 9T |
WX 9§ q@ F 7& gIfi< AW qg
s § frwars | T8 § aaee
Tt s wrafoag w0 d, W@ ¥ wawe )
fraaaigs FAATRL A T
g ar fagedw-ant ¥ fegeaw §
F AT GEF I QAU T R g,
WA T Fwawtige
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QA Wt Oy e §1 gg 8 WK
oS FT FH YT AT ATFRT HL@AT AT
W A W B, A W T F A
FT TR @ TAS QY AHG | TG TER
TATE TH G | AT ARFS & A
T AT qg FY [T g ARAT,
7o 66 ¥ WA gu aY Fgeh & B
¥ q AT a9 § R 5@ FW A
T§ g § &1 i el €N € )
Frag 61 AW gL, 56 7 "I gy
gt s 51 ¥ oY gg dim &
TR FIE NG H AL T aN1 FT T~
ATHT FT HEAGT FL &l Q1% GqT A0
& ga% a9 95 AT FE § G wWifw
ITT F a¥ §  qowtqs qifedt #
fewmr S99 &7 H w7 ST FE@T
WX & AIHT 9 61 T FEATG qqrar
g1 SH A% v & qeawed ¥ 8
TF gAT AME, FA 193 qEAQ 4T
ITH § FF 5 g QY FS| B AT
qg HI Fg) faeaT H FIE 7,997 FT ANST
81 AT, J9YR § F1E 7orgd 1 AS(
groman, 3t Fdi sy &1 w.aw g1 v
T qE 4 GO, A-GTHIL /A |
ST & A & TS AR g AT e
FT HE AT 61 § Wged T TGl
gwifs Sed 199 § 1 3@ wiw ag fadig
& ® & "Nl MR a8 WK
g S g G & a1 9 FT Fw
g frey dig ast ¥ Fwul =
gatfaal &1 &7 990 W@ S« W
T i T AT TS TS FATLE G,
ol g3 RE Al W TG {, HeAr
E gWl § A} 3afay ag e §
G g | wewifos afear s fadg
T, SN Fgi AT ATHFT RIFGT JaT
g g f& 9o a<F § wRE &St
31 I8 a1 W a1 @ ) A
A W AT A A A AT TS J
wrondidY | 9g a9 FAHE A G
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& fear F §1 1961 & WY
farorr o o wifE 62 & AT SfiaAT
Wi R & ot § gF AqrEEr @r
g § 5 omaR 66 F W 9% AT 67
F FECr f Ao #1 fet w9 | faewe
FIF Wi T FGT B AL AT H@w
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T AU 9 A1 7T A9 I] FU
& 61 ¥ ¥ §@ER A dEgH
At FT AT AT 47 | 9 99 WA
T a1 fF ggHrd @ & wenar 6
FIE T Y TG W T § R I@R
#1 #R frew o= av # gar Fav ?
9 AT FX qCFCgE FETE 3 Ar@
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FLg UFE ¥ 3 AT TIT 5 AN H,
g H aF faear ) 3@ THRAT ¥ I«
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FIFTTR F X 5 FATT a§ AT b
ag § sgHT @9 1 1 § |waan g
& g st I FT0E QIO 9T
FE FATA JAFT FILFM | WIAE FAA
T AFT WA FET A & AE
JF faoT a1T w31 91 WEFT A,
T g 37 Haw a7 | AfFa § stmar
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9V F AN @ AF AW H 73.6
@12 ST @ & FfF efearfan
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JaTHr F a1d F w7 @ £, 9 F 4w
7 @ § 5 A AT gz A fare
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ZAT FTQT AT FASA M, T 54 ¥
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It ot g SR A faer 1 e
¥ Ay AEEY & avar 971 R
AT w5t wg B AT wIF F A
fagr 7 9% feay gamel &, w15
FAUT wrafaal ¥ gt Q¥ § ot AR
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et &, Fora®y sretmaear #Y 9 fger S
| &6 A1 I AT T 5 IR Fgl
fe wea gifoe samET § 1 e e
I gEIR g Al F  Fromgt #1
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w Y
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wafa wgiew 7w WA §-
@ qOAT WU FH AT @A |

17.02 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,
August 3, 1966/Sravana 12, 1888 (Saka)

GMGIPND—LS III—(Ai) LSD—8-10- 66—970.
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